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SHRI A. P. CHATTERJEE (West

Bengal): Why should he be so much
solicilous?

MR. CHAIRMAN: Yes, Mr.
Chatterjee, you have not said anything
about this point,

SHRI NIREN GHOSH: Some people
are being detained in Tripura and
ohe at Darjeeling. They are political
workers belonging to different poli-
tica] parties. They are under deten-
tion. May I know whether that will
also be considered hy the Govern-
ment?

MR. CHAIRMAN: You take note of
what is being said (addressing Shri
P. S. Naskar).

ENQUIRY RE. CALLING ATTEN-
TION NOTICE

SHRI ARJUN ARORA  (Uttar
Pradesh): I have given a Calling
Attention Notice regarding the Pek-
ing Radio.

MR. CHAIRMAN: I will not allow
you to speak on that now because I
have not allowed it. You have to
wait till it is admitted.

SHRI ARJUN ARORA: 1 want to
know. . . .

MR. CHAIRMAN: You will get
information from the office and you
will get it promptly.

SHRI ARJUN ARORA: The Gov-
ernmment is not saying.

MR. CHAIRMAN: I do not want the
Government {0 say anything, I have

not admitted the notice. If I have
admitted, then they will say after
that and if 1 do not admit it they

will not say anything.
SHRI ARJUN ARORA.: It is serious.

MR. CHAIRMAN: Every matter
that a Member of the House raises 1s
serious but there is a procedure that
has to be followed,

THE PREVENTIVE DETENTION
(CONTINUANCE) BILL, 1966

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. S. NASKAR): Sir, I beg to
move;

“That the Bill to continue the
Preventive Detention Act, 1950, for
a further period, as passed by the
Lok Sabha, be taken into considera-
tion.”

In moving this Bill, T say that it i
necessary to understand the reason
for having a legislation such as the
Preventive Detention Act. I am my-
self distressed that it should be neces-
sary for the Executive to take re-
course to the provisions of the Pre-
ventive Detention Act, Had the cir-
cumstances been normal, the couniry
would not have needed such provi-
sions but we cannot say that the situa~
tion to-day is normal. In a demo-
cracy, nobody can take any objection
to peaceful agitations but if the agila-
tions tend to become violent, Govern-
ment has to take a serious note of
them. The first and the primary duty
of any Government is to properly
maintain law and order . .
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SHRI DAHYABHAI V. PATEL
(Gujarat): The other House fis mnot

sitting. This is a very serious measure.
Why is the Minister not here to move
this? This is a serious matter which
roncerns the civil liberty of the citi-
zens and I thought they would have
attached importance to civil liberties.
1s this the importance that they
attach to this and to this House?

SHRI NIREN GHOSH (West
Bengal): Always some Deputy-Minis-
ter comes here. The Minister is
absent . . .

THE LEADER OF THE HOUSE
(SHRI M. C. CHAGLA): A colleague
of the Home Minister, the Deputy
Minister, is introducing the Bill. I am
sure the Home Minister must have
been detained. No disrespect is meant
to this House.

SHRI LOKANATH MISRA (Orisaa):

Is he under preventive detention?
Where?
SHRI M. C. CHAGLA: I am sure

the Home Minister will be the last
person in the world to show any dis-
respect to this House, This House is
as important as the other House and
he may have other work.

{Tue Depury CHAIRMAN in the Chair]

SHRI DAHYABHAI V. PATEL: 1s

not Parliament’s work more impor-
lant?

SHRI RAJNARAIN (Uttar
Pradesh): This is against parlia-

mentary practice,

THE DEPUTY CHAIRMAN: He is
moving the Bill and the Home Minis-
ter would be here later.

(Interruptions )

SHRI P. S, NASKAR: My dear
friend, I have jotted down my own
notes. I do not want to go beyond the
Iine, and that is why I am making
my introductory remarks in brief.
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But we cannot say that the situation
today is normal, In a democracy nc-.
body can take any objection to peace-
ful agitations, but if the agitations
tend to become violent, Government
has to take serious note of them. The
first and the primary duty of any
Government is to properly maintain
law and order, so that the citizens
can carry on their normal work with-
ocut fear or anxiety. Anti-social ele-
ments are always quick to take ad-
vantage of any situation and molest
the law-abiding citizens for their own
gains. The number of such people in
any society is fortunately very small.
But if the Government fails to main-
tain law and order properly, these
elements are likely to utilise the
situation to the detriment of the
whole society. It is, therefore, essen-
tial that in order to maintain order
and the rule of law in the society,
some restrictions should be placed on
the fundamental rights granteq to the
citizens. Our Constitution has pro-
tected the life and liberty of every
person. However, the Constitution
itself permits a law for preventive
detention for  maintaining  proper
order in the society.

I can assure the hon. House, Madam,
that the Government will not keep
alive the law of preventive detention
a day longer than is necessary. I am
also assure the House that the provi-
sions of the Preventive Detention
Act will be utilised only in the inte-
rest of keeping order in the society.

The question was proposed,

SHRI NIREN GHOSH:
the introduction of the BIill,

1 oppose

THE DEPUTY CHAIRMAN: Pro-
fessor Ruthnaswamy,

SHRI NIREN GHOSH: I oppose the
motion for introduction of the
measure.

THE DEPUTY CHAIRMAN: The
Bill is not at the introduction stage;
it is in the consideration stage, I have
already called Professor Ruthna-
swamry to speak on the Bill
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SHRI M, RUTHNASWAMY
(Madras): Madam Deputy Chairman,
the first question that one puts to
oneself and to the House on the intro-
duction of this Bill . . .

SHRI NIREN GHOSH: Is there no
provision to opnose the consideration
of the Bill?

SHRI G. MURAHARI (Uttar
Pradesh): There is.
THE DEPUTY CHAIRMAN: I do

not think so. When I put it 1o the
vote, you may of course oppose it

SHRI RAJNARAIN: The Bill
should not be introduced.
SHRI NJREN GHOSH: Another

thing . . .

THE DEFUTY CHAIRMAN: The
motion has been moved and I have
called Professor Ruthnaswamy to
speak,

SHRI NIREN GHOSH: 1 oppose
the consideration of the Bill,

THE DEPUTY CHAIRMAN: At the
consideration stage.

SHRI NIREN GHOSH: We oppose
it. You 'may tell us if there is any
provision that stands in the way of
vur opposing it.

(Many hon. Members stood up to
speak)

THE DEPUTY CHAIRMAN: All
three of you are standing. One at a
time please WMr, Chitta Basu.

SHRI CHITTA BASU (West
Bengal): What we want to say 1s
this. We want to oppose the Bill, we
want to oppose the comsideration of
this Bill. There is no question of
consideration of the Bill here, We
want to oppose it.

SHR] AKBAR ALI KHAN (Andhra
Pradesh): On a point of order, There
is no question of introduction when

the Bill is at the stage of considera- !

tion: Everybody has a right to oppose
it at the proper time; but you cannot
stop a discussion on the Bill:

THE DEPUTY CHAIRMAN: Mr.
Mulka Govinda Reddy.

SHRI MULKA GOVINDA REDDY
(Mysore): Only last month when the
Home Minister wanted to introduce
the Police Forces (Restriction  of
Rights) Bill, 1966, at the very intro-
duction stage we all opposed it and
a division was demanded. So even
at the introduction stage we  have
every right to oppose it. Let them
by-pass that opposition and over-rule
that and then introduce it.

SHRI NIREN GHOSH: I want to
know whether or not there is any
provision in the Ruleg of Procedure
and Conduct of Business of the House
under which we can oppose the con-
sideration of this measure.

THE DEPUTY CHAIRMAN: Yes,
you can oppose the motion for consi-
deration when it is put to vote,

SHRI NIREN GHOSH: Before the
debate starts, since he has moved the

motion Zfor consideration of this
Bill . . .
SHR] LOKANATH MISRA: If1

may intervene, this particular Bill was
introduced in the other House. There-
fore, there is no occasion for resisting
the introduction of it here, becauss i
had already been introduced. Now
during the consideration stage we can
vehemently oppose this. The Bill is
not being introduced for the first
time in this House; it had already
teen infroduced in the other House.
Now it is the stage for consideration
of it and, naturally, imr the course of
the debate, you can speak against the
Bill and oppose the consideration
motion when it is put to vote.

SHRI NIREN GHOSH: Whether it
should be considered or not is the
question and we want to take up that
question first. We want to oppose the
consideration of the Bill. Whether it
should at all be considereq or not, is
the question,



Preventive Detention

4359

SHRI CHITTA BASU: We oppose
the consideration of this Bill; it 15 an
illegal measure.

THE DEPUTY CHAIRMAN: Your
point exactly is whether it should be
considered or not. Therefore, in your
speech you can put forward arguments
saying that it should not be consider-
ed and then, when I put it to the vote,
at the consideration stage, you may
oppose the Bill, but at this stage of
consideration, in the very beginning,
you cannct oppose it, and I have al-
ready put the motion before the
House.

SHRI HAJNARAIN: On a point of
order, Madam.

THE DEPUTY CHAIRMAN: Not
now please.

SHRI G. MURAHARI: On a point
of order. This Bill has been brought
into this House now. The Lok Sabha
might have passed it in its wisdom,
that is another matter, but when this
Bill has to be considered by this
House, we have every right, Madam,
not to waste our time considering it
because, if we take part in thig dis-
cussion, we will be wasting a whole
day discussing this Bill which cuts at
the very roots of the fundamental
liberties of the people, which  goes
against the Constitution and against
the liberties guaranteed by the Con-
stitution; it is only trying to perpe-
tuate the rule by ordinances and the
detention of people without trial.

SHRI AKBAR ALI KHAN: Please
quote the rule

SHRI G. MURAHARI: It is the
same rule which governs Introduction
of Bills,

SHRI A, P. CHATTERJEE (West
Bengal): Madam it is true that the
Bill has been introduced ang therefore
there is nothing to oppose the intro-
duction. But then, under rule 70 of
the Rules of Business, under sub-rule
(2) of rule 70, even at thig stage, as
soon as the member in charge moves
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that the Bill be taken into considera-
tlon, we may move that it be referred
to a Select Committee or be circulated
for the purpose of eliciting opinion
thereon . ., .

THE DEPUTY CHAIRMAN: You
are quoting the wrong rule. The rule
1s 121, What you are quoting doas not
apply to what we ae going to debate
on here today.

SHRI A. P. CHATTERJEE: 1t 1s
consideration of the Preventive Deten-
tion (Continuance) Bill, and if it is
a question of the consideration of the
Preventive Detention (Continuance)
Bill, we can certainly derive the bene-
fit of rule 70 of the rules.

THE DEPUTY CHAIRMAN: Have
you done with it?

SHRI A. P, CHATTERJEE: I just
place it.
THE DEPUTY CHAIRMAN: You

cannot take the time of the House for
long on this issue,

SHRI A. P. CHATTERJEE: Only
two minutes more and I finish my
point of order,

SHRI NIREN GHOSH: Time has got
to be taken.

SHRI A. P. CHATTERJEE: After
all it is a Black Bill and therefore you
must give the Opposition some tmie.

Now, Madam, as far as rule 70 1s
concerned, it is g rule which appears
under the head “Motions after intiro-
duction of Bills”. Therefore thig is
such a Bill and rule 70, sub-rule (2),
is applicable. Now under rule 70, sub-
rule (2) well, we can immediately
move here and now that the bill may
not be taken into consideration but
may be circulated for the purpose of
eliciting opinion thereon.

SHRI AKBAR ALI KHAN: Well,
that relates to a Rajya Sabha Bill.

SHRI A. P. CHATTERJEE: Where
is it said that it relates to Rajya Sabha
Bills? Further, Madam, as far as rule
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(Shri A. P. Chatterjee.]
12i is concerned, well, I will humbly
submit that it does not relate at all
to the present Bill which has to be
considered in the Rajya Sabha at this
particular moment. Therefore I am
submitting all this.

THE DEPUTY CHAIRMAN: i say
that what Mr, Chatterjee hag said
does not apply at all in this case and,

therefore, the debate will continue.
Professor Ruthnaswamy.
Ht URARE@N :  Fq9A T gqra
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SHRI B. K. P. SINHA

(Bihar):
There is no point of order,

THE DEPUTY CHAIRMAN: I have
given my ruling that the debate will
continue.

%Y TIRARMA : AT IS ATH
AT JT a7 g |

Iqeaf@ ¢ FUFT GEE AMH
HET AT 7

St ORATTGA : U AR ATF
me 7z § T A am s fFar g
ag &9 qgi T TS A1 w0 | w9
121 98 & ¢

“When a Bill originating in the
House has been passed by the House
and is transmitted to the Counecil,
the Bill shall, as soon as may be,
be laid on the Table.”
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The Bill was placed on the Table.
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THE DEPUTY CHAIRMAN: I think
there is no point of order in what you
have said and I do not think you
should take the time of the House 1n
this way. Now, Prof. Ruthnaswamy.

SHRI M. RUTHNASWAMY: Madam
Deputy Chairman, as I was saying
when I was interrupted, when such
a Bill is introduced in the House, the
question which comes to one’s mind
is, how much longer is this Preven-
iive Detention Act to be continued in
this country. Preventive Detention
Bills come normally only in times of
war, when the times are so difficult
that it is necessary in the interest of
national security to put certain pso-
ple who may threaten that national
security in temporary detention. But
here we are in the flood tide of peace
when we are called upon to continue
this obnoxious measure, No other
country in the world, as far as 1
know, has a Preventive Detention Act
during times of peace. The hon.
Deputy Minister while introducing the
Bill said there were certain elementis
of disorder in this country which can-
not be counteracted except through
such a Preventive Detention Act. But
recently when proceedings were taken
against two. colleagues of ours in this
House, it was not the Preventive
Detention Act that was invoked. It

was ihe ordinary law, the ordinary
criminal law, thé ordinary Cri-
minal Procedure Code that was

invoked and these people were taken
into judicial custody. So even the
threat to peace that was referred to
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by the Deputy Minister in his speech
can be overcome by the ordinary law
of the land. One would think that
the wovernment was waging a war
against Shri Rajnarain and Shri Gaura2
Murakari and others. Otherwise, is
there a war in which they are en-
gaged? It is not a time of emergency.
It is not a time of war with China
or a time of war with Pakistan. In
times of war you can re-issue or re-
introduce such a Preventive Detention
Bill. But now it looks as if there is
no difference between punitive deten-
tion and preventive detention. In both
these cases, people are kept in cuslody
for various periods of time. The only
difference is that in the case of puni-
iive detention the citizen in question
gelg the benefit of a public judicisl
hearing. He has the right to cross-
examine., He has a right to be defend-
ed. But in the case of preventive
detention no such safeguards for the
cilizen are allowed, except a very
flimsy protection in the form of an
Advisory Board which may advise the
Gevernment about the period of
detention of that citizen. A man may
be arrested on mere suspicion. Win-
ston Churchill once said that the
difference between a free state and a
totalitarian State is that in a total-
tarian State you may hear the police-
man knock at your door any time of
the day or night and you may be
spirited away, whereag in a free coun-
try you cannot be spiriled
away except after a  judicial
trial, after a public trial. This mea-
sure is also unnecessary because as I
have already said, under the ordi-
nary law of the country, under the
ordinary criminal law of the land,
persons who are a danger to the
security of the country can be taken
into judicial custody and kept there
for a temporary period of time.
Madam Deputy Chairman, 1 think
this is a blot on the legal escutcheon
of this country and it should be
removed and 1t should no longer be
allowed to stay there. Otherwise it
is a reflection on the democracy of
this country. Men in the Govern-
ment, men in position, boast that
this is the greatest democracy in the
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world. It looks as if it is the greatest
democracy because it has got such a
large number of people. But if the
rights of the citizens and the liber-
ties of the citizens® are considered,
then I am afraid it must take a seat
very far back in the concourse of
democratic nations. So in the inter-
est of private liberty, in the interest
of individual liberty and for the
sake of the good name of the country,
1 oppose this Preventive Detention
Bill and I hope for the day when
the Government itself will be asham-
ed of it and refrain from bringing
such Preventive Detention Bills
before - Parliament.

SHRI N. R. M. SWAMY (Madras):
Madam Deputy Chairman, while sup-
porting the extension of the Preven-
tive Detention Act for a further
period of three years, I have to offer
some observations with regard to
some of the points raised by other
hon. Members here. We are all
aware that during timeg of peace or
times of aggression, especially during
times of aggression, we have to
defend the country against enemies.
For the defence of the country, when
there is an attack by persons coming
by land we have got the Army. When
they come by air we have the Air
Force and when they come by the sea
we have the Navy. We have got
these three Services to prevent
aggression and for maintaining the
integrity of our country. But as far
as law and order is concerned, as far
as the question of maintaining our
democracy is concerned, we must
have the Preventive. Detention Act.
Unfortunately it has happened like
this. When the Sovereign Democratic
Republic ¢f India was for the first
time formed, it was done on the 26th
of November, 1949. Three months
afler that, this measure for preven-
tive detention was introduced by
the late Sardar Patel. While intro-

ducing that Bill and while passing
it he went through agony. Ulti-
mately he was reconciled to the

position that he could not do with-
out 1t then. But he also said that
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when the time ecame it will be
removed from the statute book. But
unfortunately what happened was
this. Ever since this law came intlo
existence, something or the other
has been going on to disturb the law
and order of the land, to disturb the
tranquillity of the country. The
position is such that the normal law,
the normal common law of the land,
is not going to help us in this malter
because it takes a long time to estab-
lish the guilt of a particular person.
So it has been felt that this law Is
necessary so that the person con-
cerned may be put in detention for
some time and when the posilion
becomes normal, he may then be
released.

AN HON. MEMBER: When?

SHRI N. R. M. SWAMY: There-
fore what I would say is that for the
purpose of maintaining peace in stich
situations there is no other go except
to preserve this Act for such time
as is necessary. We can eliminate it
when conditions become normal. We
have seen the position here on the
7th of November when even sadhus
transgressed the limits. We never
thought that sadhus would become
violent to that extent. Because of
that they had to resort to those other
measures. Even on the 18th of
November we would have had a
similar demonstration and agitation,
but for the timely safeguards that
were taken by the Home Ministry.
Therefore, as far ag the Preventive
Detention Act and the law and order
position are concerned, we are all
aware that parties in India are many
in number and each party has its
own tenets and its own philosophy.
And every party says for the present
that it is not for coercion, that it is
not for violence, but that it is for
peaceful agitation in order to press
home its points or its contentions.
But unfortunately while expressing
their view-points they often trespass
the limits and take to violence with
a view to getting their objectives.
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They hold rallies, demonstrations,
agitations, stay-in-strikes, work to
rule; so many methods have becen
adopted by them. Ultimately when
there is a concentration of large
number of persons, they are unable
to control them and unwittingly
they are led to trespassing the ‘limts
and taking to violence. With many
people gathered together when they
take to violence, nobody cen control
them; however eminent the leader
may be, he cannot control all the
sections of the people who have
assembled in large numbers. In such
circumstances there is bound to be
violence and nobody can arrest it.
The Government is administering ihe
country and surely it has to visualise
such situations that if there is some
agitation the situation is likely to go
beyond control. And naturally they
must take action and see that such a
situation does not develop and for
that purpose this preventive deten-
tion is necessary so that the people
who organise such demonstrations
can be dealt with beforehand.

Madam, I am one with those who
say that normally we should mot go
in for such a measure but can any-
body say that we in India are im
normal times now? We are aboui to
have the elections and we have seen
that even before the elections how
agitations have been going on. Even
in sectors where one could not have
imagined such agitations there have
been agitations; there have been agi-
tations by nurses, by teachers, by
students and this has gone even to
the police force. I am afraid the way
this disease is spreading it may spread
even to the defence forces. If things
are allowed to go to such an exten?,
I am afraid we may not be able to
control the situation at al] in the
country. And that is the reason why
even though this is said to be a black
law or a lawless law, or whatever it
is—it is necessary to have this in
order to have a conirol over the
situation and see that the adminis-
tration is carried on smoothly.
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Madam, there are a few other
points I wish to point out. All these
16 years of the existence of this
measure we have not seen any nor-
mal people being put into detention
without trial. Action is taken under
this measure only when we find it
is necessarv to safeguard our demo-
cracy which is in its infant stage.
The infant democracy has to be safe-
guarded carefully to see that it runs
its full course of life.  Madam, all
round our country is surrounded
by dictators. Our neighbour Pakis-
tan is haviag what is called guided
democracy but as a matter of fact
it is ultimately the rule of a dicta-
tor. Burma is also like that; about
China we know what it is, We are
surrounded by countries with differ-
ent philosophies and different sys-
tems of Government while we have
proclaimed that we will have only
the democratic system of Govern-
ment with free elections, freedom of
speech ang so many other things.
And this measure is only intended *o
safeguard this position. This will be
used only in such a contingency, not
for anything that comes up. We have
seen that in the early part of Novem-
ber some persons were detained when
we came to know that they were
making arrangements for a mass
demonstration. In such cases the
ordinary law, the Criminal Proce-
dure Code or the Indian Penal Code
does not help us to the extent that
this law can. And preventive deten-
tion does not cast any aspersion on
the character of the person concern-

ed. With this we put him some-
where away in a safe place until
such time as normaley is restored.

That is the reason why this measure
is being sought to be extended.
There is no question of any disgrace
in having this measure. Ever since
independence it has been with us
and it will have to be there until
such time as we are sure that it
can be done away with, And it is
for the people in the country, espe-
cially the leaders of the Opposition,
to create such conditions, such an
environment, in the country that
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there won't be any apprehension of
violence or disruption of law ana
order position. If they can show by
their behaviour, by their speeches,
by their attitude, that they will do
everything in their power to maintain
normalcy in the country then cer-
tainly we can consider giving this
up; otherwise this has to be continu-
ed. Madam, I would therefore com-
mend the extension of this measure
for another three years.

THE DEPUTY CHAIRMAN: We
will sit through the lunch hour. Mr.
Banka Behary Das.

SHRI BANKA BEHARY DAS
(Orissa): Madam Deputy Chairman,
I strongly oppose this measure, and
when I oppose this measure T am
reminded of the late Sardar Vallabh-
bhai Pate!l who as Home Minister
in 1950 had, under a certain compul-
sion, to introduce this Bill. Since
then we have heen repeating this
Bill parrot-like and the arguments
that the Ministers have been advanc-
ing are also parrot-like arguments,
though the situation has changed a
lot. In 1950 when Sardar Vallabh-
bhai Patel introduced this Bill, there
were about 10,000 persons in jail, It
was a serious situation in India. The
former measure, the Public Safety
Act, was to be replaced by the Pre-
ventive Detention Act because a
new situation had arisen. I want to
remind my hon. friend who has mov-~
ed this motion for consideration, of
those noble words that Sardar
Vallabhbhai Patel said while intro-
ducing this measure. He said, ‘I
assure the House that I have passed
two sleepless 'nights, when I was
asked to take up this measure.”
Madam, I do not know but the
cavalier way in which . .

SHRI CHITTA BASU: Mr. Naskar
had good sleep.

SHRI P. S. NASKAR: Shall 1
quote Sardar Vallabhbhai Patel fur-
ther on what he has said?
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THE DEPUTY CHAIRMAN: You
«can do it later.

‘SHRI BANKA BEHARY DAS: lle

is free to quota whatever he likes.
What 1 am saying is this. When he
introduced the Bill what was the

-situation in India? Partition had
just taken place; the scars of parti-
tion had not vanished by then. There
was internal disorder to such an
extent that 10,000 persons were in
jail at that time. Even then Sardar
Vallabhbhai Patel who was bred in
.the traditions of nationalism, who
knew that civil liberty was a price-
less possession that should be cheri-
shed by everybody, said that when
he was asked to introduce the Bill
he had no heart to do so and he had
spent two sleepless nights, Not only
that; he says further: ‘When this
legislation is broughkt in, it is done
with a heavy heart; it is not one
which would delight us. It is not a
pleasant task to bring a Bill of this
kind in this House immediately after
a Republican Constitution had been
adopted.’ Madam Deputy-Chairman,
I only want to remind my friends
who are very much in favour of this
.measure of those mnoble words of
Sardar Vallabhbhai Patel, After
sixteen years of Republican Consti-
tution, we nre going to repeat the
same Bill. T would also point out to
my friends that when this measure
was introduced by Sardar Vallabh-
bhai Patel in 1950; it was meant for
one year though there was the pro-
viso that Parliament could consider
the situation every year and give
a lease of life for one year only.
-That means when such a black law,
when such a lawless law was going
to be passed, it was only meant for
one year and Sardar Vallabhbhai
Pate] and the Congress Government
then wanted that every year this
measure should pass the test of
decency, the test of civilisation and
the test of democratic principles that
we all uphold and which we have
meutioned in the Constitution of our
country. But I do not know; years
rolled by ond the strength of the
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Congress Party dwindled and after
five or six years the Bill was amend-
ed in such a way that it could be
given a longer lease of life, for more
than one year, for three years. So,
when we are passing this Bill, and
it has been mentioned categorically
that it is being extended, if it is
passed here by a brute majority, it
will be extended up to 1969.

Again, I may remind you that threc
years back in 1963 when Mr. Guljari-
lal Nanda, the then Home Minister,
was replying to the debate he also
hoped that this Bill would not conti-
nue for three years for which it had
been meant. He felt that considering
the trend then it would be possible
to eliminate it and repeal this Act
and not depend upon the Preventive
Detention Act. It means that when
he also wanted this House to pass
this measure, his purpose was that
he might not have again io come to
this House with it and that the Bill
might not be operative even for three
yvears. I do not know the conspiracy
of circumstances, which has impelled
our friends to bring forward this
measure for continuing it for another
three years just prior to the fourth
general elections. Here again you
put it as a temporary measure, but it
has already taken the character of a
semi-permanent legislation and it
has become a part of the way of
life of a section of the people of this
counfry who intend to rule for a
longer period, whether there is any
popular support behind them or not.

I strongly oppose this measure, not
because it is being misused. I know
it is being misused. Two years back
I had to suffer and I was detained for
more than one month, though I never
believed in violence nor committed
violence in my life. I am not going
to oppose it because it has been mis-
used only. I am going to oppose it
very strongly because it is an anti-
democratic measure. It stifles the
very spirit that guides wus to the
ultimate path of a democratic society.
It threatens the very growth of demo-
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cracy in this country and terrorises a
section of the population, whether
political or otherwise, who do not
see eye to eye with the policies
which the Government is following
in this country. In this connection,
I can remind you again of the words

of Winston Churchill. He belonged
to a school of law and order. He
never believed in progressionism.

He took shelter in a society which
believed in status quoism and belong-
ed to a school of law and order.
During the last world war, when the
question of the release of certain
prisoners, who were detained under
the Defence of the Realm Act in
England was being considered,
Winston Churchill said:—

“The power of the executive to
cast a man into prison without
formulating any charge known to
the law and particularly deny him
judgment according to law for an
indefinite period is in the highest
degree odious and it is the founda-
tion of all totalitarian governments,
whether Nazi or Communist. It is
only when extreme danger to the
State can be pleaded that this power
may be temporarily assumed by
the execufive and even so its work-
ing must be interpreted with the
utmost vigilance by a free Parlia-
ment. Extraordinary nowers
assumed by the executive wilth the
consent of Parliament in an emer-
gency could be yielded up when
and as the emergency declines.
Nothing can be more abhorrent {o
democracy than to imprison a per-
son or keep him in prison because
he is unpopular. This is really the
test of civilisation.”

When he supported a measure like
this in the British Parliament, he
formulated certain tests. 1t is a
question of test of civilisation. Tt
is not a test of democracy only.
Democracy is a small part of life,
but civilisation encompasses all sec-
tors of life. It is a way of life and
even in England during the war
years, when the Nazi bombs were
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blasting the walls of England, includ-
ing the Parliament there, when
Winston Churchill supported such a
measure, with all caution he said:~—

“If we perpetuate it, if it is not
a temporary measure, then not
only civilisation will vanish but all
the test of humanity will also-
vanish.”

That is why I may remind you that
even during the war years, when a
few persons were behind the prison
bars in England, every month the
Minister-in-charge had to come with
a statement before the British Parlia-
ment showing how many persons had
been detained, who had been detain-
ed and why they had been detained.
It is not that they did it in one, two
or three years. Every month they
had to come before Parliament, so
that Parliament approved of it. Here
in India there is absolutely no emer-
gency. Whether there is emergency
or not, we are now mature enough
to understand it and we are twenty
years old since independence came
to this country. At least sixteen
years have passed since a republican
Constitution was adopted in this
country. But a measure which was
meant to be a temporary one, for
one year, is now going to be repeated
every three years, giving a longer
lease of life. As a result, the exe-
cutive, just like the days of the
British, whenever they liked, can
utilise this provision to arrest even
Members of Parliament, I am very
happy that in the other House when
the question of arrests under section
107 came up, the Speaker there
cautioned the Government saying
that when Parliament was in session
even arresting under section 107
should be treated so seriously that
unless there was compulsion the Gov-
ernment should not resort to this
measure. But here it is a question
of detention where the ordinary law
ig thrown to the winds, where the
person has no opportunity to know
the causes or the section under
which he is being arrested, where
he has no opportunity to face a trial
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with the help of eminent jurists like
Mr. Pathak. I want to say that
there is no reason whatsoever for
passing such a measure, after {wenty
years of independence.

I know that there is a certain sec-
tion 1n India who do not believe in
constitutional methods. I know
there is a certain section in India
who do not owe allegiance *on this
country. They owe allegiance to
China or Russia or some other
country. I know there is a certain
section in this country who may not
be believing one hundred ver cent
in secularism. But is this the method
to be used in a normal period, when
there is no such emergency? It is
not emergency only because the
Chinese forces are across our btorders
or the forces of Pakistan, either of
the East or of the West, are on our
borders. That has been the ecircums-
tance under which most of these
countries in this world are confront-
ed with, Still they do not resort to
this emergency measure to curb the
civil liberties of their own couniry.
Madam, we are conscious of such
fissiparous tendencies and though we
are aware of the enemies that are
within the country, but in a demo-
cracy the best method is to isolate
them, not to give them that impor-
tance of martyrdom or importance
of dignity or prestige. So the only
course that a democratic counfry
should adopt under the normal cir-
cumstances is to isolate such forces
who are a danger, who are a threat
to the democratic life of the country.
But instead of isolating such forces,
instead of eliminating them by the
pressure of public opinion, instead of
isolating them by the forces of wis-
dom, if we resort to such a black
measure, which is a pitch black
measure, then it is a threat to demo-
cracy, it is not a threat to those anti-
social forces, those who are trying
to raise their heads.

Madam, I will say that it is a law-
less law and in the words of Mahatma
Gandhi it is a jungle law. It is a
blot on the Constitution of this
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country. When we accepted the
fundamental rights, when we incor-
porated them in the Constitution of
India, I am still remembering the

words of Dr. Ambedkar wlen he
was moving that provision for
restricting the freedom. He

also echoed at that time that this
resiriction on freedom was not to ke
lightly used but to be used when
there was absolutely no other way
out for the Government. Is it notl
a fact that when this national march
was being organised. perscns like
Dr. Lohia or our friends like Shri
Rajnarain and Shri Murahari had
been arrested under section 107? I
do not support that action hui I say
that you had the power also to arrest
under other provisions. But under
the pretext of some emergency, some
grave emergency, something born of
your own mind that there is a great
danger—not danger to the country
but danger to you—you are geing to
resort to such a measure and going
to repeat the same preventive deten-
tion measure that has been a blot
on the Statute Book of this country.

Madam, with these words T vio-
lently and strongly oppose this mea-
sure, and I hope the Minister and
our Congress friends, when w2 are
going 1o have an experiment during
the fourth general eleciions and go-
ing to the electorate to get their
verdict, will not go with this inhibj-
tion that in India there is such a
black measure on the Statute Book
of this country. We should go to
the people telling that after twenty
yvears of independence we have been
successful in establishing civil liberty
to the full extent in this country. We
are not afraid of those anti-social
forces that are raising their haads in
this country because with the sup-
port of the people, with the strong
will of the people, we had not only
to fight against the onslaught of the
British imperialism, we have that
moral strength to fight against the
Chinese hordes and the Pakistani
enemies and also those enemies who
are trying to raise their heads inside
this country.
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With these words, I oppose this
measure and I hope that at the last
moment at least better sense will
prevail and that this black Bill will
be withdrawn so that the Statute
Book will not have a place for such
.2 measure which is a slur on the
«democracy of this country,

SHRI R. T. PARTHASARATIY
(Madras): Madam Deputy Chairman,
I consider it my duty to support the
Preventive Detention Bill that is
before this House today. This Bill
in the present set-up is a very vital
and necessary one, for the emergency

still exists and the danger from
Pakistan on one side and China
on the other is present,

and on an occasion like this it is but
natural that Government should arm
itself with the necessary powers « to
prevent gny mob violence, to prevent
any treasonable act on the part of
anybody. I do not say that this party
is doing the wrong thing or that party
is doing the wrong thing, In a gene-
ral way I say, it is but right and pro-
per that the Government should have
the necessary and ample powers with-

in its ambit to see that evil is not
done,
Speakers on the other side have

stressed that in g democratic set-up
and with a chapter in the Constitution
that guarantees fundamental rights
this is not a lawful jaw that is before
Parliament today. I would very res-
pectfully submit that this is 5 very
lawful law because it is there to pre-
vent the unlawful acts of the other
parties or the gther bad elements, the
anti-social elements, as I would des-
cribe them to be, from doing harm to
the peaceful people, to the enjoyment
of peaceful life throughout the length
and breath of this country. My learn-
ed friend, Mr. Banka Behary Das, just
a while ago said that if thev wanted
to prevent any evil acts from being
committed, they had the other 1aws
that are in operation in this country.
But I would very much like to impress
upon you. Madam Deputy Chairman,
¢hat once the evil has happened, only

A
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then the other laws will come into
operation, namely,, the arresting of a
person and trying him and putting
him behind the bars, But it is an
accepted maxim not gnly in this coun-
try but in all the countries which
have a democratic constitution that
prevention is better than cure, and
to see that such an evil act does not
happen, such g treasenable act does
not come into being, it is always safer
to have a measure that would prevent
the evil from happening.

SHRI BANKA BEHARY DAS: Do

you find such a ]aw in England or
France?

SHRI R. T. PARTHASARATHY:
Please do not interrupt. 'That is why
it is my duty to submit that 5 Govern-
ment which is wedded to democratic
principles, which js governed by the
chapter in the Constitution on funda-
mental rights, will not violate that
particular chapter which is governing
its own activities. Why should we
think that the Government will do the
wrong thing? It is certainly here to
prevent people from entering into an
orgy of violence or commiting trea-
sonable acts; it is for that purpose
that the Government is bringing for-
ward an extension of the Preventive
Detention Act which I  personally
think is a very right measure,

Madam Deputy Chairman, T would
like to argue in this House that to say
that in a democratic set-up, which has
guaranteed all the freedoms, this mea-
sure is an unlawful one, is totally
wrong. In this country we have seen
specially after the Pakistani conflagra-
tion, specially after the advent of the
Chinese aggression, how some people
have conducted themselves in a most
irresponsible way. People who could
not have their ideas set about, who
could not provagate their views on
violence and things like that, have
always done that particular act which
has caused disturbance to the peace-
ful life of the community. In a stage
like this it is but natural that the Gov-
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ernment should think twice before
taking a measure like this, They have
done all that they could within the
reasonable extent to contain such vio-
lence. Yet some of the political par-
ties, which always think of violence
as a means to their end, have come
forward with such atrocious behaviour
that the peaceful life of the commu-
nity has ended in a misery., It is the
prime duty of the Government to
see that the common man gets what
he should deservedly get, and that is
a peaceful life, that is guaranteed
under the Constitution, should be
preserved by the Government; other-
wise the Government is not doing its
duty properly by the citizen. Many
a time some of those who indulged
in violence have taken it for granted
that freedom is licence. This measure
that is before this House is to remind
such people that once again if they
take up arms against the Government
in a most violent manner, the Preven-
tive Detention Act will come in. On
the other hand, T would even go a
step further and make a submission
that at a time when the general ele-
ctions are coming, in order that every
citizen should exercise his franchise
in a free manner as enshrined by the
Constitution, he should be given ade-
quate protection wherever he may be.
And in that direction, this Preventive
Detention Act is 3 welcome measure
and I do support it as my bounden
duty.

1 p.ovi.

SHRI CHITTA BASU: Madam, I
rise to express my condemnation, dis-
gust and resentment against this law-
less law which the Government pro-
poses to perpetuate in the Statule
Book of our country. Qur Constitution
has enhrined certain democratic rights
and fundamental rights. But the exis-
tence of a law of this nature which
makes detention without trial, without
giving an opportunity for the person
accused to explain his position, is
tentamount to nothing but a blot on
our Constitution. What I feel is this
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This particular measure is going to
convert those democratic principles
which have been enshrined in  our
Constitution into a mere shadow and
divest them of all the substances
which they possess. Well, this law
was enacted gsome years back. ‘The
Government, parficularly at that time
Sardar Vallabhbhai Patel who was
supposed to be one of the iron men
of India, took pains to explain and
convince the House regarding the ex-
traordinary situation prevailing in the
country at that time. And as my hon.
friend, Mr. Das, sald earlier, he had
to pass two sleepless nights before he
could prepare himself to  approach
Parliament for getting that Bill pas-
sed. But I do not know whether these-
people who are coming up with this
proposal did feel any pricking of thelr
conscience. 1 know they are devoid
of conscience. I know they gre divor-
ced from the masses of the country.
They cannot feel the throb in  the
hearts of the people. Therefore, they
have got no conscience. Therefore
they have peaceful nights, even while
they are arming themselves to rob the
people of the ‘fundamental rights
guaranteed by the Constitution,.
guaranteed by this Parliament itself.
I would ask the hon. Minister to
explain here and convince us of the
extraordinary circumstances that pre-
vail today as alleged by him. TUnless
he can convince, unless he can ex-
plain, there is no justification for com-
ing forward with such a draconic pro-
posal. I know—and I think that you
will agree with me—that there are
a host of laws in this land of ours
which can punish any offence imagi-
nable. You can punish a disloyal citi-
zen. You can punish a man for his
act of treason. You can punish any
body and everybody for any conceiv-
able and imaginable offence in our
country. The Indian Penal Code is
sufficiently large, is sufficiently broad,
to bring to book any culprit, any per-
son, for any offence imaginable and
conceivable. Then, what is the neces-
sity, what is the extraordinary situa-
tion that prevails today which war-
arnts and calls for such a draconic law
to detain somebody without providing
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him with an  opportumity of being
heard, not only for days, but for
months and years? It 1s my consider-
ed opinion that the only object that
praompts the Government to come up
with a proposal of this nature 1s to
stifle the voice of the Opposition, s to
annihilate and destroy the Opposition,
is to annihilate and destory the de-
mocratic mass movements that are
gradually unfurling themselves in the
four corners of the country today.
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You know that there are more laws
and that more laws are bewng enacted,
In UP, an Ordinance has been pro-
mulated gnd it 1s also becoming a law
today banning the strike by the Gov-
ernment employees ‘Then theie 35 a
law for banning the participation of
the teachers on any demociatic move-
ment In West Bengal, there 1s the
West Bengal Security Act. I think m
many Staws 1t 1s so; almost gll  the
States possess that kind of laws which
can preverit people from domng vio-
Jence 1n the country. But i spite of
that, 1n spite of these draconic laws
passed by the State Legislatures, what
is the additional necessity for the
perpetuation of this lawless law? That
T want to know from the hon. Minis-
ter. Ours 1s a Republic We aspire
to have a democratic mode of Life
“What is the image of our country pro-
jected outside? If you will allow me
“time, T will simply read out a portion
of the extract of an article written by
some American journalist wherein he
has saig that we are virtually Iiving
under the martial law He says ‘It is
mnot well known abroad that India has
in fact been under a form of maitial
Taw ” Why? It 1s because there aie
the Defence of India Act and Rules,
‘there is a .tate of emergency and tho-
usands and thousands of persons have
‘been arrested and are being detained
without being given an opportunity ta
explain and the perpetuation of this
kind of lawless law will not create a
favourable opinion in the world out-
side He has said that we are living
under a condition of martial law.
‘When you possess that unbridled
power under the Defence of India
Rules what is the necessity of arming
the Government  with additional
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powers under the Preventive Deten-

tion Act? My question to the hon.
Home Minister 1s, what amount of
power will quench your thirst for

power What more additional power
is required to annihilate us? What
amount of power can satisfy you?
You have got all the lawless laws.

You have got the draconian laws, You
have vntually imposed a state of
martial law 1 this country and you
come forward for further power to
stifle our voice, to stifle the movement
of the people who are fighting for the
cause of food, against higher prices, In
defence of their fundamental and de-
mocratie rights. I do not know what
more power you require to quench
your thirst for power What 1s the
limit of that? When will you stop? I
ask this question of the Government.
Where 1s the end to it? Or do you
want to do away with democracy 1n
the country? Excuse me 1f I say this
that this 1s a dress rehearsal for a
great battle for bring i1n naked fas-
cism In all its harshness mn this great
country of omus We want democracy
to thiive Madam the hon Minster
was speaking about violence Who
creates the pre-condition for violence
i the eountry? Is it not your police?
Wherever people demand food, ask
for expansion of democratic rights,
your police shower bullets on them.
You create the pre-conditions of
violence You commit violence first
and you encouiage violence to be com-
mitted by others. Unless you are
prepared to create pre-conditions in
which people are satisfied unless you
create condifions where the people
would not feel the necessity of orga-
nising themselves into agitations in
defence of their rights or for getting
a morsel of food or getting employ-
ment, you cannot do away with  this
type of mass movements now sweep-
ing over the country You would
have been wiser, had vou faken the
vow of creating these pre-conditions
which stops this rizing tempo of dis-
content Buf vou instead of doing
that prefer to come nere with a dra-
conic proposal which seeks to r3b the
peonle of their fundamental right.
Therefore, Madam before I resume
my seat, T once more urge upcn the
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Government to refrain from pushing
through this Bill even at this later
hour. T hope when they are appro-
aching the people within two or three
months in the general eleciion, there
should be complete civil liberty, there
should be every freedom to the people
to express their opinion.

Preventive Detention

Then, Madam, you call some people
as people with extra-territorial loyal-
ties. It is the people alone who can
isolate them mnot your police, not
your forced imprisonment, not your
limitless atrocities. Let the people
have the chance of isolating those per-
sons who have extraterritorial allegi-
ance,

Then, Madam, if you speak about
meeting foreign aggression, it is not
the army alone which can meet foreign
aggression. It is not the police alone
that can meet foreign aggression. It
is mot your draconic laws alone which
can meet foreign aggression, but it is
the people and the people alone who
can meet foreign aggression. It is
then that the Government can meet
foreign aggression if it is backed by
the people of the country. Unless the
Government is prepared to enlist the
sympathies, enlist the support of the
people, you cannot meet all these exi-
gencies. Therefore instead of coming
forward with a proposal to perpetuate
a draconic law, the Government would
have been wiser had they any pro-
posal to remove this dissatisfaction
among the people, discontent among
the people, among the workers, among
the peasants, among the students,
among all strata of people. Then
alone the security of the State will
be much more ensured and the coun-
try can be definitely in a betier way.

With these words, and again ex-
pressing my indignation, resentment
and condemnation against the pro-
pasal of the Government, I oppose
this Bill.

SHRI AKBAR ALI KHAN:
Madam Deputv Chairman, I heard
with interest all the speakers, special-
ly the last speaker regarding this
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measure. ] assure them that we aiso
bring this measure with a heavy heart.
We are as much against any breach
of the fundamental principle of the
rule of law as the friends on the
Opposite benches. I assure them that
in line with the quotation that they
gave from our vrespected leader,
Sardar Patel, even today whenever
the Government brings this measure
it brings it with great reluctance and
with a spirit of helplessness because
the conditions created are such that
we are forced to have this measure.
So please do not go with the idea that
so far as preventive detention is con--
cerned, we are happy on this side. I
assure you that we are not happy.
But as had been said in detail in the
first speech when the first measure
was brought by Sardar Patel, there
are men who believe in violence, there
are men who do not have respect for
law, And if this was true in 1952,
Madam, it is much more true in the
present conditions of the country.

SOME HON. MEMBERS: Question.

SHRI AKBAR ALI  KBAN:
You have to face facts. You have to:
see what is happening today and what
has been happening during the last
one year. I do not say, -whenever
there has been any difficulty whether-
in the matter of food or in the matter
of any other necessity of life, the peo-
ple have been denied their right to
protest. That right is there. But if
the protest takes the shape of violence,
if the protest takes the shape of agi-
tating people to do things to disrupt
the peace and the order of the society,
I would like to know from my friend’
what will happen in the country for
which he has got so much regard, be
it Soviet Russia or China.

Now, Madam, the test of this Act
lies in the way it has been used. My
learned friends did not venture to
say that it has been abused. The
Government would have stood con-
demned if they could show that on
account of this Preventive Detention
Act so many people were put behind!
the bars . ..
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SHRI CHITTA BASU: I am my-
self a victim. And there are many
Members from th.s House as well as
from the other House who have been
arrested under the Preventive Deten-
tion Act.

SHRI AKBAR ALI KHAN:
I have got great regard for my friend.
But I do not khow the conditions and
the circumstances in which he was
arrested. But I would like to assure
him.

(Interruption by Shri Chitta Basu)

THE DEPUTY CHAIRMAN: You
have had your say, Mr. Chitta Basu.
Let him have his say.

SHRI AKBAR ALl KHAN:
Most of these were detained when the
Government felt that their activities
were against the security of the State
or when the GGovernment felt that the

law and order situation would be
absolutely endangered.
SHRI A. P. CHATTERJEE: Here

1s a Congress Member who was arres-
ted under the Preventive Detention
Act for his trade union activities.

SHRI AKBAR ALI KHAN: Then
this stands to the credit of the Cong-
ress Government. Whenever there is
any danger, they do not apply it only
to Communist; they apply it to Cong-
ressmen also. I am very glad, Mr.
Chatterjee, for your kind interruption,
That shows that so far as the security
of the State is concerned, so far as
law and order is concerned, so far as
the strengthening of democracy and
democratic principle is concerned, we
do not discriminate between the Op-
position and the Congress. ‘That shows
the spirit with  which we want to
work upon this Act.

But I have seen that in certain cases.
where this Act should not have been
used, it hag been used. For example,
goondas have also been  detained
under the Preventive Detention Act.
I would like the Home Minister to
consider that question. So far as
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goondas are concerned, there is gmple
provision with us. This Act should
not be applied to them, But so far
as the security of the State is concern-
ed, I think there is every reason that
this Act should be on the Slatute
Book But the question is. ...

SHRI NIREN GHOSH: Why do you
arrest people?

SHR. AKBAR ALI KHAN: Piezse

listen. If this was misused, if tuis
was abused, if this was wused as a
weapon against the Opposition, 1

would have condemned it but if is no
use arguing unless yon give facts and

ligures. My friends should ve 1he
facts.
THE DEPUTY CHAIOMAN: Why

do you say ‘my friends’. Address the
Chair.

SHRI AKBAR ALI KHAN: fThey
have been so much incerrupting me
that naturally I had o direcl .ny at-
tention to them. I am sorrv for that.
They have paid great iributeg to
Sardar Pael. If they read the whoi»
speech, the circumstan:es, the facts
that existed then wer~ not so much
abnormal so far as violence is con
cerned, as it is to-day. It is only in
that spirit that we iniroduced this
measure but if my frienis had read
the statement madg yesterday, they
would have understood. I want to
congratulate the Government and the
Home Mirster on the statement. It
i not at z2ll an electinn stunt and it
is in a good spirit. It 13 in the spirit
that we will consider and review ull
these cases of persons who are suffer-
ing under the Preventiv: Detention
Act and we assure you that cn merits
if there is any justification to release,
it will be done.

SHRI NIREN GHOSH: What is the
merit?

SHRI AKBAR ALI KHAN: Unless
we think that there is a danger to the
security, and Mr. Ghosh, you have ve-
ferred to China on a very weax
ground.
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SHRI NIREN GHOSH-
black Bill is not required.

Such a

SHRI AKBAR ALI KHAN: I wish
my friend had given more affection
to this counfry than he haz given so
far but I would not go inlo persona’
matters. There are two things that we
have to see, one whether the circums-
tances that warrantel its introduetion
in 1932 have considevably improved
in which case certainly it is the duty
of the Government 10 sce that this
law, which I also consider ss a black
law, should not be noan cur Siatute
Book. The other thing is whethev
this law has been adused 3nd if it has
been abused, then algn I think ihey
are perfectly justified in saying »0,

SHRI NIREN GHOSH: It has been
abused.

SHRI AKBAR ALI KHAN: I was
anxiously hearing

SHRI NIREN GHOSH: You are a
lawyer and you know that it has been
abused and it was meant for that and
still you do not admit it. I do not
know what to say.

SHRI AKBAR ALI KHAN: I res-
pectfully tell my friends this that the
three friends who have opposed this—
Shri Ghosh has not opposed this—
excep{ for the exhuberance o¢ thewr
rhetoric, have they given any state-
ment of facts? Have they given a
statistical statement, have they given
the facts and figures? 1If the; had

given, then I would have accepted
them.
SHRI NIREN GHOSH: Do you

want facts?

SHRI AKBAR AL1 KHAN: 1 do
want and when you gpeak vou kindly
give

SHR: NIREN GHOSH: One of our
Party members is still under deten-
tion.

SHRI AKBAR ALI KHAN- About
in lividual cases, if you wrile to the
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Home Minister, I am sure he will look
into them. It is the spirit of the
statement of yesterday that if some
mistake hag been done, it will be
undone. On that there showld not be
any two opinions.

1 would like my friends to think
about what has happened during the
last one year. There was agitation to
create trouble, not only trouble but
violence. Without referring to any
definite movement, I would say if the
preventive measures had not been
taken by the Governmient then we
would not only have been faced with
great disorder but our image in the
conutries outside would have gone
down.

We should also consider what is our
image outside in the world and if they
have read the observations and com-
ments about the way things have
gone

SHR1 NIREN GHOSH: It is already
spoiled

THE DEPUTY CHAIRMAN: You
should have a little patience. Your
Party will be having greater chance
to speak. This running commentary
will not help your case at all.

SHRI AKBAR ALI KHAN: In these
matters our democracy is growing. We
want to strengthen the democracy, We
want to show to the world that our
democracy is getting strengthened
every day. In order to show that de-
mocracy 15 working properly you
have to see that law and order is
maintained. You have to see that
innocent people ace not coerced. You
have also to see that properiy, pri-
vate and public, is not damaged in
the name of agitation or some move=-
ment or grievance in some ways.
Those who are interested in demo-
cracy will have to look at this from
this point of view as to what image
we gre creating in the outside world.
You must have read, as 1 read, that
has appeared in the different papers
of the world I felt really very sorry
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for it because unless 3 Government
maintains law and order, you cannot
fosler even democracy. So in respect
of the fundamental laws, in respect
of the democratic principles, in res-
pect of the rule of law, this is a mea-
sure which has been introduced with
great reluctance, with a heavy heart,
to be utilised in special cases and in
cases where it is really necessary to
apply this. That hag been the record
of this Government, You cannot chal-
lenge it. From the very beginning, in
1952, we have not at all made any
wrong use of this enactment. I submit
that those who speak should speak
with substance, with facts and figures
and with real love for the democracy
of the country and to see that the
dignity and honour of this country is
enhanced in the world outside and not
in a way that they think that this
democracy is not working, because
that will be a greater disservice done
to democracy.

SHRI A. P. CHATTERJEE: Madam,
I have heard the eloquence of Mr.
Akbar Ali Khan: on preventive deten-
tion. I think his eloquence upon such
a matter as this, a matter which really
should put to shame any civilised Gov-
ernment is misplaced. In Soviet
Russia and China as far as my know-
ledge of the laws goes, there is no
provision for preventive detention or
detention without trial (Interruptions).
If you think that all the people are in
detention there

SHRI AKBAR ALI KHAN: Do not
drag Russia into that. We know what
is happening in China.

SHRI A. P. CHATTERJEE: You
may know better and perhaps you
may have more liaison with foreign
countries than I have. I am more con-
cerned with my own country nng I
am concerned certainly with the pro-
visions of law in our country and as
far as the provisions of law in other
countries are concerned, I cap tell, in
reply to the interruption, that there
is no law providing for preventive

detention in the Soviet Union and in
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China, as far as my knowledge of the
criminal laws of those countries goes.
1t is not there is the U.K. nor in the
U.S. I find Mr. Khan happy as also his
Congress friends because I am refer-
ring to the U.8. and the UK. with
whom they are more in spiritual sym-
pathy than either with the Soviet
Union or with China. What I submit
ig that as far ag the civilised countries
are concerned according to your
standard, even civilised countries like
the U.S.A. and the U.K, I think they
are civilised according to your stan-
dard

SHRI AKBAR ALI KHAN: The So-

viet Union is also civilized but not
China.

SHRI A. P. CHATTERJEE: But
even in the civilised countries accord-
ing to your standards, namely, the
UK. and the U.S.A., there is no pro-
vision for preventive detention. And
yet it was rather strange and astonish-
ing that Mr. Akbar Ali Khan, a vete-
ran Congress. Member, waxed elo-
quent on the question of preventive
detention. Of course, he was a little
apologetic. Now that apology, of
course, comes from the inner biting
of the conscience in his mind. Per-
haps he still feels in his heart of
hearts that this preventive detention
is not at least a funcioning of demo-
cracy. Well, Mr. Akbar Ali Khayp has
waxed eloquent over the development
of democracy in eur country. Well, I
know that in 1950, when our Constitu-
tion came into effect, w= did not get
much of constitutional rights. As a
Chief Justice of Calcutta High Court
said in open court, I should say, as a
very well known Chief Justice of Cal-
cutta High Court said in open court,
we have not got many of the consti-
tutional rights incorporated in the
Constitution, but we have go+ a cons-
titutional liability for preventive de-
tention. Now, well, we call this a
constitutional liability for preventive
detention; yet we are expected to wax
eloquent over the democracy that is
brevailing in India. And look at the
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way in which democracy hag been im-
plemented in our country. Well im-
mediately after the 1950 Constitution
came into force on 26th January, 1950.
there wag this Preventive Detention
Act, and there came this Preventive
Detention Act after 1iwo sieepless
nights of the then Home Minister. You
know that after the Constitution of
India came into force, well at that
very time (and even after that) there
were a number of hundreds of com-
munist prisoners in jails in the State of
West Bengal. They were being de-
tained without trial under the Wes®
Bengal Criminal Law Amendment
Act.

SHRI SHEEL BHADRA YAJEE:
(Bihar): Because they wanted to cver
throw the Governmen:.

SHRI A. P. CHATTERJEE: I gm
telling you that, in 1330, even after
the Constitution came into effect,
there were hundreds of commurist
prisoners detained without ir.al in
the jails of the State of West Bengal
under the notorious West Bengal Cri-
minal Law Amendment Act which
had been put on the Statute Book by
the British imperialists. And this Con-
gress Government inheriting the
worst traditions of the Britisu impe-
rialists, put those communist prisoners
inside jails under the West Bengal
Criminal Law Amendment Act. We
challenged this Act, the West Bengal
Crimina] Law Amendment Act in the
Calcutta High Court after the Consti-
tution of India came into force, imme-
diately thereafter. The learned Jud-
ges of the High Court thought: “Yes,
after the Constitution has come into
force the West Bengal criminal Law
Amendment Act canng be used in this

fashion by the Congress Government.
It must be struck down as ulire vires !
the Consitution.” They were going to :

strike down this Act as uirra wvires
and they were going to release all
those prisoners who were in jails and
who were under aetention without
trial. The Judges, they are the cons-

i a number of prisoners.
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rience of the country t¢ a great ex-
ltent, ang according to that conscience
of the country, the release of those
prisoners would not, at all have had
any Injurious effect either on the secu-
rity of Indig or on the public order
siluation in India. They were going
to release them. They were not feel-
ing like what Mr. Yajee is feeling
now and hag given expicssisr to oW
that the communist prissners had beer
detained without trial as pz.ple daa-
gerous to the interesis of tr= S.at
The High Court thought otherwise;
they thought that thcy had hecn and
were being kept under illega] deten-
tion ang they ought to be released.
Ang immediately when they were
going to release them when they ex-
pressed their mind that that
criminal law  was ultra  vires
the Constitution, we heard that
the Home Minister of that time
had two sleepless nights and--
well—out of those two sleepless nights
came forth this black Act, namely the
Preventive Detention Act of 1959.

And do you know, Madam, what
happened? This is actually What
happened in Bengal, and this is what
happened also throughout India at
that time. Mr. Akbar Ali Khan was
asking for facts. I am giving him
facts. The prisoners were sleeping in
their cells on the midnight of that
day, of that fateful day when the Pre-
ventive Detention Act was brought on
the Statute Book. There is the provi-
sion in the Act itself that the order of
detenlion must be personaily cerved
upon the detainee. Without personaily
serving it on the detainees, bundles
of orders under the Preventive Deten-
tion Act were thrown in at the cells.
Now in a particular cell there may be
Now the de-
tention orders were made out, typed
out or cyclostyled in the names of
those prisoners and they were thrown
in at the ceil when they were sleep-
ing inside the cell. This is how the
Congress democracy has worked in
our country, and you know that, after
those sleepless nights, this horrible
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monster of the Preventive Detention

Act came into being, and when this
horrible monster of the Preventive
Detention Act came into being, we

know to our chagrin, we know to our
cost, what has happened to the civil
liberties of the people in the country.
Not only these helpless prisoners in
January, 1950, not only did they suffer
from this preventive detention, but
also others have continued to suffer
from the continuance of this black
Act on the Statute Book.

Madam, at that time—of course, I
am not saying with any disrespect to
the late revered Sardar Patel, but
every man has his defects—Madam,
Sardar Patel at that time, at the time
when the Preventive Detention Act
was brought on the Statute Book after
two sleepless nights, Sardar Pate! did
not behave like a democrat; with great
respect to hig memory, I have to say
so. Madam, he said at that timc- he
passed two sleepless nights over it
because he thought over the matter——
that if those prisoners were released

from jail, a great disorder would
break out in the country. Bu: the
Judges thought otherwise. In that

very year 1950, weli, though Sardar
Patel thought like that, though the
Congress Cabinet thought like that,
though the Congress Government
thought like that, in that very year
1950, in September-October, two emi-
nent Judges of the Calcutta High Court
had occasion to serutinise the orders
of defention made under the Preven-
tive Detention Act, and they released
a great number of them, in that sitting
which they held in September or Octo-
ber. And yet the Congress Govern-
ment said that those people were ene-
mies of the country and they ought
not to be released, and that if they
were released, public disorder would
break out, that if they were released,
then the security of India would be
threatened. But that was not accep-
ted by that High Court in 1950 when
they released those prisoners. Mr.
Akbar Ali Khan perhaps will know
this for another fact. Well, that is
how democracy is functioning in this
country.
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Mr. Akbar Ali Khan has also said
that democracy has functioned since
1950. We know how the Defence of
India Rules have been promulgated in
this country, how the Defence of India
Act has been in operation in this
tountry—that it also another black
Act for preventive detention. We know
how that Act has come on the
Statute Book and how that
has been used against political
opponents of the Congress regime,
Madam Deputy Chairman, really this
iy the fact. It was not that the peo-
Ple were posing any danger either to
security or peace or order of the
Country; it was not because of that
they were arrested under the Preven-
tive Detention Act. It was because
the Congress Government did not
want to tolerate their political oppo-
nents; it was because the Congress
Govérnment wanted to crush the party
which was opposing them.

SHRI AKBAR ALI KHAN: No, no;
not fair.

SHRI A, P. CHATTERJEE: Madam,
I can tell you one thing. Mr. Akbar

Ali Khan was asking for facts. I
give you a fact.
[Tre ViceE-CHairRmAw (SRt M.

RutHNASWAMY) in the Chair]

Perhaps you know Mr. Jyoti Basu;
everybody knows him perhaps. Well,
do you know what was the ground of
detention given to him when he was
detained under the Preventive Deten-
tion Act in 1950, immediately after the
black Act was brought on the Statute
Book? The ground against him was
that he was invited by the Workers
and Peasants Party of Burma, and be-
cause he was invited by the Workers
and Peasants Party of Burma, that
becamg a ground for preventive deten-
tion. It is there; it is on record. If
you so want, you can just have a re-
ference to your Home Department of
the State of West Bengal. You can
have a reference to the court records
also. Here is gnother fact, Mr. Akbar
Ali Khan. I have mever heard that a
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person can be detained because a
party of another State has invited
him, Even if it were merely accept-
ing the invitation gnd going there,
that woulg have been another matter;
I could have wunderstood that there
was some sense, that there was some
semblance of justification in that
ground. But then a particular party
of any couniry may invite me even
without knowing whether I shall ac-
cept the invitation or not. It may be
that I am not accepting the invitation.
It may be that I am not in political
sympathy with that party; it may be
that T am not in political sympathy
with that country even, but just be-
cause an invitation has come from the
Workers and Peasants Party of Burma,
therefore that is the ground for deten-
tion. That is what happened in the
case of Shri Jyoti Basu. Here is ano-
ther fact for my hon. friend Shri
Akbar Ali Khan. I can tell Mr. Akbar
Ali Khan that I can give him other
facts also. He has been asking me
for facts.

SHRI AKBAR ALI KHAN: I want-
ed to know the number of such deten-
tions and whether in view of the
condition in the country the number
ig proportionate or disproportiionate.

SHRI SHEEL BHADRA YAJEE:
Their revolution was planned in
Burma. Everything was being hatch-
ed there,

SHRI A. P. CHATTERJEE: Mr.
Vice-Chairman, I think if my hon.
friend Shri Sheel Bhadra Yajee had
been the Home Minister in West
Bengal, perhaps he would have put
forwarg the ground for detention in
a better way. But I am talking of
the grounds of detention as they were
given and one ground for his deten-
tion was that he was invited by the
Wotkers and Peasants Party of
Burma. That was the ground they
had stated. Mr. Yajee in 1966 cannot
alter, amend or improve wupon that
ground. Perhaps he would not be al-
lowed to do that also. I was saying
that these are the ways in which the
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Preventive Detention Act has been
implemented by the Government.

1 can tell you other facts, Mr, Vice--
Chairman. The other day, only a few
months back two very respectable
persons, two commissioners of the
Krishna Nagar Municipality were ar-
rested under the Preventive Deten-
tion Act and detained. That case also
went up to the Advisory Board and
when the Advisory Board lookeqd into
the grounds of detention, what did.
they see? The ground was that they
misbehaved with a lady. For one
thing, misbehaving with a lady has.
nothing to do with public order or the
security of India. And what is more,.
that lady came to the High Court and
gave an affidavit saying that this was.
absolutely false and the Bench be-
fore which that case came up was pre~
sided over by Justice Debabrata
Mookerjee who was at that time a.
Judge of the Calcutta High Court. He
saw that affidavit of the lady and with
indignation from {he Bench of the-:
Calcutta High Court he said, “This is
how the Preventive Detention Act is.
being abused by the Executive” and.
those two conimissioners of the Krishna.
Nagar Municipality were released by
the High Court Bench. Do you know,
Mr. Vice-Chairman, why these t{wo:
commissioners of the Krishna Nagar
Municipality were arrested? They
were arrested not because of that
ground which they had been given:
and which was false ground evidently
and patently. They were arrested
under the Preventive Detention Act
because they were members of the
Communist Party and because by de-
taining them the Congress in that dis-
trict wanted to secure an advantage
over their Opposition political party.
That is why they were arrested. Our
friends of the ruling party do not hesi-
tate to stoop low ang to have any-
mean device for destroying the Opposi-
tion political parties. That is why
even ihough they knew that the
ground was false, they put that ground.
That ground was proved by the judg-
ment of the High Court to be false.
That lady herself came forwarq and
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said that it was false and that those
gentlemen did not misbehave. So it
was clear that the ground was false.
Yet they had put forwarq that ground
on the order made under the Preven-
tive Detention Act, in order to have
them arrested.

Mr. Vice-Chairman, Shri Akbar Ali
Khan was asking for facts and I'am
going to give him more facts, I think
he has got some good facts by now.
I will now give him gnother fact. It
is not one relating to 1950 as in the
case of Shri Jyot1 Basu. Only a few
months back, a headmaster, a man
aged 55 years, the headmaster of the
Bolpur High School, was arrested un-
der the Preventive Detention Act.
He has got three daughters. One of
them is an M.A. in Education, the
other is an M.A. in English. His wife
is the headmistress of @nother school.
And do you know on what ground this
old gentleman, the headmaster of a
school, was arrested under this Act?
Do you know the ground given for
his detention? The ground was that
he had raped 3 sixteen year old school
girl in a railway waiting room. Mr.
Vice-Chairman, this headmaster was
kept in detention in this way for 10
weeks and the matter came up before
the Advisory Board. The Chairman
of the Advisory Board was Shri Surjit
Lahiri, He wag a former Judge of
the Calcutta High Court. Shri Surjit
Lahiri is reported to have expressed
the greatest disgust at the grounds
given for the purpose of the deten-
tion. All kinds of machinations and
all kinds of abuses of the Preventive
Detention act are taking place. This
man was released by Shri Surjit Lahirj
after he had expressed his greatest
disgust. But even so he was in deten-
tion for ten weeks. And why was
this man arrested and detained? He
was detained because he was a person
of great influence in Bolpur and his
presence there would have been pre-
judicial to the interests of the ruling
Congress party there. That is why
this old and venerable gentleman, the
headmaster of g school, was ariested
and detained. I can give you further
information also. Not only is he the
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headmaster of the school, he is the
creator of three more schools in that

area. He has founded three more
schools in that area. He is a man
much respected there. But this

ground was given against him and on
this ground he was arrested. M.
Akbar Ali Khan will now be satisfied
with facts, I hope.

AN HON. MEMBER: Are you satis-
fied?

SHRI A. P. CHATTERJEE: Will he
require more cases?

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): There is ng more
time.

SHRI A. P. CHATTERJEE: Mr, Vice-
Chairman, this is 5 black Act and I
would require more time. I have not
yet finished what I have +o say. I
have to say all these things because
after all, again and agair, year alter
year, this black Act i< being brought
on the Statute Book in order to delain
persons without trial and platitudes
are placed before the House agnd it is
said they never abuse the Preventive
Detention Act.

Madam,—I am sorry, somechcow I
always think the Deputy Chairman is
in the Chair. Mr, Vice-Chairman,
what actually are the ways in which
this Act is being implemented? You
know that under this Act a man is
detained without trial. There is, no.
doubt, the provision for getting up an
Advisory Board. But then even this
Advisory Board cannot scrutinise the
grounds or look into the grounds un-
til almost 10 weeks expire, according
to the Act itself. After 30 days, the
matter goes to the Advisory Board and
the Advisory Board gives its decision
within 10 weeks of the order of deten-
iion. Even supposing that the Advi-
sory Board would do justice, which of"
course, it will not and I will tell you
why it will not or cannot—why is the
man kept in dJetention without trial
for 10 weeks without the grounds of

¢
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the detention or of that order being
scrutinised by an impartial tribunal?
Mr. Vice-Chairman, this whole Act
is meant and is calculated to detain
without trial political opponents. The
whole Act is calculated to take away
the civil liberties of persons without
any reason, without any justification.

Mr, Vice-Chairman, as far as the
grounds of preventive detention are
concerned, they are so designed that
nothing can be done with regard to
them. The Supreme Court has felt
so. Because it is a black Act which
has been formulated in such a way
that you cannot do anything. The
Court cannot do anything except sce
whether the grounds are mala fide
or vague. Now, in order to by-pass
this, what the Executive does is this.
in the grounds they give some date
and place so that in that way the
ground may be made specific. As
soon as the grounds are found to be
specific, the thing immediately pas-
ses that test. Suppose a person is 10
be detained under this Act. In the
grounds which are given in the order
served upon him, it is merely stated
that on such and such date, at such
and such time, you threatened such
and such a person with dire conse-
quences. Of course, that such and
such person would be a Congressman.
Such and such a person might be de-
feated in the elections. Mr. Vice-
Chairman, I can give you instance
after instance of grounds of deten-
tion like this. Now, can anybody get
any chance of disproving this parti-
cular ground before any court of
law? Perhaps if this thing hag come
in a court of law, if the detenu had
any chance of leading evidence to
show that at that particular time on
that particular date this could not
have happened then he could have
immediately proved his innocence,
but then that cannot be done because
the courts are powerless. There is
nothing in the Act. It merely says
if you are given specific grounds you
can make a representation. I can
make a representation but I cannot
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take the help of a lawyer; I canmnot
lead any evidence and it becomes a
statement ggainst 5 statement. There-
fore though actually the grounds are
giveh with some specificness, really all
hope of liberty for that particular
person is gone.

(Time bell rings.;

You will have to give me sume
more time. I have taken only 15
minutes. I will take some more time.
After all, it is g very bad Act whic:
is going to be passed.

THE VICE-CHAIRMAN
RUTHNASWAMY): But
other speakers.

(SHRI M.
there are

SHRI A. P. CHATTERJEE: Kindly
put no limitation on my speech. I
will just stop when I have finished.
I will just tell what I have in
mind and I think I shall not talk irre-

levantly.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): But that may be
a very long time.

SHRI A. P. CHATTERJEE; I will
not take very long time. I wiil take
only conscionably long time, but un-
conscionably long time.

I was submitting that as far as the
grounds of detention were concerned,
this was the way the grounds were
made out. These grounds are given
against a detenu and we cannot do
anything. The detenu cannot do
anything. They merely say that a
person on such and such a day did
such and such a thing and they say,
you can make a representation. I go
before the Advisory Board but I have
no chance of engaging a lawyer; I
have no chance of leading any evi-
dence; I have no chance of proving
the falsity of that particular ground.
And if I have mo chance of proving
the falsity of the ground except to
make a statement, what is the use of
giving this ground and what is the
use of saying that you will have the
right of representation before the
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Advisory Board? Therefore, Mr. Vice-
Chairman, when the Preventive De-
tention Act is used against a person,
he cannot do anything against the
o:der of detention even if it is passed
maln fide against a pacticular person.
And there are thousands of instances
where the Preventive Detention Act
has been used mala fide against the
political opponents of the Congress
regime,

Now, some friends on the Congress
Bench:s may say, well, after all, the
guestion of security is there; the ques-
tion of the safety of the State is there.
Now they talk of all such things as if
the Stat. belongs to the Congress.
The State belongs to us also. There
is a tendency—and I think a delibe-
rate tendency—on the part of the
Congiess people or at least some of
the Congress people, to confuse the
State  with the Government. The
State i3 one thing; the Government is
another. Sometimes the safety of
the Government is identified with the
safety of the State. Therefore when
the Congress people say that the safety
of the State is at stake and that is
why they are keeping the Preventive
Detention Act on the Statute Book,
what they really mean is that the
safety of the Government is at stake
and it is for that they are using the
Preventive Detention Act or the Def-
ence of India Rules.

SHRI SHEEL: BHADRA YAJEE:
The ruling party has the responsibi-
lity to defend the country.

SHRI A. P. CHATTERJEE: Today
it is the ruling party; tomorrow it
may not be the ruling party but if the
ruling party begins to say like this
that the party is the State or that the
Government rup by the party is the
State then I will say that the Con-
gressmen are either not understanding
the statements they make or perhaps
they are deliberately confusing the
issue. Either they are villaing or they
are fools. I do not say that they are
fools and therefore can I not say that
they are villains when they say that
the Government is the State? I am
only asking this question.
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SHRI A. P. CHATTERJEE: Mr.
Vice-Chairman, the hon. Member
there was perhaps thinking of some-
thing else. Perhaps he was dreaming
and

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): Order, Order,

SHRI A. P. CHATTERJEE:
suddenly just got up and said some-
thing which crossed his mind. So I
do not propose to answer him,

Now, I was saying that the Govern-
ment is not the State and if the Go-
ernment is not the State then nopody
can come forward and say that the
safety of the Government is the safety
of the State and because the party
or the Government of the party is
imperilleg therefore the Preventive
Detention Act must continue., Mr.
Vice-Chairman, I can tell you

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): You have taken
half an hour,

SHRI A. P. CHATTERJEE:
that sometimes the friends on the
Congress Benches talk as if they are
the custodian of the State, as if they
are the custodians of the feelings of
the people, as if they are the custo-
dians of the sentiments of the people
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and ag if when they say that the coun-
try is in danger it must be that the
country is in danger from those per-
sons who are sought to be detained
under the Preventive Detention Act.
I can tell you that the people thought
otherwise. I will give you two ins-
tances, Of course, Mr. Akbar Ali

Khan is mot here.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): One is enough.

SHRI A. P. CHATTERJEE: In the
mid-term elections in Kerala, people
were detained without trial and when
they were detained without trial it
was trumpeted by the ruling Congress
Party machine that they were being
detained because it was necessary for
the purpose of safeguarding the secu-
rity of India. Now look at the way
the people there reacted to it.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): These are all old
facts, notorious facts; what is the use
of repeating them?

SHRI A, P. CHATTERJEE: Facts
a~e known but still they have to be
drilled into the minds of these persons
who are impervious to facts. Some-
times we have to make them under-
stand that two and two make four.
Any sensible man knows that two and
two make four but sometimes some
insensible men begin to insist that
two and two make five. It is true
that two and two make four but we
have to

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): If you had all the
time in the world vou could go on
but vou have no time now. We have
to give time to other hon. Members,

SHRY A. P. CHATTERJEE: So, Mr.
Vice-Chairman, I was saying that in
Kerala people were detained without
trial and it was said that it was neces-
sary to detain them because the secu-
rity of India was in danger. And 22
of them—am I correct?—were elect-
ed with a thumping majority by the

[ RAJYA SABHA ] (Continuance) Bull, 1966 4402

people of Kerala, I want to ask this
question of the Congress people. If
the people of Kerala did pot think
them to be dangerous, who are you,
the puny people at the top, the dwarfs
who having giant’s powers iry to be-
have like giants, who gre you to think
that these people are dangerous to
the security of the country? The peo-
ple of Indiy thought otherwise; the
people of Kerala thought otherwise.
I can give you another instance. In
the Calcutta Municipal elections last
year, out of the nine persons who were
detained without trial on the proclaim-
ed ground that they were dangerous
to the security of India seven were
elected by a thumping majority by
the people of Calcutta. The people
of Calcutta are certainly eduacted
people thought that the Congress pro-
paganda was absoultely bosh, was ab-
solutely humbug.

There is another thing.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): That will do.

Y TRATAN ;. A7, A TT-
q9 % G 7 qa qg g A 4
FYH TG0 T qace Gg7 ew |
THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): If each Member

takes half an hour, thera are others
also.

Sy AANTAN AT FHTN 2T
FT AT A, FAHT g F I
T[T qTZE AR A AW WFT ®e
FE sTAear § T A€ I | gu g
agr maa | faasr fagar e @
Fgara | Ao 7 g1, 7 AT Fg
7 AR HYFT R )

SHRI A. P, CHATTERJEE: I am not
repeating; am I repeating?

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): These are old
things,
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SHRI SHEEL BHADRA YAJEE: Is
it socialism to take away other's
time?

SHRI A, P. CHATTERJEE: It is not
socialism to detain persons without
trial. I was submitting betore you,
Mr. Vice-Chairman, that this is the
way in which the Preventive Deten-
tion Act has been looked at by the
people. People have already passed
judgment on the Government
of the Congress Party's ruling
cligque, who have always de-
tained their political opponents
without trial by electing them with a
thumping majo-ity. You know that, as
far as preventive detention is concern-
ed . . .

2 pom,

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): Is that your <on-
cluding sentence? You have taken 35
minutes,

SHRI SHEEL BHADRA YAJEE:
Obey the Chair.

THE VICE-CHAIRMAN (SHRI M.

RUTHNASWAMY): You must fnish
your speech now.
SHRI A. P. CHATTERJEE: 1 will

obey the Chair,

st SRR AT : g oA THTH
A1 § W®1 7N, T HAT A@IT 4,97
FT &g |
SHRI A. P. CHATTERJEE: Mr.
Vice-Chairman, I will give you this
assurance that I will not take imore
than five minutes now. Now, I was
submitting this. As far as preventive
devention is concerned, we know that
there are provisions for preven.ive
detention in our Statute Book, Apart
from detention without trial, we know
how our hon. Member of the Housc
was proceeded against under section
107 of the Criminal Procedure Caode,
even when Parliament was in session
and ih a most indecent manner. You
know when Parliamet was in session,
this hon. Member of our House was
whisked away from his house, in the
might, the police purporting to act

|
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under section 107 read with section
151 ang it wag said that it wag done
in order to prevent him from doing
something prejudicial to the interests
of public safely and public order.
Now, as far as section 107 is concern-
ed, there 1s a whole gamut of gections
in the Indian Penal Code or the Cri-
minal Procedure Code to prevent
person from doing anything which
may be calculated to do any harm to
the cause of peace ang cause of pub-
lic order. Ag a ‘'matter of fact, we
saw a notorioug application of {hat
hateful section in the case of one hon.
Member. Now, it appears that the
Congress people, the Congresg ruling
clique, are not satisfied with one
weapon in their armoury. They must
have millions of weapons in their
armoury, millions of weapons for the
purpose of striking down their poli-
tical opponents. They must have the
preventive detention provision in the
Code of Criminal Procedure, ihey
'must have the Preventive Detention

Act, they must have provisions for
preventive detention as enacted in
the Defence of India Act and as

enacled in the Defence of India Rules.
Mr, Vice Chairman, this way of look-
ing at democracy is actually foreign
to all notions of democracy. If demo-
cracy means anything, it means in-
violability of a person

SHR] SHEEL BHADRA YAJEE:
The devil quoting the scripture.

SHRI A. P. CHATTERJEE: Some-
times a person thinks that the other

man ig the dovil forgetting thar he
has the horns of a devil and the
cloven hoofs of a devil Without

looking at his own cloven hoofs and
without looking at his own horns, he
thinks the other man is the devil. That
is the whole trouble. The concept of
democracy is not the concept of elec-
toral freedom. Even in the times of
Hitler, therz were elections. Hitler
had elections very many times in his
Fascist State. Democracy does not
mean only putting the ballots in the
ballot-boxeg and, therefore, there is
democracy in this countiry. Nobody



4405  Preventive Detention
[Shrij A. P. Chatterjee.]
should think in that fashion, liere
are certain inviolable, certain funda-
mental concepts of democracy. One of
it is that a person’s right is inviolable.
A person cannot be detained without
trial. A person cannot be put behind
the bars without bringing him to a
court of law and without letting him
know the charges on which he has
been arrested and without also giving
him an opportunity to disprove tiose
charges. If you do not have those
things, yoy cannot have democracy
and you do nhot have democracy, In

this crucible of democracy, on
this test of democracy, s it
correct to say that we are having

democracy in India? There is time
to pause and think for the Members
of the Congress Benches. After all,
it is not a question merely of putting
or keeping one Party in power eter-
nally, for all ttme to come. Will you,
my friends on the Congress Benches,
realise that from this point of view
already you are causing great damage
to this concept of democracy? If you
are really concerned with democracy,
then you should know that it is not a
guestion of ong party being in powcr
today ard the other Party being in
power tomorrow. You must see .hat
the fundamental concepts of demo-
cracy are protected. You must sea
that the fabric of democracy is ao!
damaged, is not torn. You must see
that democracy is maintained. 1f you
do want that, then I will humbly
submit that this black Act which
strikes at the very root of democracy,
which takes away the Fundamental
Rights, the inviolability of persons,
hag to be struck down and has to be
voted down as a black Act.
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ot o feeas (SER
swr)  frecarsg-acdE, Pefe
fedvo Oaz #1545 9 AEr g afea
TH AR ¥ OTAN WA gEIT TTHT
wEERT gAY T E W 47 919 Wl
gar @ g |

TETAET H AT OF FAE a1 TEd
gf E oy 3@ ¥ T T8
AT AEAT, AfET gRer-gae & for
FAHT IYA GAT AAT [ FAH TEGAT
FEECHWA A AR R AT e
AR gAAT &7 aEA & | OF FEgd
THAq w@W & fag g qw AT @
FA AT TELT q€€l AL 1 AT
qEAfFT FTE AT @gr AT AT
F gl AT ORAT ST Q1 ANRHA
QAT |T F AF T AHT | AlFA qqdl
qiv 9T FA AT T ATEE AT
gfersr & %1 9AT 37T AR gAY TS
g a9 5 oag AT wwEET 99,
Fiv FE g9 917, §F AF AR
fedy &1 q9%&w @ 95 AT
& faaw g
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fige ama-aavds, WA AR
far R & gz ag B ffw
WATHE  F AWE F AT FEA F
TEHTT AT FA & v AT AT
FSTT TATHE HT AYST FT f zx
for = 57 & T " T oaw
THAE FIE fBT g9 9V AEea

-

g |

QT 59 AT & TEETA
3B @ 9x e w faad s
AR FAA A1 @IV g, (F98 A
T garsr el &1 @ 1w, S
qIT F AFTAET WL G
ez % MU IFAR 2 q@ @1 G@X

[ 1 Hindi transliteration
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aF Wt g afEw @ sAE e
TY @FIT 9T @1 S BT FT TETATH
T@Y g WEA SEER  wA A
ST T T TEAE F AT FER T
qFaT F Afy waw A gy #w;
fose g=TM WA TT I 94X 34
A I ATEK FET, SAHT AT HI
TATRAT AT S 1 AQEE WY qF WX
g TqM IR @AT 399 q9T
T HIT F4T &1 gFam & |

1956-57 ¥ AT Afel@ 9%
M F Fo 39 go | 37 fawfaq ¥
MEL F T AR AAS oW & fqq
@ F o AFHT  ANGE= @ 7T
ar fer wawr wrer o A fEEy
ARAT § Fer w15 ufzafraa faea
T 3 qH T AR F AT QT
T WY feT vF e e @y R
T AT Fwg Fyw AT A Mg AQ
e g 0F A FAT 7 TOTE A
@Fﬂ %l

face arzw yacha, & @ a5d
ENA F UgAr  AIUNE WK g
HegeedT &1 AAEAT Y J7% ATTAl
FEAT T FA ARAA § 1 qEAT
gt fggerm & fdl 98 & 93 I
IIT § FA AE | qE AT AEm Al
qifers & AT AT GFAT FT AWER
g 7T fqeRgrET &1 b a7 s
g, WA F AAW H JAE FT B
T AP T&  IqR1 a9 § FI
Gﬁ é (Interruptions) . iT'gR-
JET HF WO T X @A T
USRI U S o G B D B 1
EGIECRd i (e: S B i A O (R 1
fagm, 9 a7 foit g€ < A%
A QU gfaar g I S fF gaq
Hqd I I3 Aq5F F A {999 39
07 Y &VAl, |FI AT 9T AT ZHRAT
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[stat o fraa?)

F wers ¥ fag 1 g9 W fEw—
Ia%T gaw ag faem feor & ag s«
R oo G I S I S EC T
T & |

W oavg, fawew awEa-SudEd
F9@ wegeet & aw A Yot £ fF
e Fi%E, UERT H WOE ae
arr  fergeardr qWTERET AT gRAT
H TAT TG IH ¥ 5 T wegean
FT FT VA FIHT T @I & | A AT
| gar W oAEAr g OB os=l
T @ AR qg NG AgeAT A
Faa-aredt ¥ fRaw  #EE amE W
g1

W& #eEr § gg A qedr 3
ff 9@ weger WEE &1 Fg @q S
IR AERT ¥ WEAHe &1 fowr ar
T Hpar g fafrees 9ma 7 %
TG R | FT TAH IreH AN WA W
TEE AR FT AT WX | GE A
gEAAl AT qAA I AU F TR
F g fggam frmr & F g
AT A& WA T AT A SAH fErgearr
T gN AR FEE_Isr & §9d
T2 aomfew @w fafre &
L@y Fear fF wr oww A A
TS T 8 5 g A dEe 1
AEET FL |

freevamg @@q  9re, T8
FAT GH WY gEF W TS
¥ UTO9 ¥ HIEW AT § HIT 9l
qq arfgw § & wteear @@ w9
difeg & fag 9w & & 1

AFEAT FAT FT GG 9T FH
A e wew 1 e AwEd @
T § § AL AT 9T, A agH-
Fa 59, fFdr a7 gF% A g
HEER FT JT fadl g R H

[ RAJYA SABHA }
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Fq wg | | AT IEg-STdET
masee aifedl 51T wET 7 aRA
F e AT TIEI A I & FO
QT arsrorT dar FT Y § fF gw gwEa
¥ #g W1 TG vy awa fwoag zEEr
Ted T 991U, TR AfEE T |
AfFa a8 TEEET  GE &L 6T &
for z@ Fr F71 forwTe ST AT ST Ew
TR ASEE & ST FULH AL ITH
HAEl F AW X AT AT
TF HTT ST WX AT F gEN ]

g |

TPy & zA W@ FE! ¥
THRAT & HEATH o A1 00T ;R F
wgifest a1 g |t FEAD A 3R
e TR @ ATanRd g1 AR
IEFT A A2 § g FA &
B R B A o - G 1
zaifr  gd fydfes  fedrm  Oae
FY AEA AT § AT ATAFA FAT
FTH 1 & wR femmr  Aefor W
I F N R ¥ w97 97 g
grwmfor o s g fF
TEAT ATAl AR qEeSl  WEA T
AE AT qE W@ AWy % fF
aFd AR @ FAF AT FT qod
gifaer #37 A1 FIfw Sy @, a0
SR Id T QI i g1 S |

mifex & faamg ga& v aF £
TIfex AT AR #EE T ZATH
# foqr®s owAt U o ggma v
STEW AR ok &1 g A1 36T §C
¥ gaY feamaa we iy 1]

S UFANAN | ITHAEALT Hal-
z9, 78 fa9a% Saa #1641 F<aT 2 |
ag w1 fag9® & WX Tadeaar 7
TIEIT FIAT § TN RTT | ST Ar
WeB AT (7§ 37 77 F7 fidy
Al § 1 wm oWwaw @ fw
o FogMO ATZE Sl HT Wal § I
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T W Ag faduF wmn § 1 HE Agw
QAT G W AR G A 3T
FIfE A Fegror A W & wfy ZATT
ITH AT AIAE W@ g AT | AT
g fF @ ardt AvaaTe gaEl gEadr 12
W # ) mae " ¥ w2,
wqsy 7 59 g, ver # awwar g | afFa
U ST AR G Faa AAAT T AT
99 F7F 2, AT 7 W) AIF AT
difaw & W7 ATH IAFT 3 ®T £
AT wET AW g, ARl AT AW
FAZIT AT AEd, q@T § I@dr g
& s w7 w74 fooga fiw 7w 392
M amaa g

«fyA, TS 7 St ag fadas & waaa
A= F REAF X AT § I FoAH g,
Tg TgfaAT AFEAT MeT F wAATAT
¥ 9 § 7 %% € | & a1 a5 F&aqr
g fF 30 STAEdY, 1948 F7 A S F
arfag WA A germ FT & 0F At 7
3 fadaF Z177 +1 Fegmor qred ardr v
FY HTCAT, S AT 19, ITd SUQW T
TWNFLVEE | qEn KW g
TgT 9T FAF F AR A1 H GTEIE
Y THAT WAL AT FL TR T, TA
9% TITEY TF &1 WHT AT I A
grawa g ) 2 IAHE AT AY AAAAT
g AR 74T REEAT TS SATET Grav
& #IX quAT SRR B 95T I &
foor geer wamar ve1r & 1 Ag woT
Tg Fd @ 2 UIT TAC-IAT AT
T W @A g | A 39 faams
q¢ AT F7q T F1(HF A q1T.
FaTAT ATeq ¥ A Afag W 9, 7w A
2t mr fF T fadae o it & Ay

[EATT 1T AT |

I IATIE | 1950 7 IF faga®
[T | FgT 9€ &g T fF 1950 #
feafq @ ot | s, oo 27 oA A
wai g fF 20 SAEE, 1948 F

[ 6 DEC. 1966 ]

(Continuance) Bill, 1966 4416

T ST 9% 9gAT IH ST AT | TG A
sfem & faenfoli # arqm 2w o
o WET S & FAL 49 B[ 47 Al F
EE SN I IV B TS 1 i B
g g9 937 § 997 7 fawy 9r
g7 7 § & zak fow aroor H
FUTEERT W12 § UF A9l 21 Wr o
I I GHT | STo T {AIGL AT
T @ T | FEr UF wEer gnr
wrh &1 fAFeAr O A 9F gag oA

frFear & | S9q fawar “ag a9
w1 =re AT ¥ #wy 47 fF A
FY et a2 @qww § HIT AT I
g1 Arae fou (et g o fawamr & @&y
s 937 Wgd AR 3T favm, e
ST & gt wfaeq § @@ = #
T BT & fF 2re sifgar wwey
qiEt F 991 F & a0 1 avg #
qFATEl B BA & | ATY FT e
T IS @A ARl & w7 30 fauEr Ay
aw A g & faw dma frw . &
TefiET Y q9d Sfad w1 Afan qAG
forar o f7 s A A [ |
e afee F 99 At AN B, 9
qIAA ERT ff aVaR i agr WA qA
TR I ey S FoqAT o fewr fE
T AG HTTRT AHT DT TG AR
T U A 98T 98T § IS FL TR T |
T AG & THIUA N & € 57 AT
SIY STIAT F9T R S aY 98 1 g A
& o awr & 1= ¥ uF weHT fAgear §
AT FZ AT qrde F fagzer  fApTerar
ot Wit Y & I A AR FTr £
T AvE ¥ weefar &1 o= gar g o
& 5 o1 TR ATEE A AT AR
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[, 7 wrrTvn)

g U &1 g awg agr av faoae &
& 7 wAaa & sfag ¥ A fafza
yierae 7 9T oF aqFen 3§ fF wr
fhr—"graemg’— 71 fa=wir #7 fgwroa
HTHTT LT FT AFAT § AT ATIIME F T
FAT N & q1E FTHIT SR Z 347 &
TorfeAr F1 97 gfaar & Y
JEART & FAT O | FfF7  FO9 &
T W, FOE & TN 9GR &
WEA H, Qf1ar #7 Zar & T He
gax fou zq gerre w1 Afaw o 78
TR ATE | 29 qvFC &1 Aq0ied o1 fF
qg IR @ET (YA @)
TG 2 RGT AT TEATHE IFT IART
grafsga svar =fer ar | wefrar
& TFNHE § 26 TRIE WX i
EET TFGT 27 & 7 7L AT G 7
TATT auE F g ol 391 S
1 TEfqar WY gofet F qwad F
far &2 A fqam 93T 1ftaq, @
fAdaa F1 9gar g T AN AEATE
& ATET 98 F AN AT 37
Y AT FT TS F & T AT FTATH
FITFT FTTF FL 1 AL AT AT FAT
T JET FAT 37 WI &7 98T HATIAATT
FE FFT A ql A F 3@ AT & |

st g g T AT IR

FHT FLA P

St TATLFO AW T AT ST
ST T A=Y 2 R AT w9 g,
qeefoqr 7 #t g g5 | TAEr J=90
g% =9 ik azr v 1 F R oA
S agT M AL A A AZF T AT AT F
[H AEE T 97 ATEIIOE G o4
qregzTiTsy qara AT 721 97 & fer
qr |
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AT, § AT WA § FEAT
FAEAT & AT 997 FAW AAE
o9 39 gfar & 9 & 9 ofsT age
¥ arfed 12 7 T 39 g F fuar
wEl | ITF AYA F A% AT fwara
ST AT 25 ¥ AE ST KT 3@ W,
AT FAI7 AMgT K IGI@ A g i
T RITH | IAY BIATT T AT Aq@l

g

Q

“To our shame and sorrow I
have 1o say that the most elementary
precautions were not taken even
after this warning”

Atar F foar @ f& g@ ooy ww
ZR A F1 e FT 37 Iy 2
20 SAN N OF JaraAr AT a9 oFf
TTET ST 9 I BF T & € AT T
JATIAT F qI & q7E AT GIHL AT AR
T ST AT & WTHET Qi FrETer
grr =wrfew, a8 ugfnardr Fargr o
TEr A T | Ag TSATCA FT ATET
TEr & | qg WIAWT TG FATH AR
FT ar | W R &1 a qed
FT qAT AL & A1 AW T2 A |

A, & fraed F30 4vear §
TS T AT EqqAAT T TIgIT FA
AT @ &, S SAqE T JorEr % ag A
FT HAZIT FLA T & &, ST ST T oA
FTAA & T H56 AAAT O A7 927
FA A RQ 8, I99 qoAT A2ar g
S AT, TAN { qBY, AT L FEHA
FEHI 3 AT Il FqMAT T Q0 OO0 M
FLH FT @I | A FHATR HAFAL
AT @Y WIZT ° Il Aqral FT AT
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far fF 3 st gon * @ E T wwfa
FE@ Y S UefEr w1 oTww
g1 & fomar 2, ag exfa &1 A =@y
2, 98 TW® FT @G &, TT & & g,
TS FY SqTeT F & & | Tqiod
TATAEF &1 § TH I F9] A 36 |

ST, Jegor ar7q ¥ § fRaa
FROTfF ag S Fgr ™ T 98 W
o= & 5 gmErs aqra<s &1 7774
AT, ATIETONE IqE@L & qad fFaq
g7 fmar o 1+ oF @fser 9 1 A
HTSETET &F e W | o8 6Ise-
deq F q@ oA AEIAT T &
A FT I T qT g ATAT ATH F
§3 AT, U qET @ R wrag G
waeE § A foar | oA faee
F AL AT @I & TE fF e A
A FE@T FlE qEOAE Al G |
T BT AR AT O fgg an, wE
FIFT AT | HF ATSETEEAT A 7
TiET FF g g2 uF fE ¥ g uE
AT F FTU | Ar@r & e |
ard At ¥ AT 9 AW gar o
iR et Y WA arer ww feeg, it
F1 AR qTAT UF fgeg, T 7 ATH
T A gy g1 T griee fi
arfaw @g @ f5 ma w7 W, W
T AATT FU F AL F7 0 TqAH
T H fma

(Interruptions)

¥ ww s 9Ea g R e
WETEHT e FT g g8 ar @ au §
e fodr g2 fafeat Y 2wt i ot
fra & fad FET TR T FI o1 6
gAY qra fFar 1 Wi F g
# warg fmew owSr 0 W &
FR A FATE TR § TF A F
AT A A FT A TG @E G AT |
qg AT FI@ BIE FI AT § A
Iq TAR FT FATS FT THST & | 99

[ 6 DEC. 1966 ]
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A AT AW | JA 7 2 e ol
AT AT T FEl gaqT qEr A 1 A o
ag TR Fg 5 gu w7 fewem
A & faF, g wAT=A #1 fEEee
W F fay ag w19 FEE R @ E
AN T TR & 7 § AT 78 3T )
fo@ g & 99 swa #1 7, 9, 9,
EI &, SF TG § T WA & AT € |
ag S GFR F H@ A WAT 34T ¢
S g fgeax & qefamel ax =«
AT &, ST LRI qEIAAT & Tafaegi
T FAT A &, T A At F
qEfargl ¥ doT dedr @ ot w
fr & 99 T@R F TR § 79
Fgl #1 § & 7g fafewr avwosga=
F AT & | ar qq foar &0 Tie #v
GIE IR B AR I I
& g &, T 1 iy 7 wans e
g O gdley wes ot ¥ mmT g0
T 7 Fgr av o § oar gwrs Far
AT § o T o AT S O T T
YIERTT JAT G 1 T HgT FLam av
& gumer #T AT oEr A fam 7
HA g 9T FqgEar 9, T B s
A9 9 AgWar 9@ | 59 e ®
IS F GIRT AW FAAT AT T &L, 5,
HI WU T @T &1 F9 T S
Teffeal e wErfawd aq
T g AT TE A Awsr  faese
W & IW wEE W W A %7
& @R g, SMdE & A1 AW
Faeqr g, al 7 Fgar % swnr wiw
%@ &, EH W ¥ 49 3, 78 3@
i g A i Fragi g

sy WwAg e fqEgE W)
aifer

Y TSAIT AN g fagEEw

st TRIE qISAY I TEOEE 2
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A TEAREAN : AT F 97 WR
Fa A T H 39 1950 9K AT
gr § 519 £ a8 war v fw 1950
AR TEAN IS 92 T T FAT H1
FY AT FHT ATH DY, AT Y GET A |
WE FO GAR GHQ 98 F gy
AT AT HAT FRFT AR § P g
T | AT 1950 FT I ST AT
FA Fgl o) favem g fados &
FEH, AT GG

“The Central Government or the
State Government may—

(a) if satisfiedq with respect to
any person that with a view to
preventing him from acting in
any manner prejudicial to the
defence of India, the relations of

India with foreign powers or the

security of India or the security

of the State or the 'maintenance

of public order or the mainte-
nance of supplies and services
essential to the community and is
satisfied with . . .”

& q@AT =TgaT §, AT ST §
s 39 939 ¥ famwER ¥ 9k W
FE T AT QT W HA S F AT
wgar § 7w i dfean Far § wfs ag
FT AT ST § AN AT K A
Tars o1 & g gfear # gren ¥ fag
MRGAY #Y g F faw ? A7 waay
FE? R @O 9 7 A Ard
FT & W AT AT 74T §, WG T
WA AT FL GHATE ! AT B
Y FATET AT §9 I A7 e

gS o Y U T 7

FEE ST RS 15 TR
1947 1 ST afsar a1 | T FERT
e S TeTE qell & |

oY AAAT TTHY ¢ FARY  ATTHRT
AT ATZAT ST T 7T S AT I T |
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A iwAean: fear & o=
ART 7gr forar gr € 0 Y § AT
agar g fF oot wsgior @w W)
T F forg aarg $fsar #ar § v
& forma gearr & faq @ aver & sl
TS WG & | WK A
WTLTAT #1 FIAT Tg THIT FIGT grar
AT ARTAY %t g & fagag e
FET JAFT AR A IW FEA W
FN ¥ gATd WX ¥ 3§ @R A
weg faedl, "R A 3@ @ § 7oAy
TR AT T g AT FX & &, I8
T ST WIS 15 TEq 1947 B AT
I WG HT @feqd FT W | =g
g fae wor Q| werwg S A
&——F a7 7 0 ;N A G A
T8 @ T & o q@ e e H A
fraz % @ § & 9 =W %7 g
g1 foaem aT @t AFgT @ W
AR foeaag & dwER @ o«
T A AR A FT QT J[@T 4 |
S 15 WS 1947 HT IR g
T F o 3fear g @9 § oA
fawt fgemm & fag =g faduw
ST & & & ST =T § £ Ao
T fFawr 9T YT e T
HIgT SATGH ? H HS § FgAr qATear
g fF Aeatgs Tar W i) faaag #
#HT J@r A ; HEERA @ eRa
HR A 7 dArar T@F o9 | 9gar
EE W AT Atfear @1 & e
o9 foegm o A= FTogwem g
A @R F OTEER g
FgT, T HT TR H 09 faqr
f& =7 =0 e foeag = fog @
AT EiE 7T & | 99 faw A fewra &
faT qa W & I Sa& T 77 A @y,
FUT F) THTT Tl a1 F1 oF | fasaa
&Y farey 1 77 AT 9T 1 FAIG AA-
AT AT AT, AT FATA AT TAT,
AT Fq9 F FE ATHIAAA
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TR | 6T FEA H g9HT FEr S
wr g 5 gu sfear & fevem & fog
g fagas T ot ¥ fag Fra F =7
¥ @A Agy & A o Jegror angw
F Bzd WY Y TZT T A IAHY FATHT
=nfey ar fw gfear aur 1

“Thig House affirms the firm re-
solve of the Indian people to drive
out the aggressor from the sacred

so1l of India, however 1long and

hard the struggle may be.”

14 AT, 1962 F Ig I&I1T =Y
FATETATT St ¥ @M 471 ag AT
gtz o fem” Far T ? WG AT
F1 7g afaw wfw Far & s g
FIFR FAT AIGT g 7 F4T 15 T,
1947 FI S HNATET FAR &9 ¥ 91
T gfeaa wish araq agr § w97
g ag HIHIET gAY ;I TG TR F——
Tg AT TI7 & W I TF a8 HIAIET
g 7ty 9@ a9 a% 3@ fagaw
gSSI)-gSeY ST FX W AWIE P T
fadas Y 5@ A ¥ TRT AR F]ATE |
¥ fadgs Y FE ARAFA T |
T g ag fadaw S Avgafa o
T HT T, 7§ fqgqs AT gHTY EFaddr
F W T F 9, g fadaw
S gHIR WP Jg R A @M T HE
qi— 3 fagas it fqafrag &1 ¥ @@
FTHF AT AT |

St AR TR T GETET >
fegrat & wgame . L .

A UANTAN © AT T Fad
fadas & T -0 F WE QT AR
FIEFT SSMAT QAT | gFar &t &
qrFd IO g4 s g g%y |

[Tue DepuTy CHAIRMAN in the Chair.]

AT, AR a3 g9l & {6 50 maww
9T 919 g1 o1 M5\ | faage a9 &

[ 6 DEC. 1966 ]
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1 Fgat g fF ag fagas W agr 9%
S O §Y & awan, ¥ fagaw
nferea g TEY gwar [t foa gfear
1 fgwrea & fau ag fadas a7 3=
AT F1 TR G FT A i A
g @ {52 <9 fagaF Y grawasar v
g1 g g fEan, d@m s
fogaa & gaR 12 7% 99 9, fogea
# gardr S welr Avfear o, fagaa #
AT qIREY, SHIBET 9T ) 1954
T QAT TR0 9189 98 & | 39 Uhl-
¥ ¥ foar g 7 f5 fae Oemfew
FRAAGT, ITHT AHAESAT AHL G
TTHEIR T 99 TCHTE # 4 8, AfFT a8
T I AT G A AT a@w & T
ggarar faar & fag faar oF dar
s fae 2 far | 12 6 g
T MY, AT, SATHAIT FAT 74T,
s SifFRaT I 121 fRT AR a8
gwTe Faar g & gfear #Y fgwom
% forq ag fadas gmar & Y g0 $3 79
THy & 7 39 a@R & @y gfear fY
femTer &WT 1

IIENTAFT : AT 25 fAE & FI
Ffaz g

=t TR : JGAT qTET F
T g AT T &Y I & fF o1 gAR
FOT FIS GHT FT qIEAFET ALY @A

Igaarafy ;. Fr 7

=it TetAEw : §9 fodie #ar
U QT |

Iqaafy . @ 92 faq & @
FITN

= TRAACEN : FqAA 2 &
aTq a1 g AT SW I g a4
fegaes fram ar | TR oTe" agT A
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SHRI AKBAR ALI KHAN: Madam
Deputy Chaunman, may I, through
you, ask Mr. Rajnarain if it is fair on
his part to say that he should have
special time and others in the Opposi-
tion should not have any timz. We
are all having 15 minutes each,

st Tt A S 2T )
§ F1E DA W AL ATEAT | A A
H1gaT § T wareh (g qmmaar a<dy ;i |
FuTat g 5 S foaen 9w w@ 9 )

grawmafy : Mx 5 fAae

Y URAAT : 7 =18 foaer &
afeT & oi= faae § #aw wwo F®)Y
UTT AGT FC TS0 & w9y Fqrefar
@l § & 5 fame 7 @ fadas ™
AT TET T qHAT |

IRAATAT . ST AT W fwEy
qgeq ¥ 21 foar 29

HY THACTAN ;. Gar fadaw w
a1 ?

IqITE : fqar AT Sy
g ai9 faae ¥ ave |y av & |

Y WHAT A T &Y A6 F

St T FAAVAN 7T Gv av A
faga® omar & 728

SHRI NIREN GHOSH: Madam,
when the Business Advisory Com-
mittee allotted five hours, the question
wag raised that the time  should be
extended. You asked not to insist be-
cause 1t was generally done. Now youa
say it is the discretion of the Chair.
The discretion of the Chair should be
to extend the time and not to curtail
1f. The debate began after 12 o’clock.

THE DEPUTY CHAIRMAN: That
is all right. I know all those points.
It 15 lefi to the discietion of the Chair
as o how much time each Member

-
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The allotment of
time is also at the discretion of the
Chair according to party-wise divi-
sion I know how many names I have
before 'me. Yes, Mr. Rajnatain. 1
am giving you five'minutes more.

has to be given.

St THADAT © FHT ATGHT AT
¥ fraey &< faam | wg o0 Sar w0
IEF AT BX W T FEAT N A
qamod | & qF: fAaeT FT 3T § /AT
ger & @w & A AR AAT A
zqY 9 FT g1 g%l § 5 gArL NaT
§ 15 g faguw T ww ) gAfAe
T fagas 9% g F% goafa 9@
0| 3q fadas 9X AF @ F M
fqaT diedT T8 SEET I &
FT HIwT foeer =wfguw | awFr aa &
A1 AYerAT AT AT OF fa A 99T T8
faor o wfwa @l FY QF FTT HT
arams fadas W) O|Y w7 T8
sT ATfgn | A8 Swad HWie fEr
F wagaaT g1 ar zafay & ag a7
Ter a1 & gfegr #1 13 gT v N
ST wETE F AT § AT AL

Feaarett . g8 o sfage agr
TEY W OTET I am sorry, You
hawe to be reievant on this issue,
Mr. Rajnarain.

Yy e AN ;. f 34l fag gr g
L) :gr | This is most relevant,

fedt sam arfgar, & wod
fragT w7 @1 § & =7 A3 ¥ faar
ERT3

R o gl & aqr wEr g
I am very indulgent to you. You must
be very relevant to the matter that is
before the House, the Bill, and we
cannot indulge in the past history and
in what you want to narrate now,
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glease be relevant. I will give you
#ve minutes more and you have al-
ready taken more than 25 minutes.
Please be relevant ’

st AT & 3w faams ox
0 w1 g, fAgaw ¥ foar g g o
AT FFEAT WX 7 3@ w1 g i 7 awme
e w1 foda 7 &2 & 8, 97
AR IfeAT #1 we FX &, W L
JHR F wvfa # oagd d@ S
AL ASH & A AW AT AR AW A
w2 e ar fevm 2, wfay &
faerr & w1 Fgar Igm fF e
39 fagos F gava fom @ § aarr
FY W € 99 q@ F FATHR FLAT
UF | R z@d A ag 2

“Security of the State or the
maintenance of the public order.”

Ig TEC FT ZEU TN 2 |

THE DEPUTY CHAIRMAN: Yuu
say whay 15 the substance of the Bill
This is only for an extension of the
period. Do not quote the clauses and
you give Just the provisions of the
Ball.

=t TERTOE a2 J1 i A &
for agrar &1 @ 2 A & fadmw
9T 1A W g af & FUET FT AT
G, AT AT GF AT =g av F g §
T
THE DEPUTY CHAIRMAN: I am
appealing to your reason. T OFD
FFAT AT 98 F3 I | WOl 25 fame
F I A7 S A FY Fg TR 9,
AR AR T 3q4 ¥ a9 75 fzar |

A TEHETCET g9 TG Fg AE |
TR THAATRIET &, FIRATIIT

SR A& |

THE DEPUTY CHAIRMAN: I =aid,
I am appealing to your reason.

|

(Continuance) Bull, 1966 4428

ol WA g9 Ay e
T | 2T TFAT T G AR 9 W,
Tgq @l TR TFAT IFT A T,
3@ g A A TR e gy o,
ITHT FET % fsmaintenance of public

order ¥ fair ag 2 ﬁm—{—,{rg
& T a8 AR aqfaw wrex aar @
T T 7ET v Y 2, A7 6 ;T Wi
qefer qTET T AEIAT § ary N uw
%fﬁﬁmma EEECE ot
FX |

A, STo THAMIET A
F 94T ¥ %R AT mar) gt
¥ g7y A v mar frafey feduq
TR ¥ A gitw #18 F wer) 7
T HEHT A afFF A gan g ar 3w
ALFTL F TARETF g1 AT =072y o
ST & 1 g 1€ 1 faar & fF ero
atfeat &1 fveart TerEdage o &
g8 STo difear #1 fward ¥ sfag
& TG Ay T, dfqw ¥ an gg
BT FIE HIX FAA 712 27 a3 ¥ fieerr-
F A 3, 3% a1aws W 78 T Ak
fg?:m@ﬁuafaazﬁ%ﬁﬁgwﬁ
A fqdaw a0 & aue T awar
& qar =)

ot AT ATAC WG T A
TE 7 |

S THATOAY ;7 fpe Fgr
| AT T AR T F fr fefiae
afsrege, gat ufemw dfwede, @«
TIAEE AR §ed TAET fREr gy
forcgaTe et At 1 faw ¥ ey 0w
TEATEST a1 F297 | 397 weargs<)
aﬁé%nfﬁﬁnﬁm@ﬁ-{q@-{@
2, TSATE qIS 1 dlzdY #1 29 sy
® | BF TR AT AT IAAT AR 2
e g 4 S g, Ay g
fraamdt &1 2 A Tow w1 omy
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CURERIE | fo, 9T qeer amr ¥ ww aw &

29 T GT, 30 AL G T | 49 &5
fr fagre 99 et & @, dw o
FET TSI T g

& o wgan g 5 fafer fedwm
frg fad & 1 79 R FTEE ¥ wex
F1$ AT 797 A 98 q9AT g av F
g FRM iR AT gfE oW F T ¥
73 g% & % ag Uy 4 <o
AT AT TwT gAY AT AR A
ST U Z-NFT § -8 SAMET Weg HT
TN F7 78 ) F Augpn £ ag
TeAT F7 TG Z | ST UL F I WH
A T I F FIT G ATA,
Tzt FWENM | W I @R 7 T
& SR gawr g7 T, T ¥ I A
o9 &1 | #9 FFAT A2 § FF 57 9<%
N G FE A, T aFR A g
F0n I, “Toz AT T FW F AT QA
wIT Wez FY forely § M, Teg & A,
Tg & ATGF] ATAT ATGAT § AT TS
31 A9 fomr

& g ag 6 ag fafes fedwma
GF Iq 1T I el OO0 S &IAd 20
HFEA, 1962 F I q, Iux T
furaer §, 9T av; 7@ frafew
fedo G o9 Afem & @ i ag)
o o wiadl & SO A o Jow
W & 9 99 Wyl A g,
g gea AT g S g 2, it
ST HT 9 AR 99 #INE g, IR
far & . . .

gwemft ¢ wa Afey, Do not

mention names.

St TISATCAN . TS, T Helt
S 7ET T &, ST WAT S HT T FARX
qra WIS(E §, g9 IR AR & T HaAT
¥ ark ¥ e, e fafees F am §

HTH AT, 9F WEET AT o faT T,
q R owra RER @ wEn
STAT &, & # 7 Ay g|w fawr G
&H W 19 § 9gHa & B ©F are wEe
S & ATE ATw 8 QAT A ) R
T 81 7T 8, Teare fafreex & s ..

9N : T gETT R

! TREW. g 3w
wEd § fF 0 e fow 1 frafew
fede & qwer mr S #r @ faEre
1 W qeT ey & R oW waR aa,
AT g faurdy, feestt Y R 9w
T 9 g, @R o Id 99 ¥, W%
afer 3T AR w<ay § frafes
fedvmire 71 o 9 Qe gamdy
F TR FL IH QI A wafa A
T2 F T g FgT <7 At 99 fadaw
F AW TEET g7 $ O FC GFT
&1 & T wEy & fR R e
TETAE AT §, W §, A wEw
® ¥ gfewr & ok @aw v fa,
SE FW F WG A G TP @y
T AT A ST FreeaTe frar mam

(Tvme bell rings)

St sET FRET S A fware
foRaT wTT, Fery St 7 Y 5w aRE
frsa feam m @ St AT
TOF ¥ R F3& a1 3w & amar-
qL0T 1 &1o AT T & 98 FEHTE Ay
® Wi S s & foa, ot agt &
AWTIGE 04T & avfedy S e & foaar?

IgEwfa . T S, ue
qHIST ST | 89 qr fame &Gy o

I have been very indulgent about {1me
with you and you should also respect
the restriction on time,
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t

ot TR § oA 3@ w
IR ;T W GA A |

St oA wg e 9y
TR waFATAG A, ..
Sqavmafa . w Fgg A TH

S AR g ar qE &
i‘%\l § a1y a8 faud # @ E,
A AKA[T AT &, WA AT+ 77 |
TWIXATANE 5 zax 4 & 79
TG wer (A% AHT AT AR AT
HTHTL 9T 7T 90 & . ..

SuEAMf . Ale FT AR ST AL
& AT FT FE T T AT |

¢ ST UEATET ¢ AT AT W
q fafer <fed

THE DEPUTY CHAIRMAN: I want

to call Mr. Chordia now.

st T gafaw A
qg FgAT =gar g v ag wen  faduw,
a3 ATar  faggs, g e
faga®, 7z Al fadas, TEEar #
AT L i f19aF, TSEEr 9
Feld A FreT  fagas, wdaar @
FIZLN FLA qrT fG8aw, Swda w7
afeqr &1 gar aran fqgas, qod
QT AR | T qF qTIT AG RO IS
qF AZ AGAT TS FT A I ALY |

St [FRAFRIT AT FFar
(Fe7 WRW) : SUAWIR wEEdT, W
fadas seqa fFar T g L.

=Y TEAAN : A T ETEE ATH
AIET | T 13 | ST & AT |

JEAER . TT T ARE HE
qET & |

St TAICR ;@ WTEE HTH ATET
# syl gAr g
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THE DEPUTY CHAIRMAN: I will
not allow any point of order, because
between your finishing the speech and
Shri Chordia’s beginning the speech,
there is ng point of order.

THAATIAN © FHATGAT HTH]
U FT FE ATET HWIF ST ISMAT

g .

THE DEPUTY CHAIRMAN: There
is no point of order. Mr., Chordia.

st TSHEN ;WY I qTE F
AT | § OF FwTE FrEaT g, TR @l
Fga T A H F1o ¥ geT T Th1 FT
FL T |

SHRI SHEEL BHADRA YAJEE:
Order.

SHRI RAJNARAIN: No order, no
order, no order.
TFIFEAT T HIT AU FA &,
FEA Bl ATST, AET | &1 fgas

THE DEPUTY CHAIRMAN: Order,
order.

SHRI SHEEL BHADRA YAJEE: 1
know you.

SHRI RAJNARAIN: I know
you; LI

SHRI SHEEL BHADRA YAJEE:***
SHRI RAJNARAIN:* * *

THE DEPUTY CHAIRMAN: What-
ever is said just now is to be ex-
punged.

st TSATTE - AT, oI
AT Argar § ¢

THE DEPUTY CHAIRMAN: Please
take your seat. You may have reques-
ted the Chairman. Many Members go

*++Expunged as ordered buv the Chair.
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[The Deputy Chairman.]
to the Chairman with many requests.
Nothing has be2n conveyed to me by
the Chairman, I do not know whether
anything hag been conveyeq to you.

ot T . & qwear g
agr Iufedd o@r |
THE DEPUTY CHAIRMAN: But I
am 1n the Chair just now. Therefore
I am regulating the debate, and so

the Chair calls upon Mr. Chordia to
speak.

SHRI RAJNARAIN: ***

SHRI AXBAR ALl KHAN:
remarks against the Chair.

SHRI RAJNARAIN. I am not re-
marking against the Chair * * *

Y ferregaTT AeTerTeEt |vefeaT
Sumwfa weear, g fama
AEAY  OOETOESE ¥ 9 &
T & A0 & 3 omdAr Sg 17
3w 8 | mEEar .

S AT WG (IAT A]W)
TATTATST & qATFR D I 3,
R G A

it famregaTe vt Stefean -
AT FAST AT AT .

No

A TAREA ;. S T AT
& wardars W O § @ ged § qart-
foeg 9w am . . .

THE DEPUTY CHAIRMAN: No

interruptions.

Y A ¢ 9 7 q18 e
g% o ar agr ;= T e
A 7 AAAT SgEHTIT R,
G AT FET A W ATH F AT,
Yo HEET, g9 v S fay s

the

***+FExpunged as ordered by

Chair
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| I T FET AT AT FT AR
¢ ®G ¥AFAA T &y wfamy # %
T A, a1 § 7 791 &7 A=A |

THE DEPUTY CHAIRMAN:
know the Ruleg of Procedure.

You

SHRI RAJNARAIN: Therefore 1
telling you; I am  requesting
again and again,

arn
you

off fan g A ALlsar
wega faggs 1 FET W 1950
¥ 39 3tz & qET T AT FF FO qrer
5 o T F TN AW § FEEay
I T T A W Fo q97 F fAqu
e §IT 9T THAT  FEETT T
TT L WL GETA I SUEedT
FAH AT FT AT TEHA WY
g, WX T I¥ A WA T
3, frafe o2 F7 @R T § AR
2T A &TH AEL A qreT & 1 F
QAT FEAT TT 9T A AT qVEIL
# TFT AT AMEY

HEIGAT, AT AMAT THITX HAT
gl GRS 7 FUAr FEr AvEr AT
FFEAT F MT a8 T T AT F
| " w f& zar femge &5 @
TEY THT, SHHT HIT IR T&! A,
ar amEE AT A 39% F
IRV  foT § | F [1OF a9 WIS
e § o1 = fag a@ g B oW
gaeT faaar fregs fFam 21 S o
ffr I maER g 5 1 wEay,
1965 & 30 fagwx, 1966 a%
fa® auEE FEA ¥ g
198 =afgq  firogare f@y 7, foad
¥ 397 FTAEHIT 7 BiE fagr, sT+7
FE aF T FTAT MFT 777 f2a1 amfE
qeaT< Sl ot & afe sw a9
BIET AT AT g7 97 Sl USATIa
a1 A7 gEA N AT gEw &
\ AT A2 AR HE 9T, AT Wy

i
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F fw o T A A oTEE
qf QIIAEaTT ZHAT  gOF A A Bie
AT ATCET AT 498 §F 397 HT ZATY
T FI AFIT GIFT BT 727 |

7 HFEIT AT @ :
BILT |

LEETEdE)

A faRAFAI a9 Al
Tizfew &1 A fEar @ a7
FIT FAT WIRT, HOAT gfgesr a7 F
faw  gar ZHW W Frdr A1, freY
F AT T A& FIA F, T TR
I H=oT TUA &, FT Taerd 9T FIHT?
afs w9 TR ®A WAy @
fe fdl *1 fovgare faar s arfze
a1 IEF! WA AT JEIT  TE AT,
IGHT TSI &1 § §aa1 o,
FAEEICANE S G G L 1 U
giA 12 7 AT 347 A0ge Ar | fw
TR AT TEA J9 o1 o
1o fFar o) fRaAT e wfyFe
FT eI AT AT 797 FIT F FI0
fems wfgwrar &1 399 fFar &
{Interruptions) g ST, W
FAT <& AT A8 AT FUT 900
a1 Wer TR wg A afay, T8 @
qIH BT g W faaw @i Ay
&Y T8 dYE ¥ A TEaT We @r
ATET  IEH ATAT qEETe &7 wfqear
TrAT g 5 3 A # fewme 3%
fer Bz fom @ ga9 @gq g #7
Fw fFaT 1 Ag T wWw T,
saFT Fgam® &@ &1 srawwar
LU F S S | O - B I
18 wrefwl &1 watw  §, Sagatd
HERAT, TSATSS] &15 & @8 Far %
FETAET FIF THF! Bl T, 83
B ST AT fwAd 1 A T FTE W
9@ siw ¥ frogwm d oA
qanfed 215 72, g@L T AT AT
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TE HET HAST T | W1 TAFT Gy
3(1) & zuw feem 3

‘Defence of India, relations of
India with foreign powers, or the
security of India’

afz T wedr & av ¥ Gy
TOHET B AT IEH g FrEw ww
zfzar 1 am AT TfEy, W wF
@ AR § fF S wee @ AT mmr
TSAE FAT ATEAT & AT AN &Y
U Z1 eI A4 & fay av gEeEr
A1 s ffar s oaR, 7 &) T AR
21 AT ar TEnrEl aww & folr,
FE TR TFA FH FI9 AT JIHAH
T AT & o gy g e @
21 gAY 9T TSHTEY T AR L
FAT &1 &1 107 97 AR B B
AR A, [ #E e @,
gFE F7 T 3 TET 971 g
FACT HEE WA TA9q8 3 HeqeT
T I U G 107 FT A & fam
fFT g€ 1 7 375 ored &1 ARy o,
7oA A gt a1 frafes fedvam
fi#e %1 e Je97 I 3 fF gATL AW [
gar o1 T AR ARt qwr g8 e
WEEE F F7 | [T T TV ATHS I3T &7
&g e, 39 &1 9HA Al F AR
qT 9 A9 UF 1 wmEEr & feEn
gy fear T sTemlR W
f&r 7 F9A T T AEEFAT G
S S Tl R e
AT FFA TG, FAT SIS FH a1
F for fafims e #1T 7 gt
TN 7 SUAHIAIT WEIRAT, TE AT & 7
foredy = fopeY qXg STarcedy |qar #1 fore
7 fl A% WA GTT H TG | FET FE
qarfasa # g qrEAT SHS q A
ZAfAT FWA &1 AT FA F fqg
T4 SIFEIT T AGT A W@
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[ fam rme we Arerstt = fam

HRAY & AR F S ogH 9 4y
W, & oy g A Sy qwer
TRt g & @ Frm & B s
¥ aifeeafr &1 waw wlv fEm
T ST vET g, BW 9@ 9l
W1 gF I g WX IaE TeA giq
fa =t o <@ 8, FT ALY W 39 HIAA
FT ITW TFL AT A FTIAT T I9-
N & gAF faeg FEAE!
AT g fe2q F&  agr ¥ gaw
F fu T oW A | AfET o
AT & AU g 1 ared 9 9
FZT FA AL E AT AT AL FEAT
TEATAT G F qTASE AT GHTI ATHIL
SEFT ITN TG FT TFAT § QT FIA
T@T ¥ AT A9 & 1 UF A egfad 39
&Y ITYTTHT & Fa@id g0 ThST T
ST fF s 9w w9 2, St gEeE
S E |

 fafer fedama o# a1 &
QAR FAYR 7 AT FwaT o agr g
AL | AW AT TH IEE AE O
&y #r feda fFar | s amw W
o FEY A qEr | At ;AW
W A 4 g1 3% faers fenm
S 1T & ATAR FEATE AW T
F foafaer § T FfEw o o) 9%
FE Fota T@LE aFdr o WY
frafrea fedvmm U & weavig Y
1  fRoER F7F FT FOT HH F
AT AL ar 2@ gfe & o fae
TET TEIT & A7 ST AT AQT IR
2 IF d@d guag e g i am
a7t fydfe e s &1 FeaaT
g1 & ST T FT FEAT AGT A |
agr 9T S omaR e e e
T ¥ g AT aga 8 § W fau
™ P A AEEEAT  AGT A
e qEaz At gt AR gAFEr
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§ ag T T@AT MRy A & awmar
R IEE CIEEALEICE AR LI ECTES
Y Il §, A9 T3 AT FE ILA
81 1969 % a1 a% zwE! qaly T2
F F@AF T T R AT, qg
& aAEet ot frmm won fFoag
FAT AT TWITE § @A A0(gq
AT 7L, AT a8 (A0 AT T He v
T & fau e dfse F9ifF wow
Y F N9 I &1 wraq g s{ &
FT 94 FaA 1967 aF i@ g )
AT gar feafa 7 =g @ 1969 aF
N T @y § 1 3@ aQ ¥ a8
FATT @37 HTAT S0F AL 2 o

AR FEA wra - 31 fawrav,
1969% I It 15 31st December, 1966.

3 P. M.

SHRI V M CHORDIA: But you
are gomg to extend it up to the 5lst

December, 1969 while the  present
pariod ig upto 1967. ar # g
frags &1 =Igmr g fF =W

1969aF &7 faEzarAa g1 @ foq
§ Fgmm =@ g FoEa 1967
¥ g gar 9F Al § A a9 aF &
TG FA MT T @ |

SHRI AKXBAR ALI KHAN: You are
talking of the Lok Sabha and not of
the Rajya Sabha

CIIREC b LA I ENI T
femr wmaficq GTag s awm &
qE g AT g AR R usy ghr §
oET & AR 3@ oAy 98 fasmay
R eI Sl G CRNG I
W AT o Rafa § ST 1969 AF
T qg FAA AT FEAT ATRA & IJqH
L LI - - S I | A
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wg f&zmsmr F g
TEET A q¥g ¥ G 99 wwal g,
a1 Tgal Faer 1967 IF g WA |

T weEt & e § g Y o
Few f& o gidi, S "o wR_w
d, At F wer well A1 e fawifuat
C1INE AT L G S G o ) S
g adfewmmey s Ham A &
A FT A AG BT & | 5w AWt
#F afy ITHTET gaTE AR I &
S Ag, R g d T ourEd
g1 I eF e F T EwEN
% gfd ST 9gF R ET § W
AT, S FOH F AT qAA @
T E I aF gARST AW
T gy | uEr faflo ¥ oagi ¥ wer
adr T o) ger HAY S i § E
q 7oA & favg #a <@q al & faars
T AT FT START FHGT | I FATL
M § T TMIF IW AW AT
TERTEE g1 AEA g ST ar
[WMH e F g ¥ wW A
o WX gET qfomw wifa geir
uT (ST o°9 3N FT FRW A FUF
THR TR

5w fau & srmn Faar g fr g
VAT W FAT B AE T F |
TR A & aFd § I W F 7 a0
FT A T@AT RN o ZohT  geadiT
TE | EH g E A ¥ oag o
FgNT Frgar § R s difars dEw
1967 TF g1 @I JAT AMZY | TG
qyu fadgw & )

SHRI DEBABRATA MOOKERJEE
(West Bengal): Madam Deputy Chair-
man, I am for open trial. I have spent
my life in the courts and I believe not
only in justice being done but in
justice being seen to be done. At the

same time, Madam, you have to take
into account the circumstances pre-
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vailing in the country. Not uncften
We come across posters and placards
in the highways of the capital and
elsewhere, that a determined attempt
will be made to thwart Government
in its different departments, Central
and State. Their intentions are pub-
licised through the press and the plat-
form that something drastic is going
to be done. In such a situation, I say
when there is danger of public peace
and tranquillity being disturbed,
when therz is danger in the offing,
then I think it becomes the duty of
every sensible government, which
means to govern, to take preventive
action. Madam, it has been said and
also repeated any number of {im.s
that the Indian citizen enjoys certain
rights and privileges which cannot be
taken away lightly. Nobody will dis-
pute the correctness of that proposi-
tion even for a single moment of time.
But the position is when you fzel that
you are going to be completely ron-
dered helpless, then you have to take
stern action. That action can vcery
well take the form of prevenfive
detention when such detention  be-
comes an imperative necessity.

Madam Deputy Chairman, it has
been said that we value very much
our Fundamental Rights. The Con-
stitution confers upon us those rights
and very rightly. We cherish those
rights and we are proud of them. But
let. ys not forget for a moment that
the same Constitutfon which gives you
the right to assemble peacefully, fo
practise your religion in your own
way, to profess your faith in the
manner you like best, to follow any
trade or avocation you like, to go to
any part of the country you wish to
go—that same Constitution gives the
Government and the people the right
to have what is called preventive
detention law. You 'must not forget
that aspect of the matter. Article 21
gives you the right of personal liberty
But article 22 of the Constitution
empow=ryg the Government to obtain
appropriate legislation authorising
preventive detention. There are cer-
tain safeguards which have been pro-
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vided by the Constitution itself One
of them 1s that normally nobody can
be de ained for a period of more than
three months At the same time, (here
1£ a provision 1n the Constitution em-
powering Parliament to pasg legis'a-
tion which woulg authorise destention
for more than three months In pur-
vance of these p.ovisions the Pre
ventive Detention Act has been passed
I think, Madam that the very fact
that th~ ruling party has not tried to
put that Act on a permanent basis ra-
flects great credit to that party Tt
has the right to make 1t a permanent
statute, but for the simple 1cason
thet 1t wishes very much that a day
will come soon enough perhaps
soone: than later, when 1t will becoine
wholiy unnecessary 1o retain on the
statute book such a prece of legisla-
tion, 1t has not done so But we tan-
not al the same time be plind to the
fact that here are exigencr2s and
situations 1n the country which have
required not only the passing of this
legislation but demanded 1its conti-
nuance these years Even on the p.c-
sent proposal they wish to continue :t
for a period of three years only, not
mole than that 1 say Madam, there
1s nothing in the Constitution to pre-
vent a lzgslation of this type beiug
placed permanently on the Stalute
BEook But quite properly the viling
party has not done that That iy
shows that the Congress Party here
1s very anxlous {o safeguard as much
as possible personal liberty ard the
right of individual action

While we can see this aspect of the
matter ve have to consider the olaer
@#spect too namely 1ihe situation which
actually obtains W have had, in the
course of one month, I dare say at
least three or four irightful not.ces
coming up that something drastic 1s
going to b. done that Parliament
will be swrounded that the Minis-
tert= will be kept ¢ wnfineq 1n thewr
bouses or thiags of that sort T ask,
if such a situation arises, 1s there any
plece of le2gislation which will autno-
rise the Government to deal with such

persons? Does the Indian Penal Code
glve any powel or authority to punish
a man for having merely said that the
citizens of a particular place are deter-
mined 1o lodge a protest 1n a mauner
to bring about a stalemate” There 1s
no provision in the law of the land
vchich will entitle  Government lo
take action in a case hke this

You wi'l see Madam, that the Gov-
crnment 1s very chaiy in taking ac-
tion in a matter hike this Oniy the
other day the intention was publicised
that a protest at the instance of u
large number of peopls would be
lodged in a particular manner endan
gering public order As far  ay, 1
know I wac not in this country, I was
out of India at that fime—the Gov-
ernment did not rush to do anything
for the moment Tney did not pre-
vent people from assembling peace-
fully But when things took a very
different turn then they had to take
action 1 say, Madam, that in cases of
this type where the intentions ate
puplished, where no secret 15 made by
the sponsors of such moves that they
4re going lo do something very dras-
tic which shall create an ugly situa-
tion tor any Government, would it
not be right would 1t not be proper
to take action under a piece of legis-
lation like the one we have taken on
the staute book, namely, the Pre-
ventive Detention Act? No ore likes
such a plece of law, but at the same
time you have to be realistic ang it
1s net right to say that it 1s 1 11{11n
gement of constitutional rights As 1
said eariler 1n my speech, just as tace
Constitution gives all those Funda-
'mental Rights—the right to iree
speech, the right to free assemblage
the right to practise one’s religion, {oe
right to follow one’s trade or occupa-
finn—it 18 the same Constitution whacn
gives Pailiament the authonilv to
enact the preventive Detention Act
It 1s only a plece of claptrap, if T m.av
say so with i1espect, to suggest thou it
1 all unconstitutional, that 1t 1s ail
wrong That cannot be wrong be-
couse the Constitution 1itself provides
for the passing of such a law the life
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of which we are trying t¢
today.

extend

Turning to another aspect of ihe
matter, you have to remember that
this is not a piece of Jegislation com-
parable to the Defence of India Rules
or Act. You could, under that legis-
lation, have put anybody behind pri-
gon bars and you could have success-
fully prevenied in most cases resort
to court. But here, Madam, what do
we find? We find the picture is en-
tirely different. In another capacity
I had to deal with numerous such
cases. When people were detained
the law provides that—the Act itseif
says—that ag soon as a person is
taken into custody he should be fur-
nished with the grounds of detention.
That is his constitutional right. He
must be told why he has been taken
mto custody angd shortly thereafter the
person detained is given the rgiht to
approach the Advisory Board. It is a
matter of common knowledge that
members of the Advisory Boards con-
stituted all over the country are all
capable men, experfs in dealing with
these matters and indeed the Consti-
tution itself provides that these mem-
bers have to be persons who were
once High Court Judges or who were
qualified to be appointed High Court
Judges. Thesz cases come up before
the Advisory Boards and the Pre-
ventive Detention Act itself provides
that the person detained, if he so
wishes, can make a representation to
the Board; not only that, he can make
a request for a personal hearing. And
i{ is within my knowledge that there
have been a number of cases where
persons detained under the provisions
of the Act were given inmrmediate
relief after they had been heard by
the Advisory Beard. There hasg not
been a single complaint anywhere
that the Boards were not properly
constituted or that the Boards did not
ac{ properly. The provision con-
{ained in the Act makes it perfeclly
plain that the detained person will
have the right of access to the Advi-
sory Board and the Advisory Board
after going into the details

1335 RS—6.
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case and after hearing the person de-
tained who has got the opportunity
to make a representation, either con-
firmg the order made or if it just does
not do that, expresses an opinion that
ther= 1s not sufficient cause for deten-
tion 1n which case 1t hecomes the
cuty of the Govermment concerned to
immediately relzase the person, You
know, Madam, that there have been
cases before the courts under the
Preventive Detention Act where the
courts have, in the interests of the
Liberty of the citizenry of the country,
declared that the orders of detention
could not be upheld. I will give you
one illustration. If out of four grounds
furnished to the detenue one
appears to be  colourable, the
courts have always held that it makes
the whole detention bad. It is the
subjective satisfaction of the detain-
g authority that is material but no
one can say which exactly is the gro-
und which weighed with the detaining
authority in making the order of de-
tention. If therefore a bad ground,
an insufficient ground. or rather a
ground which might be called inap-
propriate is put in and relied upon for
the purpose of making an order of de-
tention, the courts have always held
that even though the other grounds
might prima fecie look to be quite
good, the order must go. I ask,
Madam, what greater rights in such
cases can be expected by the citizens
of the country? If the Government
fee] that some people are determined
to act in a particular manner which
would be prejudicial to the best 1u-
terests of the country, which would
go against law and order, think the
provisions contained in the Preventive
Detention Act can quite justifiably be
invoked when they provide adequate
safeguards so far as  constitutional
rights are concerned. So while one
does not like such a piece of legisla-
tion to continue for all time to come,
we have to be careful and see that the
exigencies of the situation are proper-
ly met.

It is one thing to have g piece of
legislation like this on the Statute

of the | Book and a very different thing to
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adminijster it. If the Government
concerned does not administer it pro-
perly then, of course, that Govern-
ment does come in for censure and I
say justly so; but what I want to press
is this that it is not right to suggest
that this law is unconstitutional, that
this constitutes an encroachment on
our Fundamental Rights which un-
doubtedly are our cherised rights.
‘The Constitution which gives us these
Fundamental Rights also gives the
power to Government to ask for Pre-
ventive Detention law. I submit,
Madam, therefore, that this law, in the
circumstances that are now prevailing
should continue at least for some time
to come.

DR. B. N ANTANI (Gujarat):
Madam Deputy Chairman, I rise to
oppose this Bill in the interests of the
good name of the nation, in the name
of the great democracy of India. I
believe, Madam, this is an enactment
which is being brought before the
House out of a sense of panic only.
I have before me the statistics pub-
lished by the Ministry of Home Affairs
and they were quoted by one of the
previous speakers also. Do they jus-
tify bringing in g measure which is
against all principles of democracy,
which is against the very legal juris-
prudence? What are the reasons,
what is the justification, for asking
for an extension of the period for
three more years of this lawless law?
This is only, Madam, in my opinion
an attempt to legalise Hitlerism in
India. I have thought over the
whole question not only in these three
hours but during so many days since
this measure was sought to be brought
in here and I have been thinking what
we should do. In the year 1950, it
was brought only for three years and
believe me, Madam, that was a period
when the then Congress Government
could have asked for a period of 20
years, or life imprisonment according
to the Indian Penal Code. Ang Par-
liament would have allowed it at that
time but those were the leaders who
had some solicitude for democracy and
the rule of law. That was why in the
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first instance this law was brought in
for only three years. Ang three more
times extension has been given. The
ex-Judge who just now spoke before
me knows that when a Presiding Judge
of the Sessions Court gives a sentence
to a man for murder it is life impri-
sonment for 20 years. It has now
become twenty years. Why are we
here talking of democracy and tl=
rule of law, if we went on introdu-
ing legislations  with  this sort of
hypocrisy?

Some of the friends have talked of
their having heavy hearts. Crocodile
tears. Even Othello went to strangle
Desdemona with a heavy heart. We
are strangulating democracy. We are
strangulating the rule of law with a
heavy heart. For what? Give me the
justification for it and I shall vote for
it. Statistics show, as one previous
speaker said, four hundred people
were detained and three hundred were
released. I know that it is only a
question of panic. I would go to the
extent of saying that the  political
successors of the British are more
panicky than the British themselves
although they call themselves as the
national Government. What are we
afraid of? We had two aggressions,
one from China and the other from
Pakistan, Did we see the nation dis-
united? Did we see the nation creat-
ing mischief at that time or did we
face them with a united front to drive
out the aggressors out of the country.
But the powers that be today  are
panicky and nervous. Officers ¢f King,
Canute have spoken here. I think
King Canute was more awake. I do
not know how the present incumbent
of the Ministry of Home Affairs, com-
ing from the State of the late Lokam-
anya Tilak, reconciles himself to spon-
soring this legislation. I am here only
to appeal to the Government not to
be panicky. There is no use scandalis-
ing democracy in the eyes of other
nations. We are the greatest democ-
racy in the world today. We have
pledged ourselves to be the proudest
democracy. Is this the way you are
going to be the proudest democracy
in the world?
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SHRI RAJ NARAIN Hypociloy

DR B N. ANTANI Why brmg 1n
the use ot adjectives tor which a new
dictionary would be required to con-
demn them? 1 am not capable ot do-
ing 1t, although I am 3 man of litera-
ture ] will, therefore, appeal to the
Government not to bring torward any
legislation which gives a handle to
officers in the lower grade to misuse
it. I do no: accuse wne Government
that at the top level they will misuse
it But I have seen an instance where
the Preventive Detention Act has been
used agamnst a ‘Sarpanch’ who dared
to vote against the Congress 1In a
village panchayat election. He was
arrested under the Preventive Deten-
tion Act on Diwali day, so that he
might be insulted, his children mgnt
be harassed and two months latel
an officer comes and releases hua
This 1s the way this piece of
legislation 1s being used 1n  tius
country. Why? Why do this scarilege,
why do this sin in the name of demo-
cracy? I, therefore, appeal to the
successors of the British not to be pani-
cky, but be brave and go a long way
I have heard speeches in the Central
Legislature against the Rowlalt Bill
The late lamented Shastr1 was speak-
ing, wasting his lungs, when he was
pleading for the people Now, when I
heard the officers of King Canute de-
fending this Jegislation with all sorts
of 1maginary excuses, my heart bleeds
I hope I shall not live long to see more
of such phenomena in the name of de-
mocracy God save democracy in India
and let God give better sense to the
Party in power not to bring mn such
legislation.

SHRI JAIRAMDAS DAULATRAM
(Nominated). Madam, I had no inten-
tion to speak on this Bill and take up
the time of the House, but several
things said by some of the preceding
speakers have forced me to express my
thoughts as briefly as possible I am
afraid we are working under certain
emotions and possibly carried away by
those emotions and are not able to see
things i1n their proper perspective I
believe that this legislation 1s a reac-
tion to the situation in the country as
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cieated by some of us, a part of the
nation Democracy in India will not
lose 1ts good name by this legislation,
Democracy in India 1s losing its good
name by many things happening 1n
this country, which show that the
people do not want to function in  a
democratic manner. The basis of de-
mocracy 1s what 1s called the rule of
law  The rule of law does not mean
that we should not (Interrup-
twon) I do not wish to be interrupted
and whatever unpleasant things I may
say have to be heard patiently, as 1
also have heard certain things with

which I do not agree. That 1s the
democratic way of functioning n
Parliament

SHRI A P CHATTERJEE You

call preventive detention as the iule
of law?

SHRI JAIRAMDAS DAULATRAM
My train of thought has been distur
bed and I would appeal to friends who
do not agree with me to listen to me
patiently What I was saying when a
friend interrupted me, was this Clie
rule of law means that the nation ob-
serves whatever 1s the law

SHRI A P CHATTERJEE
laws also?

SHRI JAIRAMDAS DAULATRAM
It ;3 when the people break the law
deliberately, that the question of rule
of law, as 1s being painted now, arises
I have had some slight experience of
mass action and I know when Gandhi-
71 was there guiding us what mass
action meant I know that mass action
under certain local leadership did go
wrong, but mass action unde) his
leadership was a very different thing,
as I shall explamn briefly But I want
first to put forward one point, we aie
told that 1t 1s the right of the people
to do certain things But 1s 1t not also
the right of the people to have an
orderly Government in the country?
Are there not thousands and lakhs of
citizens who suffer on account of cer-
tain types of demonstration of mass
power? Is 1t not their right also to
live 1n an orderly manner, to continue
to function and carry on their trade
and profession and keep their shops

Illegal
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open? The rights of the citizens must
be preserved and not alloweq to be
Jeopardised by what may be called
11ghts being exercised by another sec-
tion of the people. All people of this
country have a right to demand from
the Government an orderly and sys-
tematic method of functioning in  the
country. It 1s the duty of the Gov-
ernment to see that things go on in
an orderly manner and that fundamen-~
tal right i1s not risked and jeopardised
by certain types of demonstrations.

May I take a little time, because
more than once my name was men-
tioned on an eaily occasion and also
I was told that I knew what
Gandhijt had done, ete. I will des-
cribe one little scene to given you an
1dea what Satyagraha meant unde:
Gandhiy, though now some of us also
use the word ‘Satyagraha’, hut function
differently though we use Gandhyi's
name. I am referring to an incident
in Bombay of which I was a witness
and 1n a way also a participant. We
were celebrating Lokamanya Tilak’s
day. There was a huge procession
organised in Bombay by the Bombay
Congress. The British  Government
1ssued an order saying that the proces-
sion must not go right into what was
called the Fort area, because there
were European shopkeepers there and
the British Government did not want
that the procession should pass through
the European busmess quarters. The
procession was led by the wife of the
present High Commissioner, our High
Commuissioner 1 UXK. Mrs. Hansa
Mehta There was also a meeting of
the Working Commattee being held in
Bombay. Sardar Patel was there.
Maulana Azad was there. Shrimat:
Sarojimni Naidu was there, Shri Jawa-
harlal Nehru was in jail. Maulana
Azad, Shrimati Sarojini Naidu, Sardar
Patel and all the other leaders were
there, and we received, in the working
Committee, intimation that this pro-
cession had been stopped near Borl
Bunder Station. The procession squat-
ted on the ground. The unaimed pro-
cession squatted on the ground msist-
ing on the right to proceeed further,
and 300 men had been brought armed

with lathis to try to beat back this
procession. Every minufe there was
imminence of that lathi-charge by the
police. We stopped the working
Committee meeting and we went to
see what was going to happen, and we
what was going to happen, and we
found about 20,000 people gathered
there, none 1n anger, no one’s eyes
were hot and red hot, they were all
quite and subdued. In the front was
Mrs. Hansa Mehta and round her we
squatted; Sardar Patel squatted; Mau-
lana Azad squatted; Shrimati Sarojim
Naidu squatted; all the leaders squat-
ted there It was the month of August,
monsoon season; ram staited. We
1eached there about 7 o’clock. We
stayed on up to 8 o’clock We stayed
on till 9 o’clock. The i1amm continued.
10 ¢'clock, 11 o’clock, 12 o’clock,
1 o'clock, 2 oclock in the morning, 3
o’clock in the morning, 4, :n the
morning, right up to 7 1 the
morning all the leaders sat there, the
masses in peifect control, and hund-
1eds of hawkers came who were try-
ing to feed the people, and all the time
people 1n a very cheerful, self-control-
led, happy way were singing one single
bit of song:

qeA™E @ 4T FIO1, JIUT AET
qTE AT 71
This was a song which kept the people
in a happy mood and there was no
1esistance, violence, anger, anything.
Then what happened? The Home
Member had to come from Poona and
he himself came by special train and
arrived at 730 1n the morning and
found all leaders squatting drenched
in the rain, exposed to everything,
bearing every physical discomfort.
Then he decided that the leaders must
be arrested. We knew that the British
Government believed in lathi-charge,
and what did we do®” We showed no
anger at the lathi-charge, we made no
protest at the lathi-charge. We had
prepared volunteers to bear the lathi-
charge voluntarily. Satyagraha is
based on offering ourselves for suffer-
mg Satyagraha is not based on
anger at suffering which we invite by
our actions. And so there was a lathi-
charge and there were a 100 trained
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volunteers to bear the lathi-charge.
They bore the lathi-charge. Some of
them were seriously wounded. I
believe one or two died also as a
result of the lathi-charge. There was
no anger because it was all Satya-
graha, and therefore we welcomed it.
That suffering which was the basis
of our movement was reflected in our
attitude

I do not want to go further into this
because I do not want to take the time
of the House, but I believe that today
India is surcharged with the spirit of
violence. I know also that the spirit
of violence is in the hearts of some of
us, Members of Parliament, and from
here also they radiate that violence
which goes to the country. Is this also
not violence? The good name of India
was lost on 7th November when Par-
liament was being attacked. The good
name of India had been lost by all that
happened with regard to the train ser-
vices in Bombay gnd Andhra Pradesh.
(Interruption). 1 do not want to be in-
terrupted. As I said, the good name,
I repeat the good name of India and
democracy in India had been lost by
what certain sections of our people
had done. I repeat again as I was say-
ing when one hon. Member interrupted
me, the good name of India gnd demo-
cracy in India have been lost by the
manner in which a section of our
people have functioned. T repeat that
the good name of India and of demo-
cracy in India has been lost. (Inter-
ruption) I cannot understand the in-
terrupter. He must accept my diffe-
rence of opinion as I accept his diff-
erence of gpinion with me. I, there-
fore, say that so long as a section of
the people is in that mood of violence,
to that extent and to that length of
time such a Bill is inevitable. If Gov-
ernment is to do its duty and maintain
a systematic, ordered Government here
and make the other citizens exercise
their rights without interference from
those who are carrying on these de-
monstrations, this Bill is absolutely
necessary. It is the duty of the Gov-
ernment, ang Government will fail in
its duty to thousands and lakhs and
millions of citizens, if it does mnot
maintain order. In spite of any protest
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from anybody I support this Bill hear-
tily, and I would even go further ana
say that the repeal of the Bill depends
upon the manner in which a section of
our nation functions hereafter,

wArd  wfraw asaad wew
(TUT) MR T® A=W T NI A
1 faeger gava & TE o1 9% A
T@ THX FT 91T Fal T8 ¢ (6 qA a0
fe 7 ¥® a9 qE-ATE FAT AT
arfed | agt aT S F §T FEIL 92
T a9 7T Iod@ fRAT @I OFoAT
FLATT 98 T A1 S T TF 20 A
qrEd g T g oft 1 gw &
g 91 3o el & arg arg S F1 gar
g3\ T A=A | aTg S A FO9
fau™ & a1 ®, g© 7 OO & A #,
AIETL AT A S TgT &f 4l o1, A}
I 38 qE § Fg0 4w BF faar agew
F a1 | I AAT ATy

§% fa7 9gor & fa<em St 7 &g
ST 1 g o, farrar #1 o, & ag 9,
W AT § fFad @le oWEo o E,
o9 Q1 T 09 & ST F o A A
T YA A TS Ay wgr F oum
TR FTEd FI GRS a1 § g1 g |

T, AW qZE A1 4 F a9
FAT Hfa FT AT AT F AW
BTt g2 v &7 727 Ieore fomam T
= foramg Wag A FF ang Y ¥ e
¥ 918 HXETE AT T g & i ae
IR T a9, 1 AAET W W
aaE H ORI 49 & A # oy
AT ¥ QT F, a1 39 (7 F, a9 &%
HIHT a9 qT1 T AT ¥, O A9
H T QAT AT F AT FAT TG G
ATAZH FTL | AT HAT S96T 6o el
oT, 39T 4L G F1 4G & 1€ 50
A%E Y ATHT FT qg FIE WA 77 a9
%, afch GLER AET F AT TTT AT
T 76 a4 e m ? ot g%
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RLGREFEES ERIEL L]
& 39 I @A LG I A AT
A7 ¥ 79 qg ¥ AT GFay sar g
T3 qF AT TIAT 1 AT ATY S AT
T & fod Far Fa1 3q9mw fRan o Wy
QF WE AlEH F9ET F IA9 H
. TG I & Fqrar av {F —

“Prior to the bomb explosion the
guard at the Birla House where Gan-
dhiji was staying consisted of one
Head Constable and 4 Foot Consta-

bles. After the bomb outrage, the
House and

guard placed at Birla
their respective duties and functions
were as follows: (i) One Assistant

Sub-Inspector of Police, iwo Head

Constables and sixteen Foot Cons-
tables were employed at the entrance
and at various important points near
the main building and at the place
where the meeting was held. They
had instructions to stop all persons
who appeared to be doubtful
characters.

(ii) A plain clothes staflf of one
Sub-Inspector, four Head Constables
and two Constables, all armed with
revolvers, were deputed for personal
protection. 'Their duty was to watch
suspicious characters at the prayer
meeting and act promptly in the
event of any indication of trouble or
threat to
mixed with the crowd at the prayer
meeting.

(iii) Three plain clothes men were
stationed on the path leading from
the main building to the place where
prayer meetings were held. They
were to deal with suspicious cha-
racters or to prevent any of the
crowd from attacking Gandhiji

while he was on his way to the
platform at the prayer meeting and

back.

(iv) A small detachment of troops
consisting of one N.C.O. and about
twenty men were placed on duty for
patrolling the compound and pre-
venting
over the boundary walls.”

life. They were posted

ingress of visitors from
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“That police considered that to
make these precautions more effec-
tive they should search every stran-
ger going into the compound for at-
tending the prayer meetings or at
other times. The Superintendent of
Police, New Delhi approached Gar.-
dhiji’s staff with this proposal but
was told that Gandhiji would not
agree to this. The DIG also appro-
ached Gandhiji’s staff but with the
same result. The DIG then saw
Gandhiji and personally represent-
ed to him that there was danger and
they should be allowed the facilities
asked for, otherwise they would be
discredited if anything untoward
happened but Gandhiji would not
agree. He said that his life was in
the hands of God, that if he had to
die no precautions could save him
and that he would not agree to an; -
body being restricted from coming
to the prayer meetings or anybody
being allowed to come between his
audience gnd himself. I myself
pleaded with Gandhiji for allowing
the Police to do their duty in regard
to his protection, but without success.
To my profound request and utter
sorrow and to the irreparable lcss
of all of us. the nation and ‘he
world, the weak spot,, both I and
the police had apprehended, was
deceitfully and successfully ex-
ploited by the assassin and Gun-
dhiji’s prophetic words that “if he
had to die no precautions could
save him’ came true.”

St TR : AT F, TG A W

Y Fga &1

N A A W Ay F
w®E
N IO : a7 fraw ww

fadt € a9 AgE S frar & gaEr
Fg@ ¥ fodEy 1

FOH ARET
#3H, I 9 T
g g F ot
ifrwdag
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FAT Fq0AT 9T, A4 H, Fo A AT A
T¥ AT FIT @ AT FEAGT FqmH; F7
ST # Fa< § fro X fw g @
AT qg qF 99 W § AL Ja&&t q
ATFFAT AT FT TIA &1 @ &, T
feafa & St AT wifg & wqAT AR
IAT FAZA & I A7 FE AFF
g zafad  qar FEA ST @A
TEAT 1 F AR qrET TV E

A gz et A fegd
FATAT AGIEAT, .

HY IR
F QU gRT far @)

A ET

ot WAL TS W AT
FT HAAFAT AT & |

THE DEPUTY CHAIRMAN: Please
be brief.

A AYAAT TAY ¢ AT, R
faeft g & AV A oI @ frdEw W
HIAT IAT IW FQ@ Y T AE F
TR FE OF AT ga FF AT SHEEY
¥, AT F, TIATF T IS U
g AR T IR AT FA 9T @R

Y NFAT @A ;T SPAC AY
o g1

Y FeAT o g faga o
AT GIWEA SN AGT ASFW & ITH,
FATY qLHRR 7 dfqwr Gt @y gu
W, gad s Az 3w &1 & #;fawe
T2t faar § afer 99 a@ At A &
g, T A TE AT FTH AR ATS X
S F T3 WET AFL, AL F
wEY AFT STq@ frwra @ E .

st TRAIGA ; et A W
TS’ T ATT 1 9T gY GH1T A fgar
qr )

4456

ft EAAT TR/ I X S
¥ wfe S a8 3w guTT gEA gt
S WA N F 1% 1S 9IS F A9
FIOAT 8 S/ W F L&A & Gqq
qgaaT e | AT AT AR A TG faEr-
Ta 78 g fF gar e & Qe
qiferet §—-a1g g Harea F1 g, fre
N - w9 gu AmEifeAi Ay o,
ST 3W FY AT FY @I H ST A1 §,
Zd4) ST, TAAT SHIREF e, TAAT
FTSTEr &1 2 fF T AT gee F3E q 8,
agi ofarave § geen A9 &, Tl
g3 & AT 927 7 &, ST A6 I; FY
AT ® @A H IEA AN FOAG
fadas w0 s ? 3F T, W WAA!
F g9 9T AT FT ASTE dq=Q ¥
9 FZI T I TG TGl § ATHT
qq W & ATSTET /S, I HT FEATT
B T, &Y gAY 3w fRe avg & |-
FigwaeEl 739 WM A gCHd Fi |
AT qEqT a7 {5 AW A gRew wa ®
qgq qTeT §1 AR THF W ATEAe
HaEy qgt 43 U § #f A i,

SHRI NIREN GHOSH: What did
you do in 1950? You supported or
opposed? .

st wenE aEt 0 ST ared
F e ¥ qui & 95 #¢ @rfaw «v
fegm § fagmw 7@ & @,
frgram X AT w1 @R A TEA
F fa3, S & g aars fF 2w
FY ALY FT AT ITG ) T I9 QAT
geat F1 3% @Y & fod, S |
Fy ATET F @ | =T & Ay aEd
A3 AR A, T A AW AN FT
g @Yo dro ArEe FgI @ §, uF
drag ¥ AR uF qruRIfas @& 7 |
gy F ST ATT T F¥ FATATET F1 @A
¥ st ARy ¥ SAa fa faagw
FIEEEHAT TS 1 guNefaE el &
qTY TY Y T & | AOER & A 9
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EiRisEFRIE]

ARIAT B89 & | T aF Hiaa 747
g 27 ;ifF qa zwa qwfaew #7
Tear wfera fFar AT 398 qarfas
U ST F faT a9 SA gEweAr & ar
F1E TATH TEl @I, TAST THF H -
1T TE 3, (6T 7 JATFE oy TR &
W TG MT AN F qU9 gEA Qrer
ML AT IR AT GH T
M¥ IFI FE WAT F WS FOF,
Fgl IOh! SHFAT fqT FET LqRT IFAT
fear | ga OF FTALE qreft 59 aE
FEE AF 7 48 §Y &, T aF 7AW
AT TG, AT TG, ¥ SHSFT Al 41,
o qq gt a5 Ay frafea
fEmm g™ AfFTIT T
T FEE N IEES F AT FI4
T, FET FHIR TF ATy AT Q@ S|
M AT Y, ES 8 W ¥, J&O9
TAHT GET IAF AT AT AT
ag WY @419 g W .

SHRI A P. CHATTERJEE. He was
expelled from the Forward Bloc.

THE DEPUTY CHAIRMAN: Ordel,
order.

SHRI RAJNARAIN: He was never
a leader of the Forward Bloc.

ot stewz Wit § a8 Fg @0
a1 fF T ST @edgd @ 43 & waiv A
T FTH TG FTUT—FE! g Tgd AT
FI ATHET, FEY QET FEErT AR
e ¥ A £, iy it ¥ faig
FUAT | A 97 F FAT 3 731 7
AEARIAE AT AT AT § gAY
g & | TSI ST HYT H 1 grerferes
FES 8 , W HET A0fgH AT FELAA
Feal T AT ARAT ST & | TN A 7
TMMEY, INEE § AT AMeT ST
ATANSIAF T & IHAT F & (A9
od g | o 3w Fr ogffefy e

—————

T & foraat game vt TSty S
F1 gAFET FfgT | AF FAaT g gH
T KT FAT 3, §F ATIT AT

(I‘lttcnupnon) HreeT Fl'ﬁ"]'fﬁ% T
g fo afz gwft g 79 F warfaw
YT FLG FT Higwe Agr faer ar
qrfFEaT F foer 7 A ¥ FAAT g |
noft oY gy afgw w1 fgwa gg -
dqEFIA FT TG AT FY A qGAT
ATAATE 1T FWEIEET F1 TR0 aTeRer
F 8, SAHT QIR AT T 9T Fed
T ..

| TAICEAN  FZ TR0 A7
FAIMEFR?

A FeE AR . WS, AT
FTHG ST § TET ST |

S CRATAW ¢ fAFTET IAET

ot e Al EET ATy
gfe 2o A ATARY FT @@ F <4 g9l
&7 FgT @1 gt AT ¢ fF gwa wf
g H{ UF &9 & THo qro w1 o7 fire-
FATT HTETT ((Ttme betl rings) T ST
wraT geT § F faar @ gAwr ww @
F4 7 fame  Aifvm | g awE
UE ANEd WIEHT § | AF JEF AT
“Frpdre’ TifaE 3% feurede #1 W
IAFT T UETRI FT @ &, ITH1 AHT
TET AT AMEH | TG wr g’
AMES N ATTHT AT AT gIEEe
AT FAAY €, AT 9T R g, 1w <
ZTAT B—BAIC GAT a1 A-Jrf gwTwr
am {3 g5 @ FT 9w ) 9%E
A AT F T AT A AT 2R
FF AW & TEY FARTT HOA 2,
4 =0 JarE I 8, 91 arfEeaEr
TR B qTfERea T a7 @, 99 F
UFT AT AT geq T&7T g, T/ 7
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SATRT TEA & | ST Y IANFT g IUF!
3 AN FY U FIAT AT | @A
qrEt froaemar & afF sovee &, Afee
FIAT FITT g% Fhafafa 7 fFzacey
HTFA FLE | F AG gAEd fgeafon
F afeamar #m g 1 T8 avg & afe
AT afFEam F Ay gwEE awdd
¥ 1 fifr wrgai ¥ F2AT g, %9 9oF
# WIS TS UTTRT AGT q90ET, TFHaTy
TEY |

A TETEAW qEAET I
TAHT 9T T, TIHRT FE B E |

oY AT A ATHT FaAT

M TAAR@N W em FT
9I0T FETFTAFA | TET AqTE AT
g1

ot WeAw ae : 0 AT oEgAr
SIEG I (Tnter rieption) Y ¥
ITAHT FSAT &, TET T 4T FT FATTE |

SR O (et L -t B A )
IR E I AL PO S C o
e EARE RIS 1G-SR L i o
Jam  afmmEzT gl 9
zaw a7 & fqg g ear strar 1
HQ” ez F1 AAw AT g A

T8 e wrar § W oAwdrs T30
£ AAFT g,

fam

ITR A WAAr grm E
“o1a’’ ez ARG 7 HAw 947 ® AqE
EICESIG IS
THE DEPUTY CHAIRMAN: Please
«1t down
Nt AFIF gEE (ITT IIW) ¢
AEATT ATET § 95T 7zAT 7 fe

AR Moz 1 TAW FT @ &, 77
qrferar <y £ 7

ﬁ 98, s
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THE DEPUTY CHAIRMAN: Mr.
Arjun Arora. Pleage be very brief.

SHRI ARJUN ARORA: Madam
Deputy Chairman, the learned Deputy
Minister, while moving this Bill, said
that he was moving for the extension
of the Preventive Detention Act with
a, sense of distress. I share his dis-
tiess and I am comfident that during
the last 16 'yeais one Home Minister
after the other has come to this House
and the other to get this Act extended
always with a sense of distress.

Madam, the concept of civil liber-~
ties was one of the basis of the Con-
gress struggle for independence and
I remember that in the early thirties
1t was Pandit Jawaharlal Nehru, who
1n a whirlwind tour went round the
country making the people conscious
of the concept of civil liberties and
organmised a Civil Liberties’ Union
In our Constitution, fundamental rights
of expression and of organisation and
of trial in a court of law were given,
thanks to the wisdom of Pandit
Jawaharlal Nehru and other Congress
leaders. The Rule of Law undoub-
tedly implies that there shall be no
detention without trial. My concept
of Rule of Law is not the same as
that of Mr, B. K. P. Sinha. But as
Mr. Jairamdas Daulatram correctly
pointeq out, the Rule of Law also im-
plies respect for law. We find that
15 lacking in many parts of the coun-
try and many sections of our people.
That creates a condition in which this
unwanted provision of Preventive
Detention is prolonged again and
again almost every three years I join
the Opposition in urging the Home
Minmister to do away with preventive
detentions as soon as possible. But
I also j0in my friend, Mr, Yajee, in
urging the Opposition to behave more
responsibly. In our country there is
ample opportunity for the people to
organise peaceful protests. There is
opportunity to organise strikes, de-
monstrations, everything
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SHRI G. M. MIR (Jammu and
Kashmir): Self-immolation,

SHRI ARJUN ARORA: Not
immolation. There is opportunity for
every constitutional and peaceful
means of agitation. The Legislature
is- there and it voices the feelings of
the people and the Government is, to
a great extent, responsive to the feel-
ings and sentiments of the people.
That creates conditions in which all
political parties should unite to
eschew violence and to give up violent
demonstrations. Then perhaps there
will be no need for preventive de-
tention,

self-

But I must warn the Home Minister
that the presence of the provision of
preventive detention on our Statute
Book creates a situation in which the
police and the prosecution authori.ies
always fail to get any conviction
against any political leader or for any
politica] activity, Since the police
fall back upon the Preventive Deten-
tion Act the result is that during the
last few years, though there has been
violence, though there have been anti-
social acts, though there have been
irresponsible acts, the police has
everywhere failed to get any convic-
tions. There was, for example, the
heinous incident of the 7th November.
Some people were arrested. They
were released. Some are probably
still in prison. But we do not know
if any of them will ever be convicted
for burning cars and scooters and
Government huildings. The existence
of the Preventive Detention Act makes
the arms of the Government ineffici-
ent and incapable. Their efficiency is
deteriorating from year to ‘year and
it i time that the Home Minister issu-
ed instructions that no person shall be
detained under the Preventive Deten-
tion Act unless the Home Minister
himself has examined the case. Do
not give this power to every two-
penny-half-penny police official. He
will disregard everything and use
only’ the Preventive Detention Act,

Today there are two sets of powers
of detention which the authorities
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there. That covers the need of de-
tention, if any, pertaining to the
security of the land. The Preventive
Detention Act also hag some provis-
iong relating to the security of the
land. Why should there be iwo sets
of powers? The Home Minister should
have today brought a modified Pre-
ventive Detention Bill which would
exclude those fields which are covered
by the Defence of India Ruleg and
make preventive detention provisions
applicable only to anti-social element
goondas and blackmarketeers., Politi-
cal workers should not be detined
under the Preventive Detention Act,
because if they do anything against
the interest of the security of the
country, the Defence of India Rules
are there and they could be used
against them, There is jn our law a
great lacuna which my esteemed
iriend, Diwan Chaman Lall, has re-
peatedly pointed out.  There is no
law of treason in the country. Trea-
sonable activities should also be co-
vered ‘by the Preventive Detention

Act Treasonable activities are

4 P.M,

alsp sought to be covered by

preventive detention. That is
hardly a desirable state of things. If
there are treasonable elements in the
country, and there may be treasonable
elements in the country, there should
be a law, a well-defined and clear-cut
law of treason. I am glad the Law
Minister is here and I hope he will
take the clue and during the next
session of this House introduce a law
of treason.

THE DEPUTY CHAIRMAN: Please
wind up.

SHRI ARJUN ARORA: I hope—I1
will respect your wish and sit down—
that it is the last time that the Home
Minister hag come for the extension
of the provisions of this Preventive
Detention Act.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Madam, in this debate many Members

have. The Defence of India Rules are | participated. Some of them have given
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unqualified support to the Bill. The
others have given critical support to
this Bill. Some have opposed it,
some very angrily opposed, as Mr.
Rajnarain did.

SHRI RAJNARAIN: Not angrily.
AT Q7 wiad 3T &1 g 3 |
SHRI Y. B. CHAVAN: His anger
ultimately resulted in his tearing a
copy of the Act.
SHRI RAJNARAIN: Only a symbol.

SHRI Y. B. CHAVAN:
to the symbol.

I refer only

SHR1 ARJUN ARORA: That was
dramatic,

SHRI Y. B. CHAVAN:
tainly dramatic.

It was cer-
I only said that the

drama was the result of a certain
anger in his mind.
SHRI B, K. P. SINHA: If what

the House hag been witnessing is lack
of anger on the hon. Member's part,
God save this country from his anger,

AT AT . {7 ITFT HIGT
wsT W, $§ A1 & (Aqzq  w€r fy
JaFaq FE |
SHRI Y. B. CHAVAN: It is very
true and I entirely share the distress
with which the Deputy Minister

moved the motion for the considera-
tion of this Bill.

AN HON.,
please.

MEMBER: Louder

(The Minister tried to raise the

mike.) .
A qRNTAN : qg TG BT

st @ifo dto T ¢ &Y, AL
=3, § Tadiw Aqr oav g |
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SHR; A. P. CHATTERJEE: You

are a strong Home Minister,

SHRI Y. B. CHAVAN: Shouting is
not my forte.

SHR] G. M. MIR:
strength, Mr. Rajnarain
strength.

If shouting is
has greater

SHRI Y. B. CHAVAN: The main
point that wag made against thig Bill
was that even though the Bill came
into existence, in 1950, even after 16
years it is still found necessary. I
admit that it is founq necessary and
I wanted to find out if any Member
could make out a case that the Bill or
this Act is not necessary. Nobody
claims that thig Act is an ideal Act.
Nobody is proud, not even this Gov-
ernment is proud, that we have 1o
put this Act on the Statute Book of
India. The point is whether the con-
ditions in thig country to-day justify
the exension of the Act. It is not
necessary to go into all the details as
to what conditions prevail in the
country because 1 hope and I am
sure every Member of this House
knows about it.

SHRI A. P. CHATTERJEE: We do
not know.

SHRI Y. B. CHAVAN: I will cer-
tainly go into it; to a certin extent I
will. The point is, if the Act is need-
ed, it is not enough merely to talk
about the concepts of democracy or
the ideals of democracy in an acade-
mic manner. Itisnot merely enough
to offer criticism which is negative. 1
do admire and I do stand for and I am
proud of the Fundamental Rights
which our Constitution has guaranteed
and this Government is wedded to the
protection of those Fundamental
Rights; but what is the basis of those
Fundamental Rights again? The basis
ig the freedom of this country, the
continuance of democracy of this
country, that means the protection of
the Constitution itself, When we say
that this Act is necessary, it is neces-
sary exactly for the same purpose for



4465
[Shri Y. B. Chavan.]

Preventive Detention

which the Constitution is there, Some
Members made out a case, one Mem-
ber wanted facts and another from
the other side quoted case after case
saying ‘Here are examples of excesses
and misuse of the Act’. I cannot c¢laim
that no mistake was made. That is
not my case. 1 will not make out
that case. In some cases possibly
certain mistakes were made and cer-
tainly our case for thig Act is that in
the in-built arrangement of the Act
itself, certain correctives are provid-
ed, certain orgainsations or certain
institutions are provided whereby
these possibilities of misuses or ex-
cesses Or mistakes can be cured or
corrected, like this provision for Ad-
visory Boards and the possibility of
taking the matter before the High
Court because the hon. Member him-
self, when he pointed out the mistakes
in each and every case that he refer-
red to, he himself referred to how
these cases were brought to the Ad-
visory Board’s notice and how they
were brought to the High Court and
there the whole thing was found out.
When he was making that point, I
thought he was possibly giving a
defence of the Act. Tt is true that
in certain cases some people may have
given wrong grounds and they were
found out by the High Courty or the
Advisory Boards and the Advisory
Boards have certainly done the grea-
test justice to those who were victims
of this Act. I have got statistics—I
do not want to burden hon. Members
with statistics—as to how many peo-
ple ultimately got protection from the
Advisory Boards and how many got
protection from the High Courts. The
point i5 when we have taken this ex-
traordinary power—it is certainly an
extraordinary power—when we are

imprisoning the people without
trial, we will have to see
that this right or authority of the

Government o1 the Executive to put
anybody behind the bars without trial
1s restricted by the authority of the

Advisory Board, is restricted by the
inherent jurisdiction of the High Court
and the Supreme Cou~t in this matter.
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We have found that in ‘many cases
these bodies and institutions which are
provided for under the Act have
asserted their rights and given protec-
tior to the persons concerned. Even
somebody can argue and ask: Wh:
even this limited restriction should be
undertaken?’ There comeg the assess-
ment of what is really speaking hap-
pening in the country to-day. Hen
Shkri Jairamdas Daulatramji very ably
explained what sort of conditions pre
veil in the country to-day. He used .
very effective phrase. He said iha
the atmosphere of this country i
surcharged with violence. It is very
much that. I do not expect anyone
to read all the reports that the Home
Minister has to read every morning
but if anybody would casually even
sees his morning papers as to what
is happening in the country around,
he feels sad because one gets, a feeling
2z to what is happening or what i
golng to happen to this country.

SHRI A. P. CHATTERJEE:
have to thank yourself for that.

You

SHR!I Y. B. CHAVAN: I am coming
to that. Certainly you have a right to
criticise us You have g right to replace
us but what you are doing here 1s,
vou say that we are trying to identify
the Government with the State. My
counter-charge or allegation is that
gou are trying to really identify the
State with the Government, If you
are angry with the programme of the
Government, if you are dissatisfied
with the performance of the Govern-
ment, better go to the people, orga-
nise your strength and replace the
Government but what is happening?
I{ there is a certain grievance—I hope
Shri Rajnarain will not be angry with
nie again—the slogan of ‘ghera dalo’
or ‘Bundh’ is raised. What are they?
1f yéu want to replace the Govern-
ment, criticise the Government; I say
vyou must have the' sterngth of the
people behind you so that you may
defeat the Government, Mere slogans
‘gshera dalo’ and ‘bundh’ will not do
for the purpose. By this ‘bundh’ and
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‘ghera dalo’ who are ultimately the
sufferers?

SHRI AKBAR ALI KHAN: The in-
I'ocent people.

SHRI Y. B. CHAVAN: Thereby you
are not weakening the foundation of
the Government. Thereby you are
weakening the foundation of the
State. Therefore, in your anger to-
wards the Government, you are
undermining the State. (Interrup-
tions.) You are undermining the State,

Now, Madam, some hon. Member
made a mention about external threat.
With Tibet and China and Pakistan
and all these things, it was asked,
whai is India? Certainly, Madam, we
know what India is, We all know
what India is. We all love India and
are for the protection of India. Here
I certainly like to make my humble
appeal to this hon. House to assess
this question or appreciate this pro-
- blem more carefully. Now external
threat increases—I am not speaking
now as the ex-Defence Minister, nor
am I speaking as the present Home
Minister, but I am speaking as a con-
scious and enlightened citizen—ulti-
mately, the external threat also in-
creases with the internal weakness ot
the country.

SHRI AKBAR ALI KHAN: Quite
right.

SHRI Y B. CHAVAN: External
threat is not something which exists
outside. The roots of external aggres-
sion sometimeg rest in the weakness
of the country itself. (Interruptions)
Therefore, Madam, if at all you want
to defend the country properly, if at
qll you want it in right earnest, then
certainly internal peace in the coun-
try is the most important factor.
Madam, I looked into the statisties
as to the number of people that had
to be arrested undeyr this very Act,
people who were creating conditions
to weaken that very basic foundation
of public order, on which any society
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depends—it is not only that Govern-
ment depends. When we say peace
and order in the country, it is a peace
and order which is necessary not alone
for the peaceful conduct of the admi-
nstrative machinery; it is also neces-
sary for the day-to-day normal acti-
vity of a citizen in this country, for
the normal life of the people. Ulti-
mately, people want peace in their
lives, and they want opportunitieg to
Jead their lives peacefully and nor-
mally. (Interruptions). Well, cer-
tainly there are. I do not deny that
there are economic problems in this
country. I do not deny that there
are political problems in this country.
There are many problems in this
country, and the existence of many
problems is challenge to every poli-
fical party. Let us try to meet this
chzllenge manfully instead of trying
to be angry about it and try to be
ncl deny that there are certainly very
jistifiable economic grievances in this
country; there are. So please give
your solution. It is not merely enough
io be angry about it and try to be
abusive about it.

The economic problems in the
country can be solved only if you
have got some constructive solutions
for them. Ang what are the solutions
shenever we just sit down and try
{o understand? I was also trying to
uncderstand. I was not trying to listen
to the speeches merely to find out
whether I can find a weakness 1
them so that I can attack it exercising
my right of reply. I was sitting here
irying to understand what points of
constructive criticism. I as the Home
Minister can pick up so that I can
correct the administration. Except
one point that Mr. Arjun Arora just
now made I did not find any point
which 1 should take note of and go
back to the Home Ministry and say,
“Well, this is a very good point.
Implement it.” He said, “This sort of
right in the hands of authority 1o
arrest people quickly sometimes
weakens their efficiency, When there
is a wave of violence and restlessness
in the country, has the prosecuting
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agency prosecuted anybody success-
fully?” Well, that is the point that
he was making. It is a very wvalid
point and I am going to look into
that. But others were merely saying
that this is a bad Act, this ig 3 bad
Act, this is a bad Act. The point is:
It is not my claim, as I said; I have
never said it is a good Act of which
I am proud. My point is whether this
Act is necessary in the present condi-
tions that prevail in this country, or
not.

SHRI RAJNARAIN: Not necessary.

SHRI Y. B. CHAVAN: My honest
reply to it—though it is a regretful
reply—is that this Ag¢t is not only
necessary, it is also essential. I hope
it will not be necessary for more than
three years. I hope it will not be
necessary even for three years.

SHRI MULKA GOVINDA REDDY:
The same thing you will bring for-
ward after three years,

SHRI Y. B. CHAVAN: It depends
upon the co-operation you give us in
the coming three years. (Intirriup-
tions) 1 am depending on that. It is
not my wishful thinking that is going
to help 'me.

SHRI NIREN GHOSH: You cannot
count on our co-operation to repress

the people.

SHRI Y. B. CHAVAN: Not at all;
we do not want that co-operation to
repress the people. We are not re-
pressing the people,

SHRI NIREN GHOSH: What sort of
cc-operation can it be then?

SHRI Y. B. CHAVAN: We are iry-
ing to repress the people who are
reprassing the people. We are not re-
pressing the people. If at all it is
repression, it is repression of those
forces which are anti-social forces,
which are anti-national forces, and I
will not be sorry, Madam, . . .

i
4
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SHRI NIREN GHOSH: You repress
the opposition forces. You do not
take their constructive suggestions
ang you want to go your own way.

SHRI Y. B. CHAVAN: No, no; ro,
Madam. Now, Madam, I can assure
the hon. Member; I mean, there are
so many political parties and there
are hundreds and thousands of
workers in the political parties, and
T find that in the last fifteen or six-
teen years—some Members said that
they had been arrested more than once,
more than six times, more than ten
times—I find that. under the Act, in
the whole period sixteen years, about
4,000 arrests had been made out of a
population of more than 500 million
people with so many political patlies
functioning in the country. So it 1s
clear that this Act is not intended for
that purpose. 1 can assure this hon.
House, if any assurance is necessary,
that this Act will not be utilised for
any political purpose, against any
political party as such; but certainly.
Madam, I will not feel any hesitation
to use this Act against people who
are a danger to the security of this
country, who are a danger to the
public order in this country.

SHRI NIREN HOSH: You can 30
to a court of law.

SHRI Y. B. CHAVAN: Certainly;
we will do that also—I can assure the
hon. Member.

SHR] NIREN GHOSH: You can go
to a court of law instead of detaining
them without trial like this.

DIWAN CHAMAN LALL: He has
not detained you yet.

(Interruptions)

AN HON. MEMBER: He was also
detained.

(Interruptions)

SHRI Y. B. CHAVAN: Some hon.
Member made a reference to Madhya
Pradesh and Mishraji., It is very
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strange that some people/make very
wild allegations, I should say He may
not like Mishraji, that 1s his attitude
But the total number of people under
detention 1n Madhya Pradesh at the
present moment 1S about 23 This 1s
up to the end of September, and there
are no 'more additions, I am sure So,
Madam, does he mean to say that the
detention of thig small number >f 23
peorla 1s a sort of wild exercise of the
right conferred on the authoiities by
this Act?

SHRI V M CHORDIA Have you
listened to my speech?

SHRI Y B CHAVAN Did you
make tha' speech?

SHRI V M CHORDIA [ had aot
1eferred to that If you are referring
to my speech, I had referred to
Mishran and I had referred to Desh-
lebraji I had not given any statistics
about the arrests in Madhya Pradesa

SHRI Y B CHAVAN You are not
saying but I am saying this  But you
said that Mishrajr was making use of
1t as a dictator

SHRI V M CHORDIA May maks
use of 1t

SHRI Y B CHAVAN
unfair to mention 1t

SHRI V M CHORDIA May make
use of it, for the advantage of his
party-men, against rival party-men.

It 1s very

oy Ao o FFIW : ITHT T &
# 7T 7Y faeaqr AT A FI, a8 g4
FLF

i fawagA T q TSI
difear ewrd ot ag & fom
T AG AATE IT JFF AN A
fmr & 778

st 7 o @0 WM FZ IF AT

Madam, 1f you see the Act, iIf you see
under section 3(1), clauses (a) {},
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clauses for purposes of which this
Act can be used Now (a)(1) refers
to the defence of India, the relations
of India with foreign powers, or he
security of India, etc Now under ‘hat
pa.ticular clause the total number of
people arrested was about 160 But
the most 1mportant among them 1s tne
number of those detained for security
ol the State or maintenance of public
order and i1n that the total number 13
quite large It 15 nearly 3,000 I want
io ¢wve the House some sort of a
biecak-up of this figure There are
these concerned with communal acti-
viliies Some hon Member said {hat
wiile this 1s merely used for political
purposes, where communal activities
ate concerned this Act 1s not Dbeing
used But I find that nearly 300 per-
<ons weie detained for communal
activities And there are those who
harbour dacoits It appears to be
quite a fashionable activity in seme
parts Their number 1s 465 For that
165 persons were arrested And then
for preaching and indulging in violent
ag.tation 1,660 people were arrested,
and for goondaism, 1,300 And there
are muscellaneous cases, and for es
pionage snd anti-State actrvities, I8,
and for impeding of w=ssential supplies
and mciting workers to strike and
there are some Naga hostiles In con-
nection with 'maintenance of supplies
and services essential to the com-
nunity 'more than 150 persons had to
be arrested I am giving this break-
up Just to show to the House that 1t
was not used agamnst any  political
paity or against any political activity
as such It certainly was used against
ceitain types of activities which were
either going to endanger the peace in
the country or which were essentially
anti-gocial activities For those pur-
poces thie Act has been wused and
exactly for those this Act will be usad
m futurc also This assurance I can
give the House.

Madam, I commend the motion for
the acceptance of the House and 1
hope the House will agree to extend

(a) (1) and (a) () are some of the 1 the Act for a period of three years
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THE DEPUTY CHAIRMAN-
quesiion 1s:

The

“That the BiIll to continue the
Preventive Detention Act, 1950, for
a further period, as passed by the
Lok Sabha, be taken intp considera-
tion”

The motion was adopted.

THE DEPUTY CHAIRMAN: Now
we shall take up the clause by clause
consideration of the Bill

Clause 2—Amendment of section 1

SHR] SUNDAR SINGH BHANDARI
(Rajasthan) Madam, I beg to move

‘That at page 1, line 7, for the
figures, letters and words ‘31st day
ot December, 1959, the figures,
letterg and words ‘30th day of June,
1967, be substituted ”

TITE DEPUTY CHAIRMAN:
only about changing the date
still want to speak on 1it?

It 15
You

SHRI SUNDAR SINGH BHAN-
DARI I want to speak on 1t, Madam

THE DEPUTY CHAIRMAN:
1ight Please be brief.

All

st gra g WT@ wslt Ty
wHY HgrEy 7 =9 faw & grarg ¥ A9
frmeowe R & gl gE g fF fom
amr ¥ far sam ¥ uFmemniar
TTH AT Y A1 FET §, TANT § @A
¥ a5 18 91 & wrEw ¥ 97 UAHT-
arfead afdeafam —arow & @ 79
T BIT 7 @I—~—FE@IT IgI4 /Wl
2 1 o fgat A AuAafear @@ G R
az a& fxar v Ag & faar
@ g | wr fawy 18 a9t & fgmr &
Tafy a: Y § A faafes fedom &
ZAT AT TAWT F 917 WY 18 A7 %
Tg G 39 fgar 1 qedt g8 wafr
1 A OF a6, a1 fFe s s &
frag agm™ @@ & AT AE gar 1 A7
AT A9 g, 7 fm sy st F woveT AT F
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FgT, A"AT H, IW H GET A AW
F o fawea Gor 7 w4 39 & fay
WA FIGAT HT AESAEar g, e
gEdrmaaH ¢ fr e & 2o
¥ AT qAT ¥ wHe ;W AqHAT
g, oA g & fay fm
FEA F  FEEEFAT g1 AME AT
ATE TR AT AT TG 19, I A0
F1 7 A1y A fyafea fezam w1 awrg
Fxv,qA z@g & 16 a9 F 3@ 9w
F1 AT § WE g¥ AW w
ATF AT F AT TH THR & FAT
1 agr Faer 7 &7 A%y, fafyaq
T 97 T AR AT & wqId ST F
faeme, dqwT F fa=s w17 @
A1, JOF $H FIE AT AN THS TS
A & A AT F 9GA F FAA7
FIAT AT T AR qAH 2@T F
I8 9T W, AT § TR A1 IAF qA¥AY
¥ St AT FE A K AT AT HGET
gH T W | ATl 9, 98 T
X 9, WIS G 39 fFmr oy Ay gy
st @ g, o faafer femwm taz
F1 fams azmT =Ty 2

HY I OWSHE ¥ A 17 &1 7=
3.9 A 7AW fomat ar g fF ag Ao
Tt AT fAEEl 9T wrEe 9 A1
IO TRIA F7OAFT , I UFALT-
miizad afsgawms =fgy, ag o
NgT YT F1 FAR W@ & fad, Jow 7
qE F ANY @A §F fay | fagra
& guw fany g afe fee off o
qT [T TW AT T G AT AT & A
T[A  A9T  qF 1 E@E! qIH )
AR F1 A RGAT 7 0F AW A
AW H FTA AT € & AT J;q@ FT JAaT
ZHET T w3 Ay g B e W
F T UT A ATAT VP AT
AT HFTUT LA A FT AT AT 7FA

g a7 adl @V A, AT AT %
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RN W F e formaa Ge1 F47 AT
MIIn 5 fagg Al 731 F aT4¢
qrEFAl F1 {AT F A7 gqw E A7 AG
&Y gg $OET FA FT HTHIL IF GTHR
w1 afy 5 o= ofchafet & @
firdfea fedom o= 1 S9N fFar §
A A ¥ g A Afan & Qg
F Y IS A @ E a8 3T § a1 T
Tg WA wEET 7 W Fr {5 I awn
¥ qTE S FT F@ AHIL F geaA™ F
Hifrw FAY AfEd, ag wfae & @y
g1 M9 oifemie & T § AW
F foig & ag ot e o9 99 ™
AT &R F oAU g H AN &
wE SEEfRrTT g ] gha ) g,
g AMT S GFar § 5 owwdr ug
gTFR 31 A TF T FG€qT § q9
Tt & 5 o wfend &1 ¥ wE
AIEGT G @ FHhl, A7 T HIET
[T AL FT aFAT AT qAreTRor Frasi
¥ T TEE A9 AT HIA SEEr
WANT TE FQ AR T woR
g orged AfRATT T wrEwaFar
g @ e am S & fEY g e
Laicol

St gFo arA (IFar) - fewma

I T |

= gaT fag wonidy : wrq A
& §T &Y Arewar aford 1 @Y wwar
T oo¥ wem q §rag @ md
S FH RIS Q@Y & 9E
WATAT 7 FTg T FoT T &HAT TGY
T@d g1 g1 WHAT § AT AT & gIRT
EFU o T AT o FT F g
avr wEag AW aEgRw feEl &
TR 58 X9 FT WG T 9T GFT F qGq7
g1, &1 aFar § f stgr avenwor frawi £y
FH1 g, S fF a1 AR S HT AT AH
FHIT T EY AT F, FART G I FT
1335 RS—T.
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et TS 3T FA FIT T &HA T
Fr it £ ) g 87 7g devaa
W@T g1 I AT & JIHTH Frarer
fremil & wwei AT 9w & med
afaFT S A awma WR AW
39g 9X T gE & AT W FMA &
freme g7 oo d@g § 30 59 19679
AT FET &Y TS AT T §, H
AT 3 FTAF H1 &7 39 9T qHTR
F@T | T G G & 912 WY
I 9, A w1 ogaw faerm,
araTer fet & s A g
IR frvemwrd sagfadl 21 Q@
FT 9T g1 §har 21 g fwe T4
grod g, a9 =t afkfeafa ¥ gw FA
F1 fa=v W T Wwr W
qw & fger 4 &Y &TOT
T f5 gw 3@ gfawe #1 g@q 9=
gRY TF AW § T8 92 FI IqH g9 F
]} w YA w3 gafay § fge
Tem 5 g @ dee & g A
A @I & qO0 @Y & qER
A @ g o 5 w@afws @ @
WA & et e 3 & fagr Y &,
IR AT IR Y wOAT aadT
& =fgd st 3=t =g fir 3o fawas
¥ N af aF Tael ag@ & €0
TEr T, &, IFT faw w2

The question was proposed.

i asaTm : oF fae gfear

THE DEPUTY CHAIRMAN: What
do you want to say on this now? You
have spoken for so long. I will allow
you to say a few sentences.

ot TFTE . H AW g
g & fragT F@r 9w oo
fraefy fagial & @9¥ 1 Faq WYL
qr AR fowe smEgT & A
TTAT AL T GHAT ¢ TW HHG F T T
glgH & JGAE - . -
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IqaaAMiy . WY HISHE X A
TR & a1 g W 9% ?

st TAMTEAN ;. § AIEHE 9
T WE, @A FIF A W g |
9z sty FE w1 § Fr sregror e
TF qF O a5 F7 HEy age
@ wT @ & AR g ITH g &
wgT AT # R fare sAag & ATH
T T HTEF J Ig gl & FF T
& @1 a< g et & firewR 4@
FET AR | @ CF qar9 Ar FE
gr f oy @ TR gu §, St
N ey F wfadt T @ @
F <t ame wman fv oo gwTd &
Feg TR 7 T3 & TF 7 AR W
fireare fd 7y € S Wi #
feg fpar s o= g @& &Y orer
g1 4y FrOTEn g 6 o o uw
a1 FET A7 TG § AR g aE
gt & {3 A THT T T FA 1 Sty
|/E T T I QG | @
¥ fgrgar 8 faeew s s
gred @ fF o T & A X e
gy Ty AR A &g, e
qIqE & | FATT F qTE, FoT fH Twgror
WTET A FET, AT & qi AET | ST
TR Faw G Fr Al
F  AAT, @ & ga H
qEFd J}]AT AR M =
g gAaw fF Ay vmawms & @
¥ wfqard & & ssgror argd s
FIT T A7 |

§ oF ara AR e s g
g fF st S ¥ e §f g
wet fFar & = Srwere e sy
#T| & S@ Femawwg 5 w@
g d qgFe & gtz fgar w1
gudr fgmm & w8 R Wi T R
¥ feum qur #T @7 &, fewr & gwr
@ & foom A w
d 9T T AT @Y & e o

|
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F A @1 foar srar &, § Sugm AR
famerar & fagew s Wil Axrere
St & ot o el e 7 & gV Faamar
g

THE DEPUTY CHAIRMAN: That
will do. We are entering into a dis~
cussion again. Does the Home
Minister want to say something?

SHRI Y. B, CHAVAN: I have only
to say a few sentences. I was trying
to understand why the hon. Member
insists on only for six months. I can
understand his complete opposilion to
the Act but I cannot understand this.
If it is good for six months, it is neces-
sarily good for three years. I do not
understand the principle involved
in his wanting it for six months. (In-
t2rruptions.)

The point is, Madam, in the condi-
tion which prevail in this country if
they think that this Act is good for
six months and .

SHRI V. M. CHORDIA: You con-
sider it to be good; we do not consider
it to be good.

SHRI Y. B. CHAVAN: I also do
not consider it to be good; that was
my own problem also. But it is not
a question of calling the thing good
or bad. The question is whether it
is necessary or not necessary. That
is the criterion and I think it is neces-
sary. If it is necessary for six months-
is there any assurance, is there any
guarantee that these conditions will
vanish suddenly after six months? As
far as the elections are conncerned, we-
have already made a statement om.
the floor of the House on the policy
that we want to follow in this parti-
cular matter. We want to have
conditions in the country which
will enable us to have frece elections,
we want to have normal conditions
and for that matter I assure the
House that we will certainly be very
generous, very liberal. At the same
time I depend upon the co-operation
of the other parties also, That also:



4479  Preventive Detention
we have said. The hon, Member said
after the elections it could be done.
After the elections if the next Gov-
ernment feels that this Act is not
necessary that Government will have
the freedom of coming up before this
hon, House and asking for the repeal
of the Act.

THE DEPUTY CHAIRMAN:
question is:

The

“That at page 1, line 7, for the
figures, lditers and words 31st day
of December, 1969, the figures
letters and words ‘30th day of June,
1967, be substituted.

The motion was gdopted.

THE DEPUTY CHAIRMAN: The
question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formulag and
the Title were added to the Bill.

SHRI Y. B. CHAVAN: Madam, I
move:

“That the Bill be passed.”
The question was proposed.

(Several hon, Members stood up)

THE DEPUTY CHAIRMAN: I
think these who have spoken .

Y AFOTGW: T FTor (G9TF H
T T FT AT AT FCI GG

THE DEPUTY CHAIRMAN: You
are not giving me a chance. Those
have not participated in the debate
may speak in the third reading.

Mr. Mulka Govinda Reddy.

SHRI MULKA GOVINDA REDDY:
Madam Deputy Chairman, the
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laboured defence of the Home Min-
ister for extending the life of this
blackest Act, the Preventive Deten-
tion Act has not convinced me and I
am sure it has not convinced Memberg
sitting on this side of the House. I
wonder whether this Government is
taking the country to a state where
the liberties of the people will vanish
and the rule of the military will be
established in the country, If a Gov-
ernment cannot rule the country with
the ordinary laws that are there—
ang those laws were frameq by the
British for their existence—-they have
no right to say that this is a demo-
cratic country and that there is demo-
cracy in the country. They are lead-
ing us to Fascist State and no right-
thinking person could ever acquiesce
in such a situation.

Madam Deputy Chairman  the
Home Minister was telling this House
that there is external aggression and
therefore there is need for continuing
this measure. I may assure the Home
Minister that we are all interested in
the security of this country. If at all
at any time anybody has committed
a wrong on this country, it is the
Government that is in power, We went
on warning this Government that
China was having evil designs on this
country and that China might com-
mit aggression against this country
but when we raised this voice, we
were called war mongers. But in
1962 the very China, with whom they
were hand in glove, committed wun-
provoked aggression on this country.
As one man the entire country rose
in support of the Government and in
support of the security of this
country. The people were prepared
to sacrifice everything and they daid
sacrifice. 'They donated gold; they
donated money; they donated what-
ever they had for the defence of the
country. So it is a very lame excuse
for the Home Minister to come and
say that because there is external
aggression this measure is needed.
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SHRI Y. B. CHAVAN: 1 never
said that,

SHRI MUL.LKA GOVINDA REDDY:
Whenever there is aggression, the
people of this country irrespective of
the political affiliations have come
together anr have rallied behind the
Government. When Pakistan com-
mitted aggression, the entire country
was in support of the Government
and against the aggression committed
by Pakistam.

Let there be no lame excuse on the
part of the Government to say that
there is the threat posed by China
and threat posed by Pakistan and
these Draconian measures are nececs-
sary, This is the blackest Act and
this Preveniive Detention Act plus the
Defence of India Rules, when there is
no emergency, and to continue them
particularly when we are facing a
genera] election is the height of folly
on the part of the Government. We
oppose this measures the extension
of this measure for any length of
time, even for a single day. We do not
want the liberties of the people to
be trampled down under this Act. We

do not want that any political
workers should be arrvested aud
without trial should be put 1n

detention for years together. If there
is any person who commits aggression
or any person who commits some folly
or any person who commits some-
thing which is heinous he should

be tried under the existing law, which .

is more than enough to try any
person. Heg should not be detained
for a minute without trial. If any
person is detained without trial. you
will be denying him his fundamental
right which is guaranteed under the
Constitution. This is in utter violation
of the provisions of the Constitution.
You are duing injustice to the Consti-
tution and we cannot be a party to
extending the operation of the measure
for any length of time. T oppose this
vehemently.
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SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, we have listened
patiently to the speech of the Home
Minister, I am sorry he has failed to
convince anybody in the Opposition
that continuance of this emergency
law is essential. As my colleague to
my left has just pointed out, when-
ever an emergency has really arisen,
whenever this country is faced with
an aggression, everyone in this House
and in the country has stood as one
man, The failure has been always
on the side of the Congress Govern-
ment. Prime Minister Nehru was
repeatedly warned in this House that
China was building roads in our
territory. He showed the Nelson’s
eye to it and the person who advised
him to do so still continues, if not in
ithe Cabinet, in the high counsels of
the Government. That is where we
have gone wrong. Today the rising
nations of Asia and Africa have stood
up and they have realised the real
danger, the real menace to demo-
cracy, the real menace to world
peace. I read out from the Times of
India’ despatch from their corres-
pondent as to what is happening at
the United Nations, but this Govern-
ment will not wake up from its
slumber. They want more and more
power. They have power, but they
are unable to use it. They have not
got an efficient machinery. They
have not got efficient people to use
those  powers against hoarders,
against people like Mr. Teja, against
all sorts of people. They cannot use
the machinery they have got {n
their hands and they want more and
more like a child who wants more
and more toys, who does not know
how to use them. You give a little
child an electric toy. He will want
more toys. but he does not know how
to use them. That is what this Gov-
ernment does. Therefore the whole
Opposition is unifed in opposing this.
We protest against this continued
infringement of liberty and the Rule
of Law in this country. This Govern-
ment has set at naught the little
respect that people have for demo-
cracy. We all believe in democracy
here, but this is not a democratic
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measure. We all oppose it on this
side and I hope in this country all
right-thinking people all  right-
minded men will always stand up and
oppose this type of infringement
without reason, of the civil liberties
of the people. If the Home Minister
is able to make out a case that there
is a rea]l danger of aggression, we
shall all be ready to support hin:, but
we want the Home Minister and the
Government to make out a case
whether they are ready, whether
there is real danger and in case of
danger, are they ready to move? Are
they still shutting their eyes and
looking the wrong way as they have
been doing all these years? We oppose
this.

SHRI LOKANATH MISRA: The
hon, Home Minister said that in the
course of implementing this Pre-
ventive Detention Act at the lower
levels there might have been some
misuse or mistakes somewhere. Can
I ask the hon. Home Minister whether
in all those cases where .

SHRI B, K P. SINHA:
mention Mr. Biju Patnaik.

Do not

SHRI LOKANATH MISRA: Do not
bring in Mr, Biju Patnaik. If you
want to suggest the name of Mr. Biju
Patnaik, I can talk about him for
an hour. These are all unwanted
interruptions and the Congress Mem-
bers do not know how to behave.

DR. B, N. ANTANI: They are res-
ponsible for such things.

(Interruptions)

SHRI LOKANATH MISRA: In the
the course of reviews by his Min-
istry, he must have come across a
number of cases where the people,
who were in custody, were let off
after the Advisory Committee looked
into their cases, Ultimately they were
set free because of the Advisory
Committee’s advice. I want some of
those cases, not all. The hon. Home
Minister must have looked into the

cases where he would have found ,
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that a definite mistake or misuse was
done In the case of the officer who
had committed the mistake or had
misused the Preventive Detention
Act, would he kindly show mc a
single instance where the officer had
been taken to task? If that has not
been done, that i where inefficiency
has crept in.

THE DEPUTY CHAIRMAN: You
have made your point.
SHRI LOKANATH MISRA: I will

not take any more time of the House.
I would like the hon, Minister to
specifically reply to my question, i
he has understood it whether any
action has been taken against anyone
to prevent inefficiency.

SHRI A. P. CHATTERJEE: Madam
Deputy Chairman, it is a relevant
question and I think the Home Min-
ister should answer it.

SHRI NIREN GHOSH: Madam, we
have heard speeches that we used to
hear from 'the representatives of the
British  Government in India, the
same words, the same law and order,
the same rule 1 law, the same argu-
ments 2..«¢ they are pioneering and
sponsoring a Bill very near to our
British oppressors. It seems that the
White oppressors have been replaced
by Brown oppressors, talking the
same language, bringing forward the
same kind of black Act. The Home
Minister asked. “Is it necessary?”
I say it is not at all necessary. You
have not given an iota of argument or
justification for the extension of this
black, Fascist Act. The fundamental
liberties of forty crores of people,
inhabitants of India have been taken
away ang would be taken gway with
the pssing of this Bill.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI JAISUKHLAL HATHI): No,
no.

SHRI NIREN GHOSH: He raised
the question of violence. May I ask
him whether it is the people who
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[Shri Niren Ghosh.]

have indulged in violence first or
whether it is almost everywhere, in
ninety per cent of the cases, the Gov-
ernment, it is the police that indulged
in unsurpassed violence? How many
miniature Jallianwalas have you
enacted during the twenty years of
your reign? You have killed more
Indians than the British could do
within 200 years of British rule. That
is your record. My arithmetic is
not wrong, Only in Telengana you
have killed 4,000 people. (Interrup-
tion.)

SHRI AKBAR ALI KHAN: Thou-
sands have been killed in Yelegana by
the Communists.

SHRI NIREN GHOSH: I say no
party plumps for violence. People do
not plump for violence, We as a party
never plump for violence for vio-
lence’s sake. That I can categorically
say. (Interruption.) That was against
the violence of the State that they
defended  themselves. The pcople
have the right to defend themselves.
As I said in 99 per cent of the cases
it is the machinery of Government,
the police machinery, the army, that
first indulged in violence—lathi
charge, teargas, shooting, killings, and
all that.

THE DEPUTY CHAIRMAN: Do not
repeat, please,

SHRI NIREN GHOSH: T want to
make the point that it is the State
violence that is in question. It is the
violent approach of the Government
that has bred an uncertain situation
in the country.

THE DEPUTY CHAIRMAN:
will do.

That

SHRI NIREN GHOSH: I must com-
plete my point. T will take some more
time. I would say that the image of
the Government abroad by such mea-
sures like the emergency, the DIR,,
the Preventive Detention Act, and the
killings and shootings, has suffered.
You have tarnished the fair name of

[ RAJYA SABHA] (Continuance) Bill, 1966 4436

India, the image of India abroad. I
would appeal to the leaders of the
Soviet Union and the socialist coun-
tries to take note of this fact that this
is a reactionary Government. They
ought to know this and they should
take note of this fact before they ven-
ture to shower praise on this Govern-
ment or praise any of its activities.

THE DEPUTY CHAIRMAN: I think
you cannot take so much time,

SHR] NIREN GHOSH: Then

THE DEPUTY CHAIRMAN: Your
partymen have spoken on it. You
cannot go on in this way in the Third
Reading. You cannot repeat the game
thing.

SHRI NIREN GHOSH: I know it is
Third Reading

THE DEPUTY CHAJRMAN: I will
give you two minutes more,

SHRI NIREN GHOSH: So I would
appeal to them to take note of this
fact. Also I would ask, for the defence
of whose India? Is it the India of the
big landlords and big businessmen who
are collaborating with the imperialists
and capitalists? Is it not in order to
screen that betrayal you are bringing
the repressive measures, in order to
crush the political opposition? Your
own anti-national activities you want
to screen by this Act. That is the
precise thing. You do not love India.
You think that India belongs to your

narrow section of the people. You
want to defend them against the 90
per cent of the people of India. That

is exactly the position we are in. I
know that the Home Minister said in
the other House that it ig a normal
law. From your point of view it i3
normal because repression ig your nor-
mal handmaid. You cannot rule. You
cannot talk without repression. So
you breed repression all these years
against the people. From your breath
comes violence. This Government’s
breath consists of violence. It breeds
violence against the people. We want
this violence to go. (Interruption.)
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THE DEPUTY CHAIRMAN: Please
continue.

SHRI NIREN GHOSH: So what I say
is that democracy and thig law cannot
go together. Either you talk of demo-
cracy or of constitutional dictatorship
that the hon. Member Shri M. C, Setal-
vad spoke of. That is what you are
enshrining by this Act for three years
permanently. That is the position you
have taken. You are enshrining the
position of constitutional gictatorship
in this black Act of betrayal and
against this fascist measure and against
the way you are turning the State into
a police State the entire opposition
makes an emphatic protest, and we
know that the majority of the people
of India are against this Act. I also
say that your violence will not work.
How long the British indulged in vio-
lence? But that violence did not last
for long. You can continue violence
for some more years, for a decade or
a little more than that. But violence
will never cow down the people.
Ultimately violence has got to be
ended, and people will see that this
violent regime is pushed aside and a
new regime is installed.

THE DEPUTY CHAIRMAN: Mr,
Muraghari, do you want {0 speak?

SHRI G. MURAHARI: No.

THE DEPUTY CHAIRMAN: Shri
Niranjan Varma. I am giving a chance
to those who have not participated at
the consideration stage.

W faiww At (wem waw) :
IqaATafa FEIAT, TH W I F qHA
mENT g1 fafaee AgRy #7 a7
ZHA AT A IT 98w gAY Fadr
faal 7 oY o weqa 663, ST o
gAY T=Br A8 ¥ AT | & 1947 F
T T A AT AN gA AU FIAY a5
F g & W T A Frpet, O AR
I o< frdy Y ored 76 @ar, A
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T & AT Gl q, ST 1947 ¥
qge & FUET &, T aH qgq Fa & I
Faw e W AT 7F §, fomd an
F X R I M@ FY AT TG
ST =g A Ay wer T g R qw
# far 71 v fa sg W & o) safed
g7 O Tl &1 frafor Far wed §
T AT A st a1 @ &
& FTAT T AT ATTWF & | g9 0F
I AT qelt ST § e A S agt
o fafer wel 1 43 g3 &, 97w sy 57 fF
7g Ty fF T 15, 16 auf #, fomwr
o F 3 wvg § e f5 femr
F FEAEW Z9AT § AR qEATAE
gifs feak @ qadr g, F FET A9
R & 7 Far $feuw O Fis, Fifaaer
TR #1859 fedg ore e
&, I A 0 TG S, ITTH FG! WL
%, IH FE! Tt § W W F A
g, WX SN #E 9X Taiagr g, ¥
9% gurd F fodr ol 9% 1w
T FET AT TAT P W AT AT Fed
& i ST AT & aTas[g WX AT FEEL
I FTATEEAT €, AT IW 1T B AN S
FT & forar 6 & 17 R § 1| TR
oY Ig T & 1% o § Tgan &7 aar-
a3, fean sater agdt s @y § W
IgHT VFY 3 (97 39 I F7 suaeqr
gt =1fgd, A Ag AT ST IEY THT
T F 1900 T T FT 1930 TF
foem ot w97 fafew afemmaz &
T ¥, STEr  AFa fggmm @Y
HAF I T 9 HARX 98 T
g foar & @1, @ aF TR
W wEET ¥ w § AR o faw
¥ 51 g W W aAw w9 ¥ fag
FT AW T, AW ANAAT FT T
¥ agt o @ R R g sm A
¥ gar o fEl ¥ a| e a9
Ty @ & i s e g«

FT g7 W & (o7 fgag @ dr
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[+t frea =at]
A 1 faafor #37 & 7R 3B 99
LEIRCREIE

qET SR FT ST AF I , THAT
FY Geeqor 3 Aty & fod T T
T T 2, ag SqmT T g | 3g S
e g fear mor &, @R a9
s & AR A€ qfgae & ag A
gie &7 7% ¢ f5 fom & F s
g fr g F #1 & 9t F )
o, TUF!  FFEAT A, oS
" gfgaet 7 agy  SarEr swifed
g1, Y WTT AT F<F 48 oo 39 5
- refaat & o freaa frar
2 T @ ¥ I W § uF g
92 g 94T 7497 § 5 399 QR0 Qo qo
afoerat & ggemT, figae feg
T | AT R A AW AGT TS0
@ ¥ a1 957 7 &  FA-HT qrg= T
fra-feg aear & 9, s € T
awdfs F 9, feed swmT &
F 9T 7 I freware fam s
T @ d W9T 98 I qF @7 @Y
£ 12w 39 U @ IR & fE
FA B TGN AR AR TE@E
afz a8 T<FX 39 @ & FEAT FT AW
qT TEAT ATET &, @ g fafea
W F FAER qg W fwer 9w o
FAY F TN 1 g7 7@ F fo¥ da
g ¥\ zafad gar wren $T A
Ty JAT G, IFAT & HWT | §F
WY F T A AT 0T FQ Y )

5

THE DEPUTY CHAIRMAN The
Home Minister

St UNAREAN ;. qEAAET

Suaamfa oW @ A o g
UF TR TG, AT IE A I |
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Y TSHTAW ;. Tg IIEE 9T qA-
g w3 & 1 = gw Her ffwg
AT 9w 78 S fr o€ Qfer &
@A T FF T@AT g}

THE DEPUTY CHAIRMAN: 1 have
called the Minister,

SHRI MULKA GOVINDA REDDY:
He wants a clarification

geadrafa @ Far RAfERww

9gy 8 ?  You may ask for a
clarifica tion. Just one minute.

#{t AFAT@W ;. FAQEFI ALY,
str9er | (Interruptions) & €Tgqr g f
IR G0F T0F ¥ T -«
TR TOF § T B AW F ol
do & wEygm, g & 916 awre ¥T
g | § 7g fagw T wr g—egrw
qTg9 gl 98 g, zafau g4 9y guy
it g o7 Wi g afeeAT & v
FAGT EAT, A1 FegIT 9TE Al MR
T FT G A AT gN, AfFT gW oA
WO T 12 5 T FFES IART
B o &, UF S Ug 9R i fHar
A R (C I A B IR IR
faqea #1 919 qrfeea™ w1 gaar FHT—
fremsfar 7 » fawgr
g ATHIT AW A W AET gAY
I g wEl v R, ferewe
F1 fraar a4t | o @ oW Sy
7g G TUAT FEAr & Fogw =
FY g & fag 7R feww 3 fau, fedg
AT @ &, 78 fagas o1 @ a3 0w
FT FARY 9T 3F ALY ITET |

g A A 77 fAE FE =g
AT & AR W SR e
¥ Y fF JETaT ST W, ST |ni
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At @, TR E F TR &7 frar A
%% 3 | WIT SHAT FT AT 8T 9T A
RQ &, Sda w1 A WIS AT o
¥ @ &, oG are W X W&t e
SY 7 AT gW W ) F, ey Y v Ay
qogIT qET W T W E  H ot &
frags s @@ fF s oo #§
forereit e Ml ==l § gfer 1, =regror
qTgT ITHT TF AIHST H&T FC R |
HASt U F I Yt g F A AR
AT AEY T §, SHY SA1&T TAT Agw
Y & ST H TAT A AgE S F AT A
fomat Meft 7 =< o, gy Sarar
wfrg St & st § 791 T | gwlAg
2w & W & AW 9, wifq M FFw°r
¥ AWML, TWYSF & Aafer fgmr
ST q @I |

THE DEPUTY CHAIRMAN: Al
right. The Home Minister.

s{{ UATAA : Ig THIT A5

fgam &7 qgra o @l ], T8l &7 gaH
saEeq fam # @ F |

SHRI Y. B. CHAVAN: Madam
Deputy Chairman, some of the speeches
now delivered do not raise any new
point as such (Interruptions,)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI Y. B. CHAVAN: There are no
new points which' require any parti-
cular reply as such except tthat one
question that was put to me which I
think [ shoulg explain, There were
certainly certain mistakes made and
that was how cases at the highest level
of the Supreme Court had been con-
sidered. The hon. Member wanted to
know from me if there are any cases
where there was any misuse ag such,
where any officer was taken {0 task or
punished or any explanation was asked
for. That was what he had in mind.
Madam_ naturally, in cases where the
courty pass some adverse remarks,
those matters are looked into in the
normal course. _But where there are
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no male fide mistakes or mala fide
misuse—sometimes the Act can be
misapplied by a misunderstanding of
the situation or misunderstanding of
the Act also—that is not where puni-
shments are called for where there are
male fide mistakes made—there are
certainly errors of judgment made on

both sides—if there are mala fide mis-
uses of the Act, I can assure the hon.
House that we shall certainly take a
very severe action in such matters,
That was one thing.

st TEMTEAW : Ste |ifzr &
F9F 77 I9AE 4T 7 FATRES &
ar |
SHRI Y. B. CHAVAN; Dr. Lohia

was not arrested under the Preventive
Detention Act.

SHRI RAJNARAIN: In Bijhar, in
1965.

SHRI Y. B. CHAVAN: The hon.
Shri Dahyabhai Patel, made a com-
plaint that hd was mnot convinced.
Madam, it is not my ambition to con-

vince him at least.

SHR1I DAHYABHAI V. PATEL:
Patri Sarkar. That wag what was hap-
pening in Bombay. You want more
powers.

SHRI Y. B. CHAVAN: I cannot
reply to the perversions of my friend.
Some people are ithere who are deter-
mined not to be convinced. May God
help them.

st TIMTAAW : HT A To Fo
aifeq &1 wfraer & Qfww

it ferega  ATRrAS Sty
qg WTIH FOT A AW AT F )

st Tdo o wegror : By HFA § |
oo oomoFr ¥ w@rg, AW OgH WY
TEFA & |
I do not know what the hon, Mr.

Rajnarain wanted to say. He said
something so many times . . .
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AN HON. MEMBER: You should

not take it seriously.

SHRI RAJNARAIN: Let me have
my say. He has not understood what
[ wanted to say.

SHRI Y. B. CHAVAN: In order to
understand him, I propose to have a
little dialogue with him outside the
House. That would be much better
for me.

Madam, there are no other points
which require or deserve any reply.

SHRI MULKA GOVINDA REDDY:
As a protest, we walk out of the
House.

SHRI RAJNARAIN: Withdraw the
Bill, withdraw it. segyor grger FAfFT
7d gy W o A 9/ ST AW |
o @ W & g 8w FR e )

(At this stage, many Opposition
Members left the House).

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed”.

The motion was adopted.

THE GOA, DAMAN AND DIU (OPI-
NION POLL) BILL, 1966

THE DEPUTY CHAIRMAN: We now
pass on to the next Bill, the Goa,
Damap and Diu (Opinion Foll) Bill
19686,

SHR! AKBAR ALI KHAN (Andhra
Pradesh): Are we not taking 1t up to-
morrow, Madam?

THE DEPUTY CHAIRMAN: No,
oW,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI V., C. SHUKLA): Madam, I beg
to move:

“That the Bill to provide for the
taking of an opinion poll ito as-
certain the wishes of the electors
of Goa, Daman gnd Diu with re-
gard to the future status thereof
and for matters connected i{here-
with, as passed by the Lok Sabha,
be taken into consideration.”

[THE VicE CHAIRMAN (SHRI AKBAR
Arr KHAN) in the Chair]

Sir, this is a small Bill to provide
for a machinery to ascertain the wishes
of the people of Goa, Daman and Diu
with regard to their future status. As
the House will recollect, we liberated
Goa in 1961, After that, the Constitu-
tion was amended to put this territory
on a level with other Union territories
of the country. Later on, in Decem-
ber, 1963, we appointed a Lieutenant-
Governor there, a Legislature was duly
elected and a Council of Ministers was
formed there. Since then there have
been demands from ga section of the
people that this territory, Goa, should
be merged with the State of Mahara-
shtra, There have also been demands
by some other sections of the people
that status gquo in this territory should
be maintained, Sir, the Governmen?
have been considering this matter, and
we came to the conclusion thatit
would be detrimental to the develop-~
ment of this territery if ils future
is kept hanging in the balance
and nobody knows whether 1t
is going to be merged with
Maharashtra or whether it is going to
continue in the Union Territories. This
feeling, in fact, was hampering the
developmental programmes in this
territory. So we came tp the conclu-
sion that we must arrive at a definite
conclusion about the future status of
these territories as soon as possible.

Sir, as the House may recall, leaders
of the Government from time to time
gave varioug assurances to the people
of Goa, Daman and Diu that before a



